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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 04, 2010/Sravana 13, 1932
(Saka)

The Lok Sabha met at Eleven of the Clock

[Mabam Speaker in the Chair]

FELICITATIONS BY THE SPEAKER

Congratulating Shri Sachin Tendulkar on becoming
the most-capped Test Player in the history of
cricket and Indian Carrom Team for winning

the 14th SAARC Carrom Championship

[English]

MADAM SPEAKER: Hon. Members, | am sure all of
you will join me in conveying our heartiest felicitations to
Sachin Tendulkar on becoming the most capped test player
in the history of cricket. He achieved this commendable
feat of playing in his 169th test match on the first day of
the third test against Sri Lanka at Colombo yesterday. This
unique achievement is a source of inspiration for budding

cricketers of this country.

Hon. Members, | am sure all of you will also join me
in conveying our heartiest felicitations to Indian Carrom
Team which recently won the 14th SAARC Carrom
Championship which was held in Colombo, Sri Lanka.
Besides winning the Men’s and Women's team events, India
also won the Men’s singles, Women’s singles, Mixed
Doubles, Men’s doubles and the Women’s doubles at the

Championship.

We convey our best wishes to Sachin Tendulkar
and the Indian Carrom Team for their future

endeavours.

[English]

MADAM SPEAKER: Now, Question Hour. Question
No. 141.

Shri Bibhu Prasad Tarai — not present.

Shri Prabodh Panda.
...(Interruptions)

SHRI PRABODH PANDA (Midnapore): Question
No. 141.

[Translation]

MADAM SPEAKER: Let not the question hour be
stalled. Please sit down today evening, there will be a
statement by the hon. Home Minister about what you are
talking about.

...(Interruptions)

MADAM SPEAKER: Please all take their seats. Let the
question hour run. Question hour has been stalled for the
last several days, let it go on today.

...(Interruptions)
MADAM SPEAKER: | had spoken about it yesterday.
...(Interruptions)

SHRI NAMA NAGESWARA RAO (Khammam): Madam,
injustice is being done with Andhra Pradesh. ...(Interrup-

tions)
11.02 hrs.

At this stage Shri Nama Nageswara Rao and some
other Hon. Members came and stood on the

floor near the Table
...(Interruptions)

MADAM SPEAKER: You people be seated. Please do

not show the photo.

...(Interruptions)
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MADAM SPEAKER: Please do not show the photo.
Put forth your points.
...(Interruptions)

MADAM SPEAKER: Ok. Now all may please take their
seats.
...(Interruptions)
11.03 hrs.

At this stage Shri Chandrakant Khaire and some
other Hon. Members came and stood on

the floor near the Table
...(Interruptions)

MADAM SPEAKER : You people take your seats.

Please keep silence.
...(Interruptions)
11.04 hrs.

At this stage Shri Hansraj G. Ahir and some
other Hon. Members came and stood on the

floor near the Table
...(Interruptions)
MADAM SPEAKER : You people take your seats.

...(Interruptions)
[English]

MADAM SPEAKER: Give notice. We will take it up in
the BAC.

...(Interruptions)
MADAM SPEAKER: | will give you a chance to speak.
...(Interruptions)

MADAM SPEAKER: | will give you a chance to speak
after the Question Hour.

...(Interruptions)

AUGUST 04, 2010

the Speaker 4

MADAM SPEAKER: The House stands adjourned to

meet again at 11.30 a.m.
11.06 hrs.

The Lok Sabha then adjourned till Thirty Minutes
past Eleven of the Clock.

11.30 hrs.

The Lok Sabha re-assembled at Thirty Minutes
past Eleven of the Clock.

[Mabam SpPeaker in the Chair]
[English]

MADAM SPEAKER: Now, Shri Pawan Kumar Bansal
to give the Statement.

...(Interruptions)

MADAM SPEAKER: Please sit down. Let the Minister
give the Statement. He is giving the Statement on this

issue.

...(Interruptions)

MADAM SPEAKER: He is giving the Statement on this

issue as was decided in my Chamber. Please sit down.

...(Interruptions)
11.31 hrs.

At this stage, Dr. N. Sivaprasad and some other
hon. Members came and stood on the

floor near the Table.

MADAM SPEAKER: Kindly sit down. Let the Minister
give the Statement.

...(Interruptions)

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): Can the House be taken to ransom? Let
us decide that....(Interruptions)
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MADAM SPEAKER: The Leader of the House is
speaking. Please listen to him.

...(Interruptions)

SHRI PRANAB MUKHERJEE: Hon. Members, you
agreed something. He is going to tell you. Again, you come
with that. Let him tell. But please go back to your seats.
...(Interruptions) You should go back to your seats. That

is the Rule. That is the practice. ...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS

[English]

New Guidelines for Coal Blocks

*141. SHRI BIBHU PRASAD TARAI:
SHRI PRABODH PANDA:

Will the Minister of COAL be pleased to state:

(@) whether the Government has formulated new
guidelines for allocation of coal blocks for specified end

use including underground coal gasification;

(b) if so, the salient features of the same; and

(c) the benefits likely to be accrued therefrom?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) Government has
formulated guidelines for allocation of coall/lignite blocks
for Underground Coal Gasification (UCG) on 13.07.2009
as well as for carrying out UCG operations. These
guidelines have also been put on the web-site of this

Ministry http://coal.nic.in/letters.htm

(b)  Guidelines for allocation of captive blocks for
Underground Coal Gasification (UCG) include (i) Selection
of block (ii) Eligibility criteria (iii) Submission of Application
for allocation of block (iv) Exploration of the block (v) UCG

SRAVANA 13, 1932 (Saka)

to Questions 6

operation by allottee companies (vi) Conditions for

allotment.

Guidelines for carrying out UCG operations include:
(i) Filling of application (ii) Submission of Plan to carry
out UCG operation (iii) Implementation of approved Plan
(iv) Payment of Royalty (v) Safety and Conservation
aspects.

Other features of the guidelines are:— The Coal/Lignite
blocks for UCG will be identified where conventional mining
methods are not economically viable. Blocks already
identified for development by Coal India Ltd. (CIL)/Singareni
Collieries Company Ltd. (SCCL)/Neyveli Lignite Corporation
(NLC) should not be offered to others. The applicant
company should have minimum net worth of Rs. 200 crore.
The Ministry of Coal will invite, through advertisement/
public notice, applications for allocation of identified coal
blocks for UCG projects from interested parties. In respect
of fully explored blocks, geological data may be obtained
from Central Mine Planning and Design Institute Ltd.
(CMPDIL), NLC or the State agency concerned, as the
case may be, on nominal charges. Where only regionally
explored blocks are offered for allocation, the detailed
exploration/prospecting in the said blocks shall be done by
the allocated company in conformity with the guidelines

prescribed by the Ministry of Coal.

(c) In India, almost 40% of the available coal
resources are deep seated i.e., beyond 300 meters depth.
Winning these deposits through conventional mining
techniques is difficult as well as capital intensive. With
promotion of clean coal technologies like UCG it is possible
to utilize the energy available from the resources where
conventional underground or opencast operation cannot be

carried out.

[Translation]

Adherence to Environmental Norms

*142. SHRI HUKMADEO NARAYAN YADAV: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to

state:
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(@)  whether the Government has a regular impact
assessment policy to ensure adherence to environmental

norms particularly in respect of industries;
(b) if so, the details thereof;

(c) the number of companies/industrial units in-
spected by the Central Pollution Control Board (CPCB)
during the last three years and the current year, year-wise

and State-wise;

(d)  the number of companies/industrial units which
were found to be violating pollution control norms alongwith

the details of their offences, State-wise; and

(e) the action taken by the Government in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(@) and (b) Environment Impact Assessment (EIA)
Notification, 2006 issued under Environment (Protection)
Act, 1986 requires all those projects/activities/processes
listed there under to obtain prior environmental clearance
under the provisions thereof. The projects are appraised
with the help of Expert Appraisal Committees, based on
the documents submitted by the project proponent inter-
alia Environment Impact Assessment Report. While
granting environmental clearance, necessary safeguard
measures/conditions are stipulated which are required to

be implemented in the project by the project proponent.

(c) During the last 3 years and the current year,
the Central Pollution Control Board (CPCB), under the
Environmental Surveillance Programme, has carried out

732 inspections as per the details given in Statement-I.

(d)  Out of 732 inspections carried out during the
last 3 years and the current year, 212 units were found
to be violating the pollution control norms. The violations
detected and their nature is of similar type in all the States.
The industries inspected were not meeting with the norms
prescribed under the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of

AUGUST 04, 2010

to Questions 8

Pollution) Act, 1981. The nature of violations observed inter-
alia included (i) non adherence to the prescribed standards,
(i) non operation of pollution control devices, (iii) Bye-
passing effluent treatment plant, (iv) poor house keeping

and (v) improper management of industrial solid waste.

(e)  Central Pollution Control Board (CPCB), based
on the inspections carried out and after determining the
nature and extent of violation, has taken actions under
Section 18(1)(b) of the Water and Air Act as well as
under Section 5 of Environmental Protection Act.
Altogether, 111 directions were issued to the SPCBs under
Section 18(1)(b) of the Water and Air Act and 101 directions
issued under Section 5 of Environment (Protection) Act to

the industries for ensuring compliance.
Statement

No. of inspections carried out by CPCB
under ESS Programme

State 2007-08 2008-09 2009-10 2010-11

(till June,

2010)
1 2 3 4 5
Andhra Pradesh 6 11 11 8
Arunachal Pradesh — — 4 —
Assam 9 17 9 4
Bihar 6 8 - -
Chhattisgarh 5 12 16 4
Dadra and Nagar - 1 - -

Haveli

Daman and Diu

Delhi 3 - - -

Goa 5 - - -
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1 2 3 4 5
Gujarat 9 19 20 4
Haryana 15 20 8 -
Himachal Pradesh 2 - 4 -
Jammu and Kashmir 4 - - -
Jharkhand 4 6 8 2
Karnataka 3 12 12 -
Kerala 3 4 12 -
Madhya Pradesh 6 24 12 4
Maharashtra 20 25 22 8
Manipur - - 1 -
Meghalaya - 6 3 2
Mizoram - - 1 _
Odisha 12 18 5 2
Puducherry - 4 - -
Punjab 2 4 12 -
Rajasthan 17 12 20 4
Sikkim - - 3 -
Tamil Nadu 10 17 8 4
Tripura 5 - _ _
Uttar Pradesh 2 23 16 12
Uttarakhand 2 - 8 -
West Bengal 8 17 33 7
Total 159 260 248 65
Grand Total 732

[English]

Rehabilitation of Expatriated Workers

*143. SHRI R. DHRUVANARAYANA: Will the
Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(@) whether the Government has assessed the
impact of expatriation of Indian workers from foreign

countries particularly from the Gulf in the recent past;

(b) if so, the details thereof;

(c)  whether the Government proposes to take steps

for the rehabilitation of such workers; and

(d) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (d) There is an estimated
5 million Indian migrant workers working in GCC Countries
and Malaysia. Typically, they go on 2-3 years contracts and

return on completion of their contractual period.

Following the global economic recession, the Govern-
ment decided to conduct a study on its impact on Indian
migrant workers in the GCC Countries and Malaysia. The
findings of the study indicate that there has not been any
major adverse impact on Indian expatriate workers in Gulf
and Malaysia except in terms of some job losses, reduction

in salary and over time.

The impact of the global recession on emigration and

emigrant workers is summarized in Statement.

In addition, the Heads of Missions were also requested
to ascertain whether there has been any adverse impact
of the economic slowdown on the migrant Indian workers.
The Reports of the Indian Heads of Mission do not indicate
any mass return of Indian workers back to India, except
in the case of Emirate of Dubai where the number of
returnees was significantly higher than normal for reasons
which were prevailing temporarily over there and unique

to the Emirate of Dubai. However, as a result of the global
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economic situation, job opportunities in some of the Gulf

Countries has decreased as borne out by the drop in

Emigration Clearance given in 2009 as compared to the

previous years shown below:—

Year ECR Clearance given
(in lakhs)

2007 8.09 lakhs

2008 8.49 lakhs

2009 6.10 lakhs

While there is no proposal to establish a rehabilitation

fund for returning Indian workers in the context of economic

slow down in the Gulf, the Government is separately

examining the feasibility of establishing a Contributory

Pension scheme for overseas Indian workers.

Statement

Impact assessment of Global recession on Indian

Migrant Workers in Countries of the Gulf

Cooperation Council and Malaysia

1. Kingdom of (i)
Saudi Arabia
(KSA)

(ii)

2. United Arab (i)
Emirates
(UAE)

There is only a marginal impact
with no major retrenchment of

people from any segment.

There has also been no reduc-
tion in the out flow of Indian
migrants to Saudi Arabia. On the
contrary emigration to KSA
increased from 228406 in 2008
and 281110 in 2009.

The impact of the recession has
been limited to some parts of the
region. One prominent example
is Dubai which has been sub-
stantially exposed to global

market trends.

3.

4.

5.

6.

AUGUST 04, 2010

Kuwait

Bahrain

Oman

Qatar

to Questions 12

(i) As per Indian Embassy esti-
mates, upto 2 lakh Indian work-
ers i.e. approximately 15% of the
Indian population of UAE would
have returned to India by June,
2009 due to global recession.
However, it turned out that most
of the workers from Dubai
moved sideways to other Emir-
ates and other GCC Countries.
As such, even from Dubai, there
was no mass return of workers
to India. The emigration to UAE
went down from 3,49,827 in
2008 to 1,30,302 in 2009.

Emigration to Kuwait increased from
35,562 to 2008 to 42,091 in 2009. As
such there was no impact of global
Indian

recession on migrants in

Kuwait.

There was a substantial reduction in
the outflow of Indian Migrant workers
to Bahrain in 2009. However, there
was no large scale return of workers.
ECR Clearances given in 2008 was
31924 and 17541 in 2009.

Not many Migrant Indian Workers
have lost jobs in Oman. The aggre-
gate number of Indian Migrant
workers in Oman increased from
0.483 million in 2008 to 0.556 million
in May, 2009. The emigration from
India came down marginally from

89,659 in 2008 to 74,963 in 2009.

Around one thousand Indian migrant
workers were estimated to have been
retrenched because of the financial
crisis. Fresh out flow of Indian migrant

workers from India to Qatar also
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declined. The ECR clearances given
in 2008 was 82937 and 46292 in
20009.

7. Malaysia There has not been any mass return
of workers. However, the emigration
came down from 21,123 in 2008 to

11345 in 2009.

To summarize, although there has not
been much all-round impact of the
economic recession. Minor impact
was noticed in terms of job losses,

reduction in salary and overtime.

[Translation]
Indo-Pak Talks

*144. SHRI HARSH VARDHAN:
SHRI A.T. NANA PATIL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@)  whether he paid a visit to Pakistan in the month
of July, 2010;

(b) if so, the details of the points raised by him with
his Pakistani counterpart during the said visit and the
reaction thereto;

(c)  whether the talks between the two leaders were

successful;

(d) if so, the extent to which the two countries had
been able to build the confidence and if not, the reasons

therefor;

(e)  whether any future plan has been chalked out

by the two countries for further talks/co-operation; and

() if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Yes, Madam.

SRAVANA 13, 1932 (Saka)

to Questions 14

(b) to (f) External Affairs Minister (EAM) met the
Foreign Minister of Pakistan (PFM) on July 15, 2010 in
Islamabad. The Ministers reviewed the current State of
bilateral relations and discussed steps to promote trust and
confidence. As part of a step-by-step, graduated and
forward looking approach to expanding dialogue to cover
all issues of mutual interest and concern, EAM conveyed
our willingness to have further interaction on pressing
humanitarian issues, particularly early release and repa-
triation of prisoners and fishermen in jails in both countries;
promotion of trade and commerce; streamlining and
strengthening cross-LOC Confidence Building Measures for
the welfare of the people of Jammu and Kashmir; and

greater people-to-people contacts/friendly exchanges.

EAM stated that the fulfillment, in letter and spirit, of
the solemn commitment given by the leaders of Pakistan,
at the highest level, of not allowing territory under
Pakistan’s control to be used for any terrorist activity
directed against India, would be the biggest confidence
building measure. In addition, EAM mentioned that any
further terrorist attack on India emanating from Pakistani
soil would cause immense harm to the normalization
process. EAM called for credible and firm action against
terrorists groups and their leaders, like the Jamaat-ud-
Daawa and Hafiz Saeed, who continue to incite violence

against India.

PFM assured EAM that the Government of Pakistan
will do everything in its power to fulfill the commitment given
by Pakistan of not allowing its territory to be used for
terrorism against India. In this context, PFM also assured
that the investigation in the Mumbai terrorist attack case,
taking into account the additional information obtained from
the recent interrogation of David Coleman Headley and
provided by Home Minister during his visit to Pakistan in
June 2010, would be pursued rigorously to unravel the full
conspiracy and bring all the perpetrators of that heinous

crime to justice.

The detailed and frank discussions held during the
visit enabled both the countries to develop a better

understanding of each others’ position and point of view
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on various issues. Despite differences of opinion on the
way forward on a few issues, there was a broad
understanding on a number of other issues. PFM accepted
EAM'’s invitation to visit Delhi at a suitable date to be

decided through diplomatic channels.

Vocational Education in Rural Areas

*145. SHRI ARJUN ROY:
RAJKUMARI RATNA SINGH:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@)  whether the Government has introduced/pro-
poses to introduce any centrally sponsored scheme for
promoting vocational education especially for women in the

rural areas;

(b) if so, the details thereof;

(c) the funds earmarked and utilised so far in the

Eleventh Plan in this regard; and

(d)  the steps taken by the Government to promote

vocational education in rural areas?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) The centrally
sponsored scheme of Vocationalisation of Secondary
Education was first introduced in year 1987-88. Under the
scheme, financial assistance is given for introduction of
vocational courses in Government and Government aided
higher secondary schools. The scheme is applicable to girls
in rural areas as well. Till the end of the Tenth Five Year

Plan, this assistance has been availed of by 9619 schools.

Central Board of Secondary Education (CBSE) has
introduced several vocational courses in the higher
secondary stage. During the current session 2010-11,
vocational courses have been introduced by CBSE on
hospitality and tourism, mass media studies and media

production, and geospatial technology.

(c)  There is an allocation of Rs. 2000 crore for the

AUGUST 04, 2010

to Questions 16

scheme during the 11th Five Year Plan. No grant has been
released since the beginning of the current Plan, as the

scheme is under revision.

(d)  Curriculum has been designed for about
150 vocational courses and several of these courses are

related to agriculture and rural areas.

Basic Facilities in Schools

*146. SHRI GHANSHYAM ANURAGI
SHRI P. KUMAR:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@) whether a number of Government schools
covered under the Sarva Shiksha Abhiyan (SSA) lack of
basic infrastructural facilities like building, drinking water,

electricity, toilets, etc.;

(b) if so, the details thereof, State-wise including
Uttar Pradesh; and

(c)  the action taken by the Government to provide
basic amenities and infrastructural facilities in such schools

in the future?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (c) As per data reported
by the States under the District Information System for
Education (DISE) 2008-09, 97.32% of all schools imparting
elementary education have buildings, 87.77% have drinking
water facilities, 66.84% have common toilets and 35.56%
have electricity connections. A State-wise statement
indicating the percentage of schools having buildings,
drinking water, common toilets and electricity connections,
including details for the State of Uttar Pradesh, is attached

at Statement.

Sarva Shiksha Abhiyan (SSA) provides support to
States/UTs to improve infrastructural facilities in schools.
Since the inception of SSA, 1,32,352 primary school
buildings, 80,889 upper primary school buildings, 9,16,946

additional classrooms, 1,85,796 drinking water facilities and
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2,73,247 toilet facilities have been completed as on In 2010-11, the construction of an additional
31st March, 2010. Construction of 21,761 primary school 17,795 school buildings, 1,72,008 additional classrooms,

buildings, 14,540 upper primary school buildings, 1,60,781 8906 toilet/urinals, 5448 drinking water facilites and

additional classrooms, 6690 drinking water facilities and 11,122 electrification connections in schools has been

46,300 toilets is in progress.

approved under SSA.

Statement
Sl State School Drinking Electricity Common
No. Buildings Water Toilet
1 2 3 4 5 6
1. Andaman and Nicobar 98.61 98.61 87.50 95.56
Islands

2. Andhra Pradesh 96.55 85.59 37.34 61.45
3. Arunachal Pradesh 99.52 63.30 16.65 25.79
4, Assam 99.94 65.34 8.78 30.27
5. Bihar 85.16 85.32 3.45 57.19
6. Chandigarh 99.44 100.00 100.00 40.11
7. Chhattisgarh 92.13 88.74 20.77 44.16
8. Dadra and Nagar Haveli 100.00 93.83 74.35 42.21
9. Daman and Diu 100.00 100.00 100.00 89.90
10. Delhi 100.00 100.00 98.50 52.82
11. Goa 98.40 97.70 94.75 61.10
12. Gujarat 98.92 90.24 87.38 73.10
13. Haryana 99.23 96.99 96.03 94.80
14. Himachal Pradesh 99.83 94.10 58.28 50.86
15. Jammu and Kashmir 98.46 78.66 18.08 35.27
16. Jharkhand 91.29 71.70 6.81 40.92
17. Karnataka 99.50 82.73 85.27 83.29
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1 2 3 4 5 6
18. Kerala 99.21 97.73 90.07 82.88
19. Lakshadweep 100.00 100.00 100.00 76.92
20. Madhya Pradesh 97.03 92.69 20.56 74.20
21. Maharashtra 97.38 87.70 71.37 77.14
22. Manipur 99.06 76.58 21.29 51.44
23. Meghalaya 96.53 50.61 14.13 32.82
24, Mizoram 99.47 80.64 32.41 81.71
25. Nagaland 100.00 75.15 33.36 79.88
26. Odisha 97.93 83.33 18.64 57.15
27. Puducherry 99.57 99.71 100.00 99.28
28. Punjab 99.33 97.32 85.91 89.17
29. Rajasthan 98.11 91.96 28.99 48.65
30. Sikkim 99.65 87.50 53.41 98.69
31. Tamil Nadu 100.00 100.00 81.02 66.74
32. Tripura 99.95 77.77 12.60 70.47
33. Uttar Pradesh 99.28 97.58 18.37 92.65
34. Uttarakhand 98.90 87.23 32.55 85.55
35. West Bengal 99.96 82.71 24.92 74.34

All States 97.32 87.77 35.56 66.84

[English] (@) the average amount of fund spent on a historical

*147. SHRI P.C. GADDIGOUDAR:
SHRI SURESH ANGADI:

Will the PRIME MINISTER be pleased to state:

Encroachments of Monument Areas

monument/site for conservation and preservation during the
last three years and the current year, monument-wise and

State-wise;

(b)  the revenue earned by the Government from

those protected monuments/heritage sites during the last
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three years and the current year, year-wise and monument-

wise;

(c)  whether the Government proposes to include
more monuments/heritage sites in the list of protected

monuments;

(d) if so, the details thereof, State-wise; and

(e) the steps taken by the Government to keep the

historical monuments free from encroachment?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (c) There are 3,675 monuments/sites declared as
of national importance. These are conserved, preserved
and maintained by way of structural repairs on need basis
as per archaeological principles and subject to availability
of resources. On an average, about Rs. 3.92 lakh was spent
on a monument during each of the last three years. The
details of expenditure incurred on these monuments/sites
during the last three years and the current year (upto June)
State-wise and Circle-wise is at Statement-l. Monument-
wise details are being collected and will be laid on the

table of the House.

There are 116 ticketed monuments under the

SRAVANA 13, 1932 (Saka)

to Questions 22

jurisdiction of Archaeological Survey of India. The details
of revenue collected by way of entrance fee during the last
three years and the current year (upto June) is at

Statement-Il.

(d) and (e) Under section 4(1) of the Ancient
Monuments and Archaeological Sites and Remains Act,
1958, there is provision for the Central Government to
declare any ancient monument, archaeological site or
remains to be of national importance. The State-wise list
of monuments/sites identified for consideration as of
national importance is at Statement-lIl.

The Superintending Archaeologists of the Circles of
ASI have the powers for removal of encroachments under
the provisions of Section 19 of the Ancient Monuments and
Archaeological Sites and Remains Act, 1958. They are also
vested with the powers of Estate Officer under the
provisions of the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971 to evict the encroachers. The officials
of the Archaeological Survey of India keep constant vigil
on the protected monuments to keep them free from the
encroachments. They also interact with the District and
State authorities, from time to time, to remove the
encroachments. Wherever feasible and necessary, fencing
around the centrally protected monuments, have been
provided to ensure that no encroachment takes place.

Statement-|

Sl Name of State 2007-08 2008-09 2009-10 2010-11

No. (upto June, 2010)
1 2 3 4 5 6

1. Andhra Pradesh 61928340 85075807 57264126 16774052

2. Arunachal Pradesh 744094 397005 70000 -

3. Assam 8682981 11226175 11289670 2834323

4, Manipur 25000 625522 60000 -

5. Meghalaya 414052 115280 471128 20000
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1 2 3 4 5 6
6. Nagaland 50000 414700 149900 100000
7. Tripura 4095112 9404433 2722781 598536
8. Bihar 32202943 24072865 19274091 -
9. Chhattisgarh 25181417 29631676 34144688 836101700
10. Daman and Diu (U.T.) 7262088 5163862 14551090 883168
11. Goa 9764525 13573662 12048340 705131
12. Guijarat 26735912 35398138 31446910 558168
13. Haryana 49477748 51248139 69446332 11875958
14. Himachal Pradesh 125000 118000 7087000 80000
15. Jammu and Kashmir 30000000 40530000 33844000 30500000
16. Jharkhand 7492000 7845000 6475000 6000000
17. Karnataka 101000000 93500000 43000000 21500000
18. Kerala 26071449 27912820 28601194 7635578
19. Madhya Pradesh 90669000 99796000 67433000 56500000
20. Maharashtra 115395000 49365000 109000000 125000000
21. N.C.T. Delhi 36069059 15353515 142267351 37257957
22. Odisha 27829000 23416000 27649000 21500000
23. Puducherry (U.T.) 139584 101982 144556 11950
24. Tamil Nadu 52960416 50398018 45905444 42988050
25. Rajasthan 28500000 28000000 27555000 25500000
26. Sikkim 4861647 5244297 8490488
27. Uttar Pradesh 102420185 152535562 138491620 18343783
28. Uttarakhand 17750000 16940000 13052000 14000000
29. West Bengal 33813000 41934000 43523000 38000000
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Year-wise expenditure for conservation under Archaeological Survey of India for last three years and
allocation for the current financial year

(Rs. in lakhs)

Sl. Circle/Branch Expenditure Expenditure Expenditure Expenditure
No. 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6

1. Agra Circle 633.00 774.00 738.00 515.00
2. Lucknow Circle 775.00 1201.39 1371.00 900.00
3. Aurangabad Circle 738.95 285.00 590.00 900.00
4, Mumbai Circle 415.00 465.15 500.00 350.00
5. Bangalore Circle 1035.22 1088.94 1200.00 800.00
6. Dharwad Circle 593.00 423.64 619.46 600.00
7. Bhopal Circle 906.69 997.96 674.33 565.00
8. Bhubaneshwar Circle 278.29 234.16 276.49 215.00
9. Kolkata Circle 338.13 419.34 435.23 380.00
10. Chennai Circle 531.00 505.00 460.50 430.00
11. Chandigarh Circle 494 .82 512.48 694 .46 425.00
12. Shimla Circle 125.00 118.00 70.87 80.00
13. Delhi Circle 786.36 728.64 1747.00 1000.00
14. Goa Circle 92.20 118.00 120.61 105.00
15. Guwahati Circle 103.52 175.25 135.08 140.00
16. Jaipur Circle 285.00 280.00 275.55 255.00
17. Hyderabad Circle 743.23 865.00 610.00 535.00
18. Patna Circle 427.97 377.72 314.99 260.00
19. Srinagar Circle 300.00 405.30 338.44 305.00
20. Thrissur Circle 261.75 286.17 300.01 260.00
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1 2 3 4 5 6

21. Vadodara Circle 339.98 405.62 459.98 325.00

22. Dehradun Circle 177.50 369.40 130.52 140.00

23. Raipur Circle 235.00 285.00 332.00 255.00

24. Ranchi Circle 74.92 78.45 64.75 60.00

25. Science Branch 609.90 555.36 655.45 675.00

26. Horticulture Branch 1584.76 1743.63 2185.71 1550.00
Total 12886.19 13498.60 15300.43 12025.00

Statement-Il

Revenue data from Entrance Fee at Centrally Protected Ticketed Monument last three year and current year

(Amount in Rupees)

Sl. Name of Monuments 2007-08 2008-09 2009-10 2010-11
No. (upto June)
1 2 3 4 5 6
Agra Circle
1.  Taj Mahal 169203210 153649810 172449110 34563930
2. Agra Fort 104716205 90539840 110228510 17068020
3.  Fatehpur Sikri 51916830 43840730 47854660 6299610
4.  Akbar's Tomb Sikandara 5670305 5441275 5536490 1288950
5. Mariam’s Tomb, Sikandara 59935 62960 71800 19790
6.  Itimad-ud-Daulah 4175385 4087835 4702380 773020
7. Ram Bagh 207905 171555 155220 38250
8.  Mehtab Bagh 572150 562510 842210 189680
Total 336521925 298356515 341840380 60541250
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1 2 3 4 5 6
Aurangabad Circle
9.  Ajanta Caves 10294913 9143300 10422980 1362470
10. Ellora Caves 8667668 9296120 15980830 3305800
11. Bibi ka Magbara 5983437 6223510 6723005 1497275
12 Daulatabad Fort 2194035 2809410 2992505 557420
13. Pandulena Caves 648764 592620 694005 168385
14. Aurangabad Caves 312951 325205 399325 54030
Total 28101768 28390165 37212650 6945380
Bangalore Circle
15.  World Heritage Site, Hampi 13921542 16361781 12628900 1781605
16. Daria Daulat Bagh, Sriragapatna 5700762 7574564 6537925 1599565
17. Keshva Temble Somanathpur 1865811 2574949 2032655 257070
18. Tippu Palace Bangalore 957005 881350 1128970 296020
19. Chitradurga Fort Chitradurga 1132263 720680 1346705 417790
20. Bellary Fort, Bellary 30010 38975 33985 5815
Total 23607393 28152299 23709140 4357865
Bhopal Circle
21. Buddhist Caves 91275 119660 121260 21065
22. The Palace Situated, Burhanpur 268110 295005 358345 72895
23. Bhojshala and Kamal Maula’s 13882 14028 15215 3418
Mosque
24. Hoshangs Tomb, Mandu 647842 829615 990640 91995
25. Royal Palaces, Mandu 1045280 1300740 1535365 139625
26. Rupmati Pavilion 1015514 1297975 1561390 143855
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1 2 3 4 5 6

27. Western Group of Temple, 23350447 20279210 22700110 2677960
Khajuraho

28. Buddhist Monuments, Sanchi 5609067 2863020 3389530 433310

29. Gwalior Fort 2543695 2378420 2408335 362445
Total 34585112 29377673 33080190 3946568

Bhubaneshwar Circle

30. Sun Temple Konark 16507705 3502600 20798670 3929650

31. Udayagiri and Khandagiri Sites 1634320 1904955 2233745 298175

32. Rajarani Temple 369030 254765 321965 35985

33. Ratnagiri Monument 135750 141115 184935 32790

34. Lalitagiri Monument 67255 68345 89380 11930
Total 18714060 5871780 23635895 4308530

Chennai Circle

35. Group of Monument, 24720884 23951830 26305510 4298440
Mamallapuram

36. Front Museum, Chennai 1087110 1167040 1163355 193400

37. Gingee Fort, Gingee 51143 208670 204930 40950

38. Fort on Rock, Dindigul 10690 2700 4400 1175

39. Moovarkoil Kodambalur 93652 94000 94425 24290

40. Rock Cut Jain Temple, 69947 65270 80450 15430
Sittannavasal

41. Natural Caven with Insription 276697 275760 403420 84780
Eladipattam, Sittannavasal
Total 26310123 25765270 28256490 4658465
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1 2 3 4 5 6
Chandigarh Circle
42. Sheikh Chill’'s Tomb Thanesar 233240 432110 612615 131220
43. Suraj Kund, Faridabad 125170 92860 159670 25955
Total 358410 524970 772285 157175
Dharwad Circle
44. Durga Temple Complex, Aihole 1430675 886785 1398975 203493
45. Jaina and Vaishnava Caves, 2152285 1400705 2562715 373568
Badami
46. Group of Monuments (WH), 3427660 2249480 3972640 580949
Pattadakal
47. Gol-Gumbaz, Bijapur 4270360 3388490 5069210 1420230
48. Ibrahim Rouza, Bijapur 945570 680520 1045715 168822
49. Temple and Sculpture Shed, 69740 42385 89555 8699
Lakkundi
Total 12296290 8648365 14138810 3123185
Delhi Circle
50. Jantar Mantar 2423065 2267345 2566285 514510
51. Khan-I-Khana 40720 52975 50990 13485
52. Purana Qila 3883155 3968435 3486710 739775
53. Sultanghari Tomb 3161 2070 2875 250
54. Tughlugabad 190320 222970 252225 37940
55. Kotla Feroz Shah 292595 326385 317400 56720
56. Safdarganj Tomb 1389020 894240 722295 147220
57. Red Fort 26572975 46156170 55563070 11516850
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1 2 3 4 5 6

58. Humayun’s Tomb 57545400 51488500 55214360 8452540

59. Qutb Minar Day 90636070 78873070 89276120 16969000
Total 182976481 184252160 207452330 38448290

Guwahati Circle

60. Ahom Raja’s Palace, Garhgaon, 126865 163595 211335 30790
Distt. Sibsagar

61. Karenghar of Ahom Kings, 417505 581020 707265 144685
Sibsagar

62. Ranghar Pavillion, Jaisagar 158835 225000 353030 61855

63. Bisnudol, Joysagar. 26375 32085 53035 53035

64. Group of four Maidams Charaideo, 101570 11012110 174705 174705

Distt. Sibsagar

Total 831150 12013810 1499370 465070

Hyderabad Circle

65. Charminar 7493190 6183080 10608325 7940595
66. Golconda 4290 234 1576700 13541245
67. Amaravathi 158625 79395 118525 64365
68. Nagarjunakonda 586505 453460 494560 192505
69. Undavalli 208905 127075 238125 196355
70.  Guntuplli 14015 81800 103335 12755
71.  Warangal 481485 330615 1636745 255125
72. Chandragiri 436155 305765 451230 175515
Total 8451515 6925044 13036235 22378460

Jaipur Circle

73. Chittaurgah Fort, Chitrdurgarh 3282810 3510295 3765955 564905
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1 2 3 4 5 6
74. Kambhalgarh Fort Distt. Rajmand 5242890 2123800 2468070 62240
75. Deeg Palace Deeg Distt. Bhartpur 257385 261625 267930 237595
Total 8783085 5895720 6501955 864740
Kolkata Circle
76. Koch Bihar Palace 1321750 1399245 1859835 407900
77. Hazarduari Palace 2280400 2681155 3070050 398150
78. Bishnupur Group of Temples. 455100 485410 480835 49315
Total 4057250 4565810 5410720 855365
Lucknow Circle
79. Sahet Sravasti 3652266 826910 591195 80445
80. Jhansi Fort, Jhansi 784265 704515 745620 200855
81. Rani Mahal, Jhansi 43173 47430 38240 11795
82. Residency, Lucknow 922545 848905 825670 221780
Total 5402249 2427760 2200725 514875
Mumbai Circle
83. Elephanta Caves 6318043 7781060 8545780 1552210
84. Kanheri Caves 737064 923315 758920 233685
85. Shaniwarwada 2100421 2439405 2411335 692560
86. Agakhan Palace 796768 1193520 1181780 260575
87. Lenyadri Caves 1401975 1645815 1545280 489425
88. Karla Caves 535498 479655 850325 244410
89. Bhaja Caves 177239 181335 217510 51865
90. Raigad Fort 564360 730700 946615 183265




39 Written Answers AUGUST 04, 2010 to Questions 40

1 2 3 4 5 6

91. Kolaba Fort 187731 259855 321170 46515

92. Sholapur Fort 142705 159365 125600 20330
Total 12961804 15794025 16904315 3774840

Patna Circle

93. Remains of Patliputra, Kumrahar 411917.00 464160.00 523565.00 81220.00

94. Ancient Site of Vaishali, Kolhua 2082330.00 1058255.00 1195615.00 98020.00

95. Excavated Remains at Nalanda 5317158.00 2843115.03 3433115.00 412820.00

96. Ruins of Vikramshila, Antichak 90330.00 141005.00 181680.00 35460.00

97. Sher Shah Suri’'s Tomb, Sararam 639134.00 680250.00 782905.00 174465.00

98. Old Fort (Shahi Fort), Jaunpur 479553.00 530910.00 6629950.00 152565.01

99. Lord Cornwallis Tomb, Ghazipur. 31065.00 32765.00 65885.00 81210.00

100. Observatory Man Singh (Man 20960.00 33015.00 37885.00 40450.00
Mahal), Varanasi

101. Excavated Remains at Sarnath 8272480.00 6362065.00 7267015.00 688900.00
Total 17344927 12145540 20117615 1765110

Raipur Circle

102. Laxman Temple 174375 170975 222380 15325
Total 174375 170975 222380 15325

Shimla Circle

103. Kangra Fort, Kangra 384330 398430 411695 108115

104. Rock-Cut Temple, Masroor 102475 107295 124630 35390
Total 486805 505725 536325 143505

Srinagar Circle

105. Palace Complex at Ramnagar, 9895 10670 12350 4120

District Udhampur
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1 2 3 4 5 6
106. Group of Temples at Kiramchi, 3890 5250 7355 2200
District Udhampur
107. Avantiswamin Temple, Avantipur, 41100 32800 43840 36855
District Pulwama
108. Ancient Palace at Leh, District 118350 254580 433375 125000
Leh
Total 173235 303300 496920 168175
Thrissur Circle
109. Bekal Fort, Pallikkare, District 795890 979680 762475 378040
Kasargod
110. Mattancherry Palace Museum, 591808 1432085 427424 417045
Kochi, District Ernakulam
Total 1387698 2411765 1189899 795085
Vadodara Circle
111. Jami Masjid, Champaner- 507415 582275 934815 180500
Pavagadh Saher ki Masjid,
Champaner Pavagadh
112. Sun Temple, Modhera 824603 1198925 1274685 220965
113. Pvani-ki-Vav, Patan 952286 1319630 1297925 306160
114. Ashokan Rock Edicts, 265754 254375 287490 37640
Junagadh
115. Buddhist Caves, Junagadh 299556 327272 359245 49500
116. Baba Pyara Caves, Junagadh 1430 855 1915 190
and Khapra Khodiya Caves,
Junagadh
Total 2851044 3683332 4156075 794955
Grand Total 726376699 676182003 782370704 159022213
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List of Monuments/Sites identified for consideration as National importance in the Country
Sl Name of Monument/site with Locality/District Name of State
No.
1 2 3
1. Ancient Site at Juni-Karan, Kutch Gujarat
2. Palace Building near Firozshah Palace and Tehkhana, Hissar, Haryana

District Hissar

3. Group of Temples at Haradib, District Ranchi Jharkhand
4. Shahpur Quila, Shahpur, District Palamu Jharkhand
5. Brahmo Temple at Tagore Hill, Ranchi, District Ranchi Jharkhand
6. Navratanagarh Fort and Temple Complex, Gumla Jharkhand
7. Tiliagarh Fort, SahebganjJharkhand
8. Fort and Jain Rock Cut Sculptures at Koluha, Hill, Chatra Jharkhand
9. Janardana Temple, Panamaram, Waynad, District Kerala
10. Vishnu Temple, Nadavayal District Waynad Kerala
1. Fortification Wall of Daulatabad Fort, Aurangabad Maharashtra
12. Old High Court Building, Nagpur, District Nagpur Maharashtra
13. Fort, Ginnurgarh, District Sehore Madhya Pradesh
14. Biranchi Narayana Temple, Buguda Odisha
15. Group of Temples at Ranipur Jharial, District Bolangir Odisha
16. Phillaur Fort, Phillaur Punjab
17. Sita Ram Ji Temple, Deeg, Bharatpur Rajasthan
18. Rambagh Palace, Deeg, District Bharatpur Rajasthan
19. Jamwan Ramgarh Fort, Jaipur, District Jaipur Rajasthan
20. Bala Qila in Alwar and a step well in Neemrana in Alwar Rajasthan
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1 2 3
21. St. Thomas Church, Dehradun, District, Dehradun Uttarakhand

22. Excavated Site, Sringaverapura, District Allahabad

Uttar Pradesh

23. Nauseri Banu Mosque and Chowk Masjid, Kella Nizamat, District West Bengal
Murshidabad

24, Archaeological Site (Sakeesena Mound), Mogalbari, District Paschim West Bengal
Medinapur

25. Khwaza Anwar Ber (Nawab Bari), District Barddhaman West Bengal

26. Brindaban Chandra Temple and Radha Damodar Temple (District Bankura) West Bengal

27. Motijhil Jama Masjid, Murshidabad West Bengal

Maintenance of Protected Monuments

*148. SHRI ARJUN CHARAN SETHI:
SHRI TATHAGATA SATPATHY:

Will the PRIME MINISTER be pleased to state:

(@) whether complaints have been received about
the maintenance of some monuments protected by the

Archaeological Survey of India in the recent past;

(b) if so, the details thereof;

(c)  whether the Government is aware that due to
heavy rains in the month of July, 2010, the premises of
the ‘Sun Temple, Konark’ in the State of Odisha remained
inaccessible to the tourists as knee deep water

accumulated around the temple;

(d) if so, the details thereof;

(e)  whether certain portion of the temple has fallen

down due to seepage; and

(f) if so, the details thereof and the corrective steps
taken/proposed to be taken by the Government for proper
maintenance of the Sun Temple and other protected

monuments?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) and (b) Some complaints regarding maintenance and
other issues related to monuments are received which in
most cases are found not true and action on them taken

accordingly, wherever required.

(c) and (d) No such incident has taken place in the
month of July, 2010. However, in the last week of June,
2010, due to heavy rains, the storm water was accumulated
for a short period which was immediately pumped out
making the temple complex accessible to the visitors.

(e) and (f) No, Madam. No portion of the temple has
fallen down due to seepage. However as a preventive
conservation measure, in addition to existing soak pit on
the western side of Sur Temple Konark, from where the
rain water is pumped out, two more soak pits have been
provided in the temple complex. Catch water drains have
been dug on northern and western side. Low height
earthen bunds have been created on northern and western
side to prevent the flow of ram water towards the temple.
Essential repair and maintenance work to the Konark
Temple, as well as to other protected monuments, is
attended regularly and they are in a good State of

preservation.
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Implementation of RTE Act

*149. SHRI R. THAMARAISELVAN:
SHRIMATI JAYAPRADA:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@)  whether a National Advisory Council has been
constituted to oversee the implementation of the Right to
Education (RTE) Act, 2009;

(b) if so, the composition and terms of reference
of the Advisory Council;

(c)  whether the States have adequate resources to
implement the RTE Act;

(d) if so, the details thereof; and

(e) if not, the manner in which the Government
proposes to help the States including UP and Andhra
Pradesh financially to implement the RTE Act?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) The Central
Government has vide Notification dated 8th July, 2010
constituted the National Advisory Council (NAC) under the
Right of Children to Free and Compulsory Education (RTE)
Act, 2009. A copy of the Notification giving the composition
and terms of reference of the NAC is attached as

Statement.

(c) to (e) The Sarva Shiksha Abhiyan (SSA) is the
main vehicle for implementation of the provisions of the
RTE Act. For 2010-11, a Central budget allocation of
Rs. 15,000 crore has been made for SSA. The 13th
Finance Commission has made an award of Rs. 24,068
crore for the period 2010-11 to 2014-15 for elementary
education.

Funds are provided to each State/UT, including to the
States of Uttar Pradesh and Andhra Pradesh, based on
the approved Annual Work Plan and Budget (AWP&B) for

the year, and the approved sharing pattern between the
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Central and State Governments. The Central Government
has taken steps to align the SSA norms with the provisions
of the RTE Act.

Statement

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT

(Department of School Education and Literacy)

NOTIFICATION

New Delhi, the 8th July, 2010

S.0.1631(E).—In exercise of the powers conferred by
sub-section (1) of Section 33 of the Right of Children to
Free and Compulsory Education Act, 2009 (RTE Act), read
with Rule 29 of the Right of Children to Free and
Compulsory Education Rules, 2010, the Central Govern-
ment hereby constitutes the National Advisory Council as

per following composition:—

Chairperson

Minister of Human Resource Development, Govern-

ment of India

Ex-officio Members

1. Secretary, Department of School Education and
Literacy, Ministry of Human Resource Develop-

ment, Government of India

2. Director, National Council for Educational
Research and Training, New Delhi

3. Vice Chancellor, National University of Educa-
tional Planning and Administration, New
Delhi

4. Chairperson, National Council for Teacher
Education, New Delhi

5. Chairperson, National Commission for Protec-
tion for Child Rights, New Delhi
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Nominated Members

1. Shri Kiran Karnik, Q-2A, Hauz Khas Enclave,
New Delhi-110016

2. Prof. Yogendra Yadav, Centre for the Study of
Developing Societies, 29, Rajpur Road, Delhi-
110054

3. Dr. Vinod Raina, Bharat Gyan Vigyan Samiti,
New Delhi

4. Shri K.K. Aboobacker, M.E.S. Cultural Complex,
Judges Avenue, Kaloor, Kochi-682017

5. Ms. Annie Namala, Centre for Social Equity and
Inclusion, 7/24, 2nd Floor, West Patel Nagar,
New Delhi-110008

6. Prof. Mrinal Miri, Former Vice-Chancellor, North-
East Hill University, A-39, NDSE, Part-l, New
Delhi-110049

7. Dr. Amita Dhanda, Professor of Law, NALSAR
University, Hyderabad

8. Ms. Venita Kaul, Head, Centre for Early
Childhood Care and Education, Ambedkar
University of Delhi, Plot No. 13, Sector-9,
Dwarka, New Delhi-110075

9. Prof. Krishna Kumar, Central Institute of
Education, University of Delhi

The functions of the National Advisory Council shall
be to advise the Central Government on implementation

of the provisions of the RTE Act in an effective manner.

The period of tenure of the nominated members of the

Council would be 2 (two) years from the date of notification.

The Department of School Education and Literacy
would serve as the Secretariat to the National Advisory
Council.

[F.No. 1-11/2009-EE-4]
ANITA KAUL, Addl. Secy.
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Supply of Coal to Thermal Power Stations

*150. SHRI ABDUL RAHMAN:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of COAL be pleased to state:

(@) whether the Coal India Limited (CIL) and
its subsidiaries have been able to supply sufficient and
quality coal as per the demand to the thermal power plants
in the country during the last three years and the current
year;

(b) if so, the details thereof and if not, the reasons
therefor, State-wise, company-wise, year-wise and grade-

wise including percentage of ash contents;

(c)  whether the State Governments have demanded
increase in the quantity of coal to be supplied to the thermal

power stations;
(d) if so, the details thereof, State-wise; and

(e) the steps taken/being taken by the Government

in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) By and
large Coal India Limited has, by and large, been
dispatching coal as per the targets fixed in the supply
plan finalized as a part of Annual Plan. During the last
three years, the dispatches to Power Utilities have been
101%, 102% and 96% of targets in 2007-08, 2008-09
and 2009-10 respectively. In the current year upto June,
2010, the dispatch is 87% of target. Dispatches could
have been better but for frequent law and order problems
affecting dispatches in Central Coalfields Limited and
constraints observed in evacuating coal from certain coal
fields.

The details of State-wise dispatch of coal and coal
products to Power Utilities during last three years are as

under:—
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State-wise Despatch of Coal and Coal Products 1

2 3 4
to Power Utilities
(in Million Tonnes) Madhya Pradesh 29.34 31.81 32.05
State 2007-08 2008-09  2009-10 Maharashtra 35.83 35.45 35.10
1 2 3 4 Odisha 23.56 22.32 23.49
Andhra Pradesh 13.25 13.92 10.32 Punjab 7.21 5.94 4.83
Bihar 4.81 7.41 9.43 Rajasthan 13.02 13.81 13.63
Delhi 5.66 586 519 Uttar Pradesh 51.83 52.44 52.97
Gujarat 17.54 18.88 18.18
West Bengal 25.50 28.47 28.04
Haryana 8.01 9.13 10.48
The details of Subsidiary-wise dispatch to Power
Jharkhand 6.48 6.86 7.51 Utilities against target finalized in Supply Plan as part of
Karnataka 4.07 452 3.32 Annual Plan for the last three years and the current year

is furnished below:—

(Figures in million tonnes)

Despatch performance to Power Ulilities from Coal India Limited sources

Coal company 2007-08 2008-09

Target Dispatch % Target Dispatch %

materialisation materialisation

ECL 26.85 21.95 82 26.50 23.69 89
BCCL 14.13 16.86 119 14.20 16.96 119
CCL 27.78 27.44 99 29.80 28.89 97
NCL 51.92 53.13 102 54.08 58.05 107
WCL 33.83 36.10 107 34.15 34.96 102
SECL 63.90 66.71 104 67.00 73.24 109
MCL 59.18 57.42 97 65.48 59.81 91
NEC 0.73 0.42 57 0.20 0.21 103

CIL Total 278.32 280.03 101 291.41 295.81 102
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Despatch performance to Power Utilities from Coal India Limited sources

Coal company 2009-10 2010-11

Target Dispatch % Target Dispatch %

materialisation materialisation

ECL 26.00 25.21 97 6.27 6.19 99
BCCL 17.56 16.89 96 4.77 5.11 107
CCL 31.80 28.10 88 8.28 6.58 80
NCL 58.80 61.06 104 15.19 13.85 91
WCL 34.83 34.48 99 8.64 7.71 89
SECL 73.40 74.20 101 19.24 17.77 92
MCL 69.12 57.97 84 19.91 14.29 72
NEC 0.20 0.10 48 0.06 0.05 85
CIL Total 311.71 298.01 96 82.36 71.55 87

The details of Grade-wise dispatch of raw coal to Power

Utilities during the last three years are given below:—

Grade-wise Dispatch of Raw Coal to Power Utilities

(In Million Tonnes)

Grade 2007-08 2008-09 2009-10
Coking Coal 11.51 14.40 19.99
Non-Coking Grade A 2.00 1.77 1.69
Non-Coking Grade B 15.04 15.25 15.85
Non-Coking Grade C 30.90 29.61 32.65
Non-Coking Grade D 27.24 26.79 25.68
Non-Coking Grade E 70.61 77.46 72,62
Non-Coking Grade F 122.83 131.24 130.38

The ash content of overall coal supplies during
2007-08, 2008-09 and 2009-10 was 31.97, 32.20 and 32.24
respectively on annualized average basis which is well
within the ash limit of 34% stipulated by Ministry of
Environment and Forests (MOEF) in respect of power
stations situated in Urban, Critically Polluted and Sensitive
Areas and also situated more than 1000 Kms. from coal
sources. Most of high ash content coal produced by
Subsidiary Coal Companies of CIL is consumed at pithead
power stations without requiring transportation by the Indian

Railways system over long distances.

(c) to (e) Yes, Madam. Some of the State Governments
like Madhya Pradesh, Uttar Pradesh,
Chhattisgarh, Gujarat and Punjab have requested that

Rajasthan,

the allocation for some of the power plants located in their
State may be enhanced. However, presently, supply of coal
to power stations are being governed by Fuel Supply
Agreements, which inter-alia, indicates the Annual Con-

tracted Quantity (ACQ) as allocated by the Central
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Electricity Authority (CEA) under the Ministry of Power.
Therefore, any additional allocation over and above the
Annual Contracted Quantity has to be decided by Central
Electricity Authority, keeping in view the overall coal

availability in the country and other relevant factors.
Indus Waters Treaty

*151. SHRIMATI PARAMJIT KAUR GULSHAN:
SHRI MANISH TEWARI:

Will the Minister of WATER RESOURCES be pleased

to state:

(a) the salient features of the Indus Waters Treaty,
1960 with Pakistan;

(b) the number of times the Permanent Indus
Waters Commission meet in a year alongwith the outcome

of the recent meeting of the Commission;

(c) whether there are differences with Pakistan on
some of the power projects including Kishanganga and
Nemoo Bazgo Projects;

(d) if so, the details thereof, project-wise and the

steps taken by the Government to resolve the differences;

(e)  whether these issues were also discussed with
Pakistan in the recent meeting of Home Ministers and
Foreign Secretaries of the two countries and if so, the

details and the outcome thereof; and

(f) whether differences on the three projects viz.
240 mega watt Uri on Jhelum, 44 mega watt Chutak on
Indus and Baglihar Dam on Chenab have been resolved

and if so, the details thereof, project-wise?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): (a) The salient features of the Indus
Waters Treaty 1960 are as follows:—

° It envisages the most complete and satisfactory
utilization of the waters of the Indus system of

rivers.
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The waters of the three Eastern Rivers (rivers
Ravi, Beas, Sutlej with their tributaries) are

available for the unrestricted use of India.

Pakistan shall receive for unrestricted use all
those waters of the three Western Rivers
(Indus, Jhelum, Chenab with their tributaries),
which India is under obligation to let flow
and not to permit any interference with, except
for Domestic Use, Non-Consumptive Use,
specified Agricultural Use and generation of
hydro-electric power subject to specified

criteria.

India may construct reservoirs on the Western
Rivers with aggregate storage capacity limited
to 3.6 Million Acre Feet (MAF).

India has to supply specified data of hydroelec-
tric plants and storage works at specified
periods in advance of their construction, to
Pakistan, which may raise objections, if any,

within specified periods thereafter.

India had to make fixed contribution of Pounds
Sterling 62,060,000 towards the cost of replace-
ment works for the canal systems of Pakistan
to draw supplies from the Western Rivers

instead of the Eastern Rivers.

Besides Agricultural Use from Ranbir and
Pratap Canals by specified withdrawals of water
from Chenab Main, India may also have
Agricultural Use of 7,01,000 acres on the
Western Rivers over and above the area
irrigated as on 1.4.1960.

Exchange of data of flow and utilization of water

and irrigated cropped area.

A Permanent Indus Commission with one
Commissioner for Indus Waters from either

country to implement the Treaty.
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. Settlement of differences and disputes by
agreement, Neutral Expert, negotiators, Court of

Arbitration or any other manner as agreed.

. Modification or termination of the provisions of
the Treaty by another duly ratified treaty
concluded for that purpose between the two

Governments.

(b)  The Permanent Indus Commission has to meet
at least once a year and also when requested by either
Commissioner. In its recent meeting, issues such as
telemetry system for real time data, pollution of the rivers
and river training works on river Ravi were discussed and

views were exchanged.

(c) Yes, Madam.

(d)  Pakistan has objections on the design of Nimoo
Bazgo project. It has objections both on the design and
the proposed inter-tributary delivery of waters after power
generation, in Kishenganga project. All these objections
have been discussed in the meetings of the Permanent
Indus Commission with a view to resolve them. As Pakistan
has initiated action to set up a Court of Arbitration on the
issues of Kishenganga project, India has taken action as

required by the Treaty.

(e) The issues of Kishenganga and Nimoo Bazgo
projects were not discussed in the recent meeting of Home

Ministers and Foreign Secretaries of the two countries.

(f) Pakistan’s objections on the design of Uri-ll
(240 MW) and Chutak (44 MW) hydroelectric projects and
on the initial filing of Baglihar projects have been resolved

amicably in the light of the provisions of the Treaty.

UN Report on Poverty

*152. SHRI SANJAY DINA PATIL:
SHRI C.R. PATIL:

Will the PRIME MINISTER be pleased to state:

(@) whether UNDP Report/UN Millennium Develop-
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ment Goals Report, 2010 have come out with facts in

regard to poverty and under-nourishment in the country;

(b)  if so, the details thereof and the reaction of the

Government thereto; and

(c) the steps proposed to be taken by the
Government to reduce poverty in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (c) As per the recently released “The UN Millennium
Development Goals Report, 2010”, it has been acknowl-
edged that India has also contributed to the large reduction
in global poverty. Measured at the $1.25 a day poverty line,
the poverty rates are expected to fall from 51% in 1990
to 24% in 2015. Also, the number of people living in
extreme poverty in India is likely to decrease by 188 million
by 2015. The Report does not have details regarding under-
nourishment specific to India. However, the Report States
that in 2005-07, the proportion of undernourished people
in South Asia has reached back to the level to where it
was in 1990. The proportion of undernourished people in
South Asia was 21% in 1990-92, which reduced to
20% in 2000-02 and again increased to 21% in 2005-07.
The report also mentions that South Asia has the highest
rate of under-nutrition among children globally, with

46% children under age five being underweight.

Alleviation of poverty in the country is one of the
monitorable targets of the Eleventh Five Year Plan and it
aims at reduction in the Head-Count Ratio of Consumption
Poverty by 10 percentage points during the Plan period
(2007-12). The Government has taken various measures
to reduce poverty in the country through direct interventions
by implementing programmes such as: Mahatma Gandhi
National Rural
(MGNREGS), National Rural Health Mission (NRHM),
Sarva Shiksha Abhiyan (SSA), Mid-Day-Meal Scheme
(MDMS), Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), Integrated Child Development Services
(ICDS) Scheme, Rajiv Gandhi Drinking Water Mission,

Employment Guarantee Scheme
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Indira Awas Yojana (IAY) and the Total Sanitation
Campaign etc. Many of the flagship programmes were
launched in 2004-05 and results of the ongoing survey by
National Sample Survey Organisation (NSSO) on consump-
tion expenditure when received by 2011 would help in
revealing the quantitative reduction in the poverty head

count ratio.

India as Knowledge Hub

*153. SHRI SAMEER BHUJBAL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@)  whether the Government proposes to take fresh
initiatives to make India a knowledge hub in the foreseeable

future;

(b) if so, the details thereof; and

(c)  the manner in which Universities, State Govern-
ments and other stakeholders are likely to be involved in

the process?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (c) Government believes
that creation of new knowledge and its dissemination are
critical to the progress and development of our society.
Strengthening of existing higher educational institutions as
well as creation of new knowledge based institutions
striving for quality and excellence in research — both in
the public sphere as well as by not-for-profit private initiative

— would be key to making India a knowledge hub.

During the 11th Five Year Plan, several schemes for
strengthening existing higher educational institutions for
enhancing access, quality, equity and relevance have been
launched, details of which, are available in the website
http://education.nic.in. A large number of new institutions
— Central Universities, Indian Institutes of Technology,
Indian Institutes of Management, Indian Institutes for
Science Education and Research, Schools of Planning
and Architecture — have been established during 11th

Plan period. Several measures have also been taken for
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reforming higher education. A Task Force of eminent
experts appointed by Government has circulated a draft
Bill for an overarching promotional and regulatory
authority. A Bill for Prevention and Prohibition of Unfair
Practices has been introduced in Parliament to make both
private as well as public institutions responsible for quality
of teaching and educational services claimed to be
provided by them. To make accreditation mandatory, a
Bill for establishing a National Accreditation Regulatory
Authority has also been introduced in Parliament. Another
legislative proposal for regulating the entry and operations
of foreign educational institutions has also been intro-
duced in Parliament. There is also a legislative proposal
before Parliament for establishing a fast-track adjudication
mechanism for disputes among various stake holders in

higher education.

Universities and higher educational institutions are
being continuously encouraged to introduce academic
reforms for improving quality. Such reforms have been
mandatorily prescribed in the law governing the new
central universities. Older central universities are encour-
aged to adopt measures for academic reforms. The
University Grants Commission has notified new regulations
for the declaration and operation of institutions deemed
to be universities. A comprehensive exercise in reviewing
institutions deemed to be universities was also undertaken
by the Government. New regulations have been brought
into force, mandating the minimum requirement for
eligibility to teach in higher educational institutions.
Several measures have also been taken for making
teaching as a career more attractive. Government also
proposes to set up as many as 14 universities for
innovation across 11th and 12th Five Year Plans to make
India a global knowledge hub and set benchmarks for
excellence for other institutions, synergizing teaching and

research.

All the above initiatives have been formulated, or are
being formulated through a process of wide ranging
discussions, debates and consultations with all stake

holders, including universities and State Governments.
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[Translation]
Denial of Visa

*154. SHRIMATI MEENA SINGH:
SHRI NRIPENDRA NATH ROY:

Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(@) whether the Government of Canada has
expressed its inability in granting visa to some Indian
nationals including the retired/serving personnel of
Indian Army, Intelligence Bureau, RAW and Para Military

Forces;

(b)  if so, the number of such cases reported during
the last three years and the current year, year-wise and

the reasons therefor;

(c)  whether the Government has raised this issue

with the Canadian Government;

(d) if so, the response of the Canadian Government

thereto; and

(e) the other steps being taken by the Government

in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (e) While expressing its inability to
grant visa to some retired Indian security personnel
who had applied for visa to visit Canada, the High
Commission of Canada made unwarranted comments on
Indian security forces and agencies. Government took up
the issue with the Canadian authorities. Government
pointed out to them that the grant/denial of a visa was
a sovereign right of a State but uncalled for comments
against our security forces and agencies were unaccept-

able.

The Government of Canada took note of our demarche
and the Minister of Citizenship, Immigration and Natural-
ization issued a statement on May 27, 2010, a copy of

which is attached.
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Statement

Canada’s Immigration Minister on visa

refusals in India

Ottawa, May 28, 2010 — Citizenship and Immigration
Minister Jason Kenney today issued the following

statement.—

“Canada has the highest regard for India, its
government institutions and processes. Our friendship
as democratic nations who operate under the rule of
law grows ever stronger and we share a common bond
of ethnic, religious, and linguistic diversity. Our
economic and trade ties continue to strengthen both

of our economies.

“Furthermore, at a time when global security continues
to be a cause for concern, Canada values the
increasing ties and cooperation with India in the fields
of defence, security and counter-terrorism. Each year,
Canada welcomes about 131,000 Indian residents on
both a temporary and permanent basis, including many

individuals from the various Indian security forces.

“The Government of Canada therefore deeply regrets
the recent incident in which letters drafted by public
service officials during routine visa refusals to Indian
nationals cast false aspersions on the legitimacy of
work carried out by Indian defence and security
institutions, which operate under the framework of
democratic processes and the rule of law.

“This language, or the inaccurate impression it has
created, in no way reflects the policy or position of
the Government of Canada. While, under Canadian
law, admissibility to Canada is determined by a number
of different criteria, candidate assessments should in
no way question Indian institutions which operate
under the rule of law and within a democratic

framework.

“As to the decision process itself, decisions on visa

applications are made on a case-by-case basis by
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non-partisan public servants following an independent
process based on Canada’s immigration law as it
currently stands. However, this unfortunate incident has
demonstrated that the deliberately broad legislation
may create instances when the net is cast too widely
by officials, creating irritants with our trusted and
valued international allies. For this reason the
admissibility policy within the legislation is under active

review at this time.”

[English]

Mangrove Regeneration

*155. SHRI NITYANANDA PRADHAN:
SHRI BAIJAYANT PANDA:

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(@) whether the Government has sanctioned man-
grove regeneration programmes in several parts of the

country;

(b) if so, the details thereof, location-wise in each
State; and

(c)  the benefits likely to accrue to the coastal areas

of the country from these regeneration programmes?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
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(a) Yes, Madam.

(b)  Under the Centrally Sponsored Scheme for
Conservation and Management of Mangroves, 100%
central assistance is extended to Coastal States for
implementation of their approved Management Action Plans
in the identified sites for components such as Survey and
Demarcation, Planting, Restoration and Regeneration of
Mangroves, Alternate and Supplementary Livelihoods,
Protection Measures, and, Education and Awareness etc.
The details of Central Assistance provided to coastal States
for Regeneration and Management: of Mangroves during
last three years (from 2007-08 to 2009-10) is given in the

Statement

(c) As per the State of Forest Report 2009,
published by Forest Survey of India, the mangrove cover
which was 4581 km? in 2005, has increased to 4639 km?
in 2007 i.e. there has been a net increase of 58 km? in
mangrove cover of the country. The increase in mangrove
cover is mainly because of plantations and regeneration
measures under the Centrally Sponsored Scheme of the

Ministry.

The Mangroves help in preventing coastal erosion and
provide bio-shields against the impact of natural hazards
like cyclone, tsunami, tidal waves etc. They serve as
breeding and nesting places for marine floral and faunal
resources which in turn provide employment to the
community living around the coastal areas including,

through tourism activities.

Statement

Name of Coastal Mangrove Assistance granted under the Centrally Sponsored
States areas Scheme (Rupees in lakhs)
2007-08 2008-09 2009-10
1 2 4 5
West Bengal Sunderbans 149.00 213.906 120.7971
Odisha Bhitarkanika 25.76 23.20
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1 2 3 4 5
Mahanadi 31.60 + 4.47 48.00 51.126
(carried forward)
Devi-Kadua 12.00 11.904 9.08
(carried forward)
Chilka 8.50 7.50 -
(carried forward)
Andhra Pradesh Krishna 34.46431 + 17.26 - -
(carried forward)
Tamil Nadu Pitchavaram 6.10 39.60 37.0125
Muthupet 6.31 74.28 80.7375
Ramnad 7.71 11.15 18.0525
(Carried forward)
Kazhuveli - - 18.10
Kerala Vembanad 11.32 10.25 21.4425
(carried forward)
Kannur (Northern 14.763 11.52 15.86
Kerala) (carried forward)
Karnataka Coondapur 30.00 23.00 -
(carried forward)
Dakshin Kannada/ - 4.108 10.90
Honnavar
Mangalore Forest - 27.825 -
Division
Goa Goa 5.19 + 3.92011 14.9468 -
(carried forward)
Gujarat Gulf of Kutch 92.40 118.89 119.968
Gulf of Khambhat 110.676 25.00 103.346
Dumas Ubhrat 23.1808 33.7276 18.48
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Afforestation Programmes

*156. SHRI P. VISWANATHAN:
SHRI K.P. DHANAPALAN:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the extent of forest cover in the country at the
end of 2000 and 2009 in each State/Union Territory;

(b)  whether the afforestation programmes being
implemented during the above period have not been

brought the desired results;

(c) if so, the corrective measures taken/proposed
to be taken to effectively implement afforestation

programmes;

(d)  whether the States are given Carbon Credit

points for increasing forest cover; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) Forest cover of the States/UTs as per ‘State of Forest
Report 2001’ and ‘India State of Forest Report 2009’
published by Forest Survey of India is given in
Statement-|.

(b)  No, Madam. Due to afforestation programme
implemented during the period from 2000 to 2009, there
has actually been a net increase in forest cover of the
country over the last decade. The details are given in

Statement-II.

(c) Does not arise in view of (b) above.

(d) and (e) There is no automatic mechanism whereby
States can get carbon credits for increasing forest cover.
Carbon credits are earned by Project Proponents or any
entity that develop Afforestation and Reforestation projects
as per Clean Development Mechanism (CDM) Modalities

and Procedures and are registered by the CDM Executive
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Board of the United Nation Framework Convention on
Climate Change (UNFCCCQC).

Statement-|

(Area in Sq.km.)

States/UTs 2001 2009
1 2 3

Andhra Pradesh 43,195 45,102
Arunachal Pradesh 69,760 67,353
Assam 25,290 27,692
Bihar 5,375 6,804
Chhattisgarh 57,730 55,870
Delhi 125 177
Goa 1,565 2,151
Guijarat 12,913 14,620
Haryana 1,135 1,594
Himachal Pradesh 12,907 14,668
Jammu and Kashmir 19,886 22,686
Jharkhand 22,531 22,894
Karnataka 33.296 36,190
Kerala 13,417 17,324
Madhya Pradesh 75,282 77,700
Maharashtra.. 45,040 50,650
Manipur 17,889 17,280
Meghalaya 16,535 17,321
Mizoram 16,397 19,240
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1 2 3
Nagaland 13,980 13,464
Odisha 49,044 48,855
Punjab 1,628 1,664
Rajasthan 14,542 16,036
Sikkim 3,164 3,357
Tamil Nadu 20,992 23,338
Tripura 8,869 8,073
Uttar Pradesh 10,778 14,341
Uttarakhand 23,354 24,495
West Bengal 10,392 12,994
Andaman and Nicobar 6,621 6,662
Islands
Chandigarh 13 17
Dadra and Nagar Haveli 217 211
Daman and Diu 6 6
Lakshadweep 12 26
Puducherry 18 44
Total 653,898 690,899

Statement-Il

(area in Km?)

Sl. SFR year

Forest cover as

No. reported in SFR
1. 2001 653,898
2 2009 690,899

to Questions 70

Coaching Institutes

*157. SHRI GAJANAN D. BABAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@)  whether there is a growing influence of coaching
centres that put engineering aspirants through a grind,
making it difficult for them to concentrate on their senior

secondary examination;
(b) if so, the reaction of the Government thereto;

(c) whether coaching institutions also allow the rich
and the privileged to get their children admitted there and
have a natural advantage over the financially weak

students; and

(d) if so, the corrective measures being taken by

the Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (d) This Ministry does
not maintain data on coaching centres in the country and
therefore it will not be possible to know the growing
influence of coaching centres and to what extent it affects
the school education system. However, steps have been
taken from time to time to reform engineering entrance
exams like IIT-JEE with a view to reduce dependency of
engineering aspirants on coaching centres. Under the
present IIT-Joint Entrance Examination System only those
students who secure at least 60% marks in the Standard
XII Examination are eligible for admission to the IITs so
that the marks obtained in the qualifying Board Examina-

tions are given due weightage.

The Government has taken measures to enable
children of socially weaker section to avail of quality
engineering education. For
Scheduled Caste (SC), Scheduled Tribe (ST) and physically
15%, 7.5% and 3%
respectively, in each programme are reserved. Candidates

candidates belonging to

challenged categories, seats,
belonging to these categories are admitted on the basis
of relaxed criteria which is 50% of general cut-off in the

case of SC/ST candidates. In case all the reserved seats
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are not filled, a limited number of candidates are admitted
to a Preparatory Course of one-year duration on the basis
of a further relaxation of qualifying criteria. This course
attempts to prepare the students in Physics, Mathematics
and Chemistry. On successful completion of the course,
the students are offered direct admission to the
undergraduate programme in next year against the unfilled
reserved seats for the year of Joint Entrance Examination
(JEE).

[Translation]

Hazardous Wastes

*158. SHRI HARISH CHOUDHARY:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(@) the existing policy for import of scrap and other

hazardous wastes;

(b)  whether instances of non-adherence to the said

policy have been reported; and

(c) if so, the details thereof and the action taken

thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (c¢) The Ministry of Environment and Forests has
notified the Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008, for proper man-
agement and handling of hazardous wastes. Transboundary
movement of hazardous wastes is regulated as per these
rules. Import of hazardous wastes for disposal is not
permitted. Import of waste is permitted only for reuse or
recycling or reprocessing. Under these Rules, there is a
ban on import of certain categories of hazardous wastes,
while import of other categories is regulated. Procedures
have been laid down for obtaining permission of the
Ministry of Environment and Forests or Directorate General
of Foreign Trade (DGFT) or both.
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As per these Rules, all import consignments are
required to be accompanied by a movement document and
a test report from an accredited laboratory or a pre-
shipment inspection certificate from a recognized agency.
The Customs authorities are required to enforce the
aforesaid provisions. In case of violation of these rules, the
consignments are required to be re-exported to the country

of origin.

The Ministry has constituted a Coordination Committee
to oversee the implementation of the Hazardous Wastes
(Management, Handling and Transboundary Movement)
Rules, 2008. It comprises of representatives from Ministry
of Finance (Department of Revenue), Ministry of Commerce
and Industries (DGFT), Ministry of Shipping, Central
Pollution Control Board, select State Pollution Control

Boards and experts.

[English]

Independent Regulatory Authority

*159. SHRI NAMA NAGESWARA RAO: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(@)  whether the Government has recently decided
to set up an independent regulatory authority for
assessment and accreditation of higher educational

institutions on the lines of credit rating agencies;

(b) if so, the details thereof;

(c)  whether the proposed authority is likely to be
different from the present accreditation agencies like

National Accreditation Council of AICTE etc.;

(d) if so, the details thereof; and

(e) the time by which the authority is likely to be

set up?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (e) Yes, Madam. A Bill

named “The National Accreditation Regulatory Authority for
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Higher Educational Institutions Bill, 2010” (Bill No. 54 of
2010) has been introduced in the Lok Sabha on 3rd May,
2010. The Bill seeks to establish a National Accreditation
Regulatory Authority which will register and regulate the
accreditation agencies for the purposes of undertaking
accreditation of all higher educational institutions. The Bill
proposes to make accreditation mandatory for all Higher
Educational Institutions, excluding institutions engaged

mainly in agricultural education and research.
Infrastructure Projects

*160. SHRI ASADUDDIN OWAISI:
SHRI UDAY SINGH:

Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(@)  whether a number of infrastructure projects in
several sectors are running behind schedule leading to cost

and time overruns;
(b) if so, the reasons therefor;

(c)  whether to keep a watch on the infrastructure
in five core sectors, the Government has decided to set
up a mechanism to monitor the progress of the projects

on quarterly basis;
(d) if so, the details thereof;

(e)  whether the Government has chalked out a

target for each Ministry handling infrastructure projects; and

(f) if so, the details thereof and the extent this step
of the Government is likely to help timely execution of

infrastructure projects of the country?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) As on 31.3.2010, out
of 1005 Central Sector Projects costing Rs. 20 crore and
above on the system of monitoring of this Ministry,

478 projects are running behind schedule with respect to
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the latest approved schedule leading to cost escalation of
Rs. 46,925 crore i.e. 13.29% of the approved cost of
478 projects.

(b)  The reasons for cost escalation include: time
overruns in projects, exchange rate variations and statutory
duties, high cost of environmental safeguards and
rehabilitation measures, high cost of land acquisition,
change in the scope of project, higher prices being quoted
by bidders in certain areas, under estimation of original

cost and general price rise.

(c) and (d) There exists a mechanism of Quarterly
Performance Review of Projects implemented by Public
Sector Enterprises under the Chairmanship of the
Secretary of the concerned administrative Ministry. The
Quarterly Performance Review includes representative from
the Ministry of Statistics and Programme Implementation,
Department of Expenditure, Planning Commission and
other concerned Ministries and Departments. For depart-
mental projects, the projects are reviewed by Empowered
Committee/Steering Committee/High-Powered Committee
in the concerned administrative Ministries under the
chairmanship of the Secretary of the concerned Ministries.
These are also represented by Ministries/Departments as

mentioned above.

(e) Based on the information furnished by the public
sector enterprises and Ministries concerned, 244 projects
costing Rs. 150 crore and above as per the revised
mandate for monitoring of projects by the Ministry of
Statistics and Programme Implementation are targeted for
completion in 2010-11. The Sector-wise/Ministry-wise
summary of projects scheduled for completion in 2010-11
is given in the Statement.

(f) The concerned administrative Ministries have
been informed to carry out close monitoring to avoid any
possible delays in implementation of these projects. Project
completion targets have also been communicated to the
Cabinet Secretariat, Planning Commission, Department of
Expenditure and Prime Minister’'s Office. Close monitoring
will help completion of most of these projects in 2010-11.
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Statement

Sector-wise summary of projects scheduled for completion in 2010-2011
As on 31.93.2009

Sl Sector Total Projects Original Cost Anticipated Cumulative
No. Cost Expenditure
1. Atomic Energy 2 17384.00 16453.00 15189.00
2. Civil Aviation 5 2542.27 2542.27 882.92
3. Coal 2 1368.25 1880.69 1622.33
4.  Petroleum 30 37058.71 36927.57 20406.88
5.  Power 25 30863.63 32112.61 21231.33
6. Railways 34 11825.95 19042.10 10679.21
7. Road Transport and Highways 111 33668.27 33895.04 29804.74
8. Shipping and Ports 9 9125.41 9535.43 1558.39
9.  Steel 10 5030.19 5231.41 2638.88
10. Telecommunications 15 8408.71 8437.66 1321.23
11. Urban Development 1 8118.00 8676.00 13719.69
Total 244 165393.39 174733.78 119054.60

Security Threat to Space Centres

1611. SHRI E.G. SUGAVANAM: Wil the PRIME
MINISTER be pleased to state:

(@)  whether Sriharikota Space Centre and other
such vital installations in the country are facing security

threat;

(b) if so, whether the Government has taken any

steps to boost the security of the same;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) There has been no
specific security threat received against Sriharikota or any

other such vital ISRO installations in the country. Two cases,
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of which one was alleged firing by a person from outside
the campus of IDSN installation and another was a hoax
bomb threat call to ISRO Satellite Centre, have occurred
recently. They are being investigated by the concerned
police authorities. Though there has been no specific threat
to the space installations in the country, general security
is tightened whenever there is a red alert issued by the
Home Ministry or any other concerned agency. The few
cases of trespassing as and when occurred are regularly

being reported to police for necessary action.

(b) to (d) Based on the security threat perceptions,
security arrangements are being constantly reviewed and
beefing up and necessary augmentation are being done.
In fact, National Security Adviser had recently taken a
security review and efforts are being made to implement
the security considerations that have emerged during
presentation. At various levels, Security Committees with
the participation of connected agencies including CISF,
which is giving the professional security protection to the
installations of ISRO, keep reviewing and implementing
necessary security measures for the protection of the
installations both at facility level as well an at Department

level.

Availability of Coal in Tamil Nadu

1612. SHRI A.K.S. VIJAYAN: Will the Minister of COAL

be pleased to state:

(@) whether huge quantity of high quality coal is
available in Thiruvarur and Mannargudi Districts of Tamil
Nadu;

(b) if so, whether any survey has been conducted

by the Union Government in this regard;

(c) if so, the details of the survey conducted;

(d)  whether the Union Government has taken any
steps to extract high quality coal available in these districts;

and

(e) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) to (c) No, Madam.
However, lignite deposit (23.7 Billion Tonne) is found in
Mannargudi Lignite Field in the Districts of Thiruvarur,
Thanjavur and Nagappattinam, Tamil Nadu as per regional
exploration carried out by Mineral Exploration Corporation
Limited and Geological Survey of India under Promotional

Exploration Schemes.

(d) and (e) Prima facie these are deep seated deposits
which are not economical for undertaking mining. However,
detailed exploration is yet to be taken up in these areas
to prove the deposits. Mining of these deposits depends

upon the results of detailed exploration.
[Translation]
Death of Wild Animals

1613. SHRI K.D. DESHMUKH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@)  whether death of wild animals are increasing in
the Kanha and Bandhavgarh National Park in Madhya
Pradesh;

(b) if so, the details thereof and the reasons

therefor;

(c) whether the use of barbed wires in Kanha
National Park is one of the reasons for death of wild

animals;
(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to protect the wild animals and their habitat
in these National Parks and the funds provided for the

purpose during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) No such reports have been received from the
State.
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(c) No, Madam.

(d)  Question does not arise.

(e)  Milestone initiatives taken by the Government
of India for protection of wildlife and their habitat are at
Statement-l. Funding assistance provided under the
ongoing Centrally Sponsored Scheme of Project Tiger

during the last three years are at Statement-Il.

Statement-|

Milestone initiatives (including the recent) taken by
the Government of India for conservation of

tiger and other wild animals

Legal steps

1. Amendment of the Wild Life (Protection) Act, 1972
for providing enabling provisions for constitution of the
National Tiger Conservation Authority and the Tiger
and Other Endangered Species Crime Control

Bureau.

2. Enhancement of punishment in cases of offence

relating to a tiger reserve or its core area.

Administrative steps

3. Strengthening of antipoaching activities, including
special strategy for monsoon patrolling, by providing
funding support to Tiger Reserve States, as proposed
by them, for deployment of antipoaching squads
involving ex-army personnel/home guards, apart
from workforce comprising of local people, in addition

to strengthening of communication/wireless facilities.

4. Constitution of the National Tiger Conservation
Authority with effect from 4.09.2006, for strengthening
tiger conservation by, inter-alia, ensuring normative
standards- in tiger reserve management, preparation
of reserve specific tiger conservation plan, laying
down annual audit report before Parliament, constitut-

ing State level Steering Committees under the
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Chairmanship of Chief Ministers and establishment

of Tiger Conservation Foundation.

Constitution of a multidisciplinary Tiger and Other
Endangered Species Crime Control Bureau (Wildlife
Crime Control Bureau) with effect from 6.6.2007 to

effectively control illegal trade in wildlife.

Declaration of nine new Tiger Reserves and in-
principle approval accorded for creation of three new
Reserves, namely Pilibhit in Uttar Pradesh, Ratapani
in Madhya Pradesh and Sunabeda in Odisha.

The revised Project Tiger guidelines have been
issued to States for strengthening tiger conservation,
which apart from ongoing activities, inter-alia, include
funding support to States for enhanced village
relocation/rehabilitation package for people living in
core or critical tiger habitats (from Rs. 1 lakh/family
to Rs. 10 lakhs/family), rehabilitation/resettlement of
communities involved in traditional hunting,
mainstreaming livelihood and wildlife concerns in
forests outside tiger reserves and fostering corridor
conservation through restorative strategy to arrest

habitat fragmentation.

A scientific methodology for estimating tiger (includ-
ing co-predators, prey animals and assessment of
habitat status) has been evolved and mainstreamed.
The findings of this estimation/assessment are bench

marks for future, tiger conservation strategy.

An area of 31207.11 sq.km. has been notified by 16
Tiger States (out of 17) as core or critical tiger habitat
under section 38V of the Wildlife (Protection) Act,
1972, as amended in 2006 (Andhra Pradesh,
Arunachal Pradesh, Assam, Chhattisgarh, Jharkhand,
Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Mizoram, Odisha, Rajasthan, Tamil Nadu, Uttarakhand,
Uttar Pradesh and West Bengal). The State of Bihar
has taken a decision for notifying the core or critical
tiger habitat (840 sq.km.). The State of Madhya
Pradesh has not identified/notified the core/critical
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tiger habitat in its newly constituted tiger reserve
(Sanjay National Park and Sanjay Dubri Wildlife
Sanctuary).

Financial steps

10.

Financial and technical help is provided to the States
under various Centrally Sponsored Schemes, viz.
Project Tiger and Integrated Development of Wildlife
Habitats for enhancing the capacity and infrastructure
of the States for providing effective protection to wild

animals.

International Cooperation

11.

12.

13.

14.

India has a Memorandum of Understanding with
Nepal on controlling trans-boundary illegal trade in
wildlife and conservation, apart from a protocol on

tiger conservation with China.

A Global Tiger Forum of Tiger Range Countries has
been created for addressing international issues

related to tiger conservation.

During the 14th meeting of the Conference of Parties
to CITES, which was held from 3rd to 15th June,
2007 at The Hague, India introduced a resolution
alongwith China, Nepal and the Russian Federation,
with directions to Parties with operations breeding
tigers on a commercial scale, for restricting such
captive populations to a level supportive only to
conserving wild tigers. The resolution was adopted
as a decision with minor amendments. Further, India
made an intervention appealing to China to phase
out tiger farming, and eliminate stockpiles of Asian
big cats body parts and derivatives. The importance
of continuing the ban on trade of body parts of tigers

was emphasized.

Based on India’s strong intervention during the
58th meeting of the Standing Committee of the
CITES at Geneva from 6th to 10th July, 2009, the

CITES Secretariat issued notification to Parties for

submitting reports relating to compliance of Decisions
14.69 and 14.65 within 90 days with effect from
20.10.2009 (Progress made on restricting captive
breeding operations of tigers etc.). During the
15th meeting of the Conference of Parties, India
intervened for retaining the Decision 14.69 dealing
with operations breeding tigers on a commercial

scale.

Reintroduction of Tigers

15. As a part of active management to rebuild Sariska
and Panna Tiger Reserves where tigers have become
locally extinct, reintroduction of tigers/tigresses have

been done.

16. Special advisories issued for in-situ build up of prey
base and tiger population through active manage-
ment in tiger reserves having low population status

of tiger and its prey.

Creation of Special Tiger Protection Force (STPF)

17. The policy initiatives announced by the Finance
Minister in his Budget Speech of 29.2.2008, inter-alia,
contains action points relating to tiger protection.
Based on the one time grant of Rs. 50.00 crore
provided to the National Tiger Conservation Authority
(NTCA) for raising, arming and deploying a Special
Tiger Protection Force, the proposal for the said force
has been approved by the competent authority for
13 tiger reserves. Rs. 93 lakhs each has been
released to Corbett, Ranthambhore and Dudhwa
Tiger Reserve for creation of STPF during 2008-09.
Since then, the guidelines of the STPF have been
revised for deploying forest personnel in place of
Police as an option-ll, with scope for involving local

people like the Van Gujjars.

18. In collaboration with TRAFFIC-INDIA, an online tiger
crime data base has been launched, and Generic
Guidelines for preparation of reserve specific Security

Plan has been evolved.
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Recent initiatives
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Special independent team sent to Similipal for

assessing the status, besides constituting State

19. Implementing a tripartite MoU with tiger States, linked level Coordination Committee for redressing the
to fund flows for effective implementation of tiger administrative problems.
conservation initiatives.
27. Issue of tiger farming and ftrafficking of tiger body
20. Rapid assessment of tiger reserves done. parts discussed at the level of Minister of State
Ind dent Ch for Envi t and F t
21. Special crack teams sent to tiger reserves affected (Independen arge) for Environment and Forests
. . . with the Chinese Authorities.
by left wing extremism and low population status of
tiger and its prey. 28. Action taken for amending the Wildlife (Protection)
Act t ffecti tion.
22. Chief Ministers of tiger States addressed at the level ¢t fo ensure etiective conservation
of the Minister of State (Independent Charge) for 29. Initiatives taken for improving the field delivery
Environment and Forests on urgent issues, viz. through capacity building of field officials, apart from
implementation of the tripartite MoU, creation of the providing incentives.
Tiger Conservation Foundation, stepping up protec-
tion etc. 30. Steps taken for the independent Monitoring and
Evaluation of tiger reserves.
23. Chief Ministers of States having tiger reserves
affected by left wing extremism and low population 31. Action initiated for using Information Technology to
status of tiger and its prey addressed for taking strengthen surveillance in tiger reserves.
special initiatives.
32. Providing special assistance for mitigation of human-
24. Steps taken for modernizing the infrastructure and tiger conflicts in problematic areas.
field protection, besides launching ‘M-STrIPES’ for
effective field patrolling and monitoring. 33. As an outcome of the fourth Trans-border Consul-
tative Group Meeting held in New Delhi, a joint
25. Steps taken for involvement of Non-Governmental resolution has been signed with Nepal for biodiversity/
Experts in the ongoing all India tiger estimation. tiger conservation.
Statement-ll
Central assistance provided to Bandhavgarh and Kanha Tiger Reserves during 2007-08 to
2009-10 under the Centrally Sponsored Scheme of Project Tiger
(Rs. in lakhs)
Sl Name of Tiger Reserve 2007-08 2008-09 2009-10
No. Released Released Released
1. Bandhavgarh Tiger Reserve, Madhya Pradesh 499.46185 1814.94857 159.9600
2. Kanha Tiger Reserve, Madhya Pradesh 270.42228 1638.28344 280.1800
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Safety of Personnel Deployed under
UN Mission

1614. SHRI K. SUDHAKARAN: Will the Minister of
EXTERNAL AFFAIRS be pleased to state the mechanism
adopted by the Government to ensure safety and security
of Indian Armed Personnel posted in various parts of the

world under UN peace keeping mission?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): The UN has the primary responsibility for the
safety and security of Peacekeeping Forces contributed by
member States. UN peacekeepers are deployed only with
the consent of the parties to conflict while ensuring their
impartiality and non-use of force, except in self-defence.
India provides adequate pre-deployment training to its
troops and police personnel to ensure their effectiveness,

safety and security.

Vacant Posts of Teachers

1615. SHRI DHARMENDRA YADAV:
SHRIMATI SHRUTI CHOUDHRY:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@)  whether the posts of teachers sanctioned by the
Union Government under the Sarva Shiksha Abhiyan (SSA)

have not been filled up by some States;

(b) if so, the details thereof, State-wise;

(c)  whether the Union Government has taken steps

for filling up of teachers posts in these States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Under Sarva Shiksha Abhiyan
(SSA) 12.82 lakh posts of teachers have been sanctioned
to the State and Union Territories till 2009-10, against
which 10.22 lakh posts have been filled up till 31.12.2009.
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SSA sanctions teacher posts at the rate of (i) two teachers
for new primary schools, (ii) three teachers for new upper
primary schools, (iii) one teacher for every 40 children at

primary and upper primary stage.

(b) A statement showing State-wise details of

sanctioned and filled posts of teachers is enclosed.

(c) and (d) Recruitment to teacher posts sanctioned
under SSA is undertaken by the State Governments/UT
Administrations. With a view to expediting progress in
recruitment, SSA undertakes periodic review and monitor-
ing with the States in the quarterly performance review
meetings as also while appraising the Annual Work Plan
and Budget for each State every year.

Statement
SI.  Name of State Teachers Total Teachers
No. sanctioned recruited
upto March, upto March,
2010 2010
1 2 3 4
1. Andhra Pradesh 38238 39766
2. Arunachal Pradesh 5517 5226
3. Assam 3042 0
4. Bihar 260841 160145
5. Chhattisgarh 56579 53148
6. Goa 169 169
7. Gujarat 0 0
8. Haryana 8948 8936
9. Himachal Pradesh 4178 3453
10. Jammu and Kashmir 38104 30421
11. Jharkhand 94605 83459
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1 2 3 4 1 2 3 4
12. Karnataka 24278 22882 34. Lakshadweep 26 28
13. Kerala 0 0 35. Puducherry 48 36
15. Maharashtra 13423 12158
Assistance to Afghanistan
16. Manipur 365 0 i o
1616. SHRI KIRTI AZAD: Wil the Minister of
17. Meghalaya 10656 11081 EXTERNAL AFFAIRS be pleased to state:
18. Mizoram 1889 1886 (a) the assistance in cash and kind released for the
reconstruction of Afghanistan;
19. Nagaland 590 590
(b) the number of Indians working in various
20. Odisha 83349 68752 projects in Afghanistan; and
21. Punjab 4840 4813 (c) the number of personnels of Indo-Tibetan
Border Police/Indian Army deputed for the protection of
22. Rajasthan 114132 93119 lives and property of Indians working in various projects
i i ?
23. Sikkim 410 185 in Afghanistan?
24 Tamil Nadu 22628 27559 THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Against an announced pledge of US $ 1.2
25. Tripura 5770 5341 billion, approximately 60% has already been incurred
on various projects undertaken by the Government of
26. Uttar Pradesh 276217 249481 India.
27. Uttarakhand 7559 5998 (b)  As per available information, presently there are
approximately 3500 — 4000 Indians working in various
28. West Bengal 107219 61605 . . . . . .
projects including projects being executed by private
29 Andaman and 67 67 contractors, multilateral agencies and other countries.
Nicobar Island
icobarslands (c) There are no ITBP/Indian Army personnel
30. Chandigarh 785 749 deployed in Afghanistan to protect the lives and properties
of Indians working in various projects in Afghanistan.
31. Dadra and Nagar 448 377
Haveli [English]
32 Daman Diu 95 63 DNA Profiling Data Bank
33 Delhi 36 36 1617. SHRI KODIKKUNNIL SURESH: Will the Minister

of SCIENCE AND TECHNOLOGY be pleased to state:
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(@) whether the Union Government has received a
proposal from the State Government of Kerala for Central
Assistance of Rs. 6.65 crore for setting up a DNA Profiling
Databank;

(b) if so, the details thereof and the action taken

by the Government thereon;

(c)  whether similar proposals have also been

received from other States;

(d) if so, the details thereof and the reaction of the

Government thereon; and

(e) the time by which these proposals including of

Kerala are likely to be approved?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) No, Madam. The
Department has only received a letter from the Department
of Information Technology, Government of Kerala express-
ing interest in establishing DNA Profiling Data Bank facility
in Kerala and requested for assistance. The Department
has not received any specific proposal or budgetary

request.

(c) No, Madam.

(d) and (e) Does not arise.

LTC to North East

1618. SHRI S.S. RAMASUBBU: Will the PRIME
MINISTER be pleased to state:

(@)  the number of Government employees benefited
under the scheme of LTC rules relaxation to North Eastern
Region during the last three years and the current year;

Ministry/Department-wise and year-wise;
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(b)  whether there is a proposal to allow a special
LTC to Jammu and Kashmir to all the Government

employees;
(c) if so, the details thereof; and

(d) the time by which the above proposal is likely

to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) No centralized
information in this regard is maintained by the Department

of Personnel and Training.

(b) and (c) O.M. No. 31011/2/2003-Estt.(A) dated
18.06.2010 has already been issued in this regard. This
allows travel by air from Delhi and Amritsar in economy
class by those not entitled to travel by air and in the entitled
class by others to avail LTC to visit Jammu and Kashmir

in lieu of home town LTC.

(d)  This scheme shall be in operation for a period
of two years from 18.06.2010.

Education to All

1619. SHRI VARUN GANDHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) whether the budget affordable schools, catering
to the under privileged section of the society, would fall
under the purview of the Right to Education Act, 2009;

(b) if so, the details thereof; and

(c) the details of the steps being taken by the
Government to make the education affordable and

accessible for all in the lower income group?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The Right of Children to Free
and Compulsory Education (RTE) Act, 2009 has been
enacted to provide for free and compulsory education to
all children in the age group of six to fourteen years.
Section 2(n) of the RTE Act defines school as any
recognized school imparting elementary education and
includes- (i) a school established, owned or controlled by
the appropriate Government or a local authority; (i) an
aided school receiving aid or grants to meet whole or part
of its expenses from the appropriate Government or the
local authority; (iii) a school belonging to specified category;
and (iv) an unaided school not receiving any kind of aid
or grants to meet its expenses from the appropriate
Government or the local authority. The Government is also
implementing the Sarva Shiksha Abhiyan, Mid-Day-Meal
and Rashtriya Madhyamik Shiksha Abhiyan programmes to
make education affordable and accessible for all.

[Translation]

Dissection of Animals

1620. SHRI HANSRAJ G. AHIR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the University Grants Commission
(UGC) panel has set up an Expert Committee to look into
the possibility of banning dissection of animals of

Zoological experiments in colleges and universities;

(b) if so, the details thereof;

()  whether the Expert Committee has submitted its
report to the Government; and

(d) if so, the details thereof and the decision taken

by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) According to information
furnished by University Grants Commission (UGC), an

expert committee has been constituted by chairman UGC
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to look into the issue of banning dissection of animals for
zoological experiments in the universities and colleges. The
committee has submitted its recommendations which are

being examined by the commission.
Rail Link between China and Pakistan

1621. SHRI DHANANJAY SINGH:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@) whether China and Pakistan are planning to
build rail and road link through Karakoram ranges in
Pakistan;

(b) if so, the details thereof;

(c)  whether these projects are likely to go through
Gilgit Baltistan which is a part of PoK;

(d) if so, the details thereof;

(e)  whether India has lodged strong protest with

China on this project;

() if so, the response of the Chinese Government

thereto; and

(g) the measures being taken by the Government
in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (g) Government has seen reports with
regard to China constructing a railway line and upgrading
the Karakoram Highway in Pakistan Occupied Kashmir
(POK). Government’'s consistent position is that Pakistan
has been in illegal occupation of parts of the Indian State
of Jammu and Kashmir since 1947. Government has
conveyed to the Chinese side its concerns about their
activities in POK, and asked them to cease such activities.
China regards Kashmir as a bilateral matter to be settled
between India and Pakistan. Government keeps a constant
watch on all developments having a bearing on India’s
national interest and takes all necessary measures to
safeguard it.
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[English]
Rural and Urban Incomes

1622. SHRI K.J.S.P. REDDY: Will the PRIME MINISTER

be pleased to state:

(@)  whether it is difficult to bridge the gap between
rural and urban incomes in any reasonable time by pouring

money into costly rural infrastructure;

(b) if so, the details thereof;

(c)  whether the Government proposes to focus on
urbanization and to facilitate migration instead;

(d) if so, the details thereof; and

(e) the steps being taken in this regard for the
remaining period of Eleventh Plan in urban and rural areas,

respectively?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (e) The Central Statistical Organization (CSO),
Ministry of Statistics and Programme Implementation
(MOSPI) has been compiling estimates of rural and urban
incomes of the Indian economy measured by per capita
Net Domestic Product (NDP). These estimates are available
for each revised base year of the National Accounts
Statistics (NAS). The per capita rural and urban income
for the years 1993-94, 1999-2000 and 2004-05 are
provided in the table below:—

Per-Capita Income in Rural and Urban Areas

(in Rs.)
Year Per-Capita (NDP) Ratio of Rural to
Urban Income
Rural Urban
1 2 3 4
1993-94 5783 13525 42.8
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1 2 3 4
1999-00 10652 30095 35.4
2004-05 16327 44223 36.9

Source: National Accounts Statistics-2007, 2010, Central
Statistical Organisation

Reduction of rural and urban disparities has always
been the priority of the Government’s development policy.
The strategy has been to generate employment oppor-
tunities in rural areas and also to develop rural
infrastructure to bring a tangible improvement in standard
of living of the rural masses. The Government has
launched a number of programmes towards this end. The
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) guarantees 100 days of wage employ-
ment in a financial year to a rural household, whose
members volunteer to do unskilled manual work.
Swarnajayanti Gram Swarozgar Yojana (SGSY) is a
holistic self employment generation programme under
which rural poor are organized into Self Help Groups
(SHGs) and are provided assistance through a mix of
credit and subsidy to set up self employed units. The
rural poor are also provided financial assistance for
construction of houses under Indira Awas Yojana (lAY).
Building rural infrastructure through Bharat Nirman
primarily aims at improving the living conditions of rural
masses. The unorganized sector, which constitutes about
93 per cent of the workforce based mostly in rural areas,
is provided with skill development and self employment
programmes through Prime Minister's Rozgar Yojana
(PMRY), Khadi and Village Industries Commission (KVIC)
and Krishi Vigyan Kendra (KVK). In Urban areas, poverty
alleviation schemes like Jawaharlal Nehru National Urban
Renewable Mission (JNNURM), Swarna Jayanti Shabhri
Rozgar Yojana (SJSRY) are in operation.

Promoting Culture

1623. SHRIMATI KAISER JAHAN: Will the PRIME
MINISTER be pleased to state:
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(@) the details of schemes of Government
for promoting national and regional culture of the

country;

(b) the details of assistance being given to
Uttar Pradesh for this purpose during the last three

years;

(c) whether the assistance is proposed to be
substantially increased to the States including Uttar
Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) The major ongoing Schemes of Ministry of Culture for
promoting national and regional culture of the country is

at Statement.

(b) to (d) Assistance is given to deserving persons and
organizations from all over India, on the basis of scheme-
specific criteria, without examining them from a State-wise

angle.

Statement

1. Scheme of Financial Assistance for Professional
Groups and Individuals for Specified Performing Arts
Projects, The scheme has two parts:

(@) Production Grants to be given for approved

projects and programmes in these areas.

(b) Salary Grants assistance for performing arts
groups, to help them establish themselves in
their field.

2. Scheme of Financial Assistance for Seminars,
Festivals and Exhibitions on cultural subject by Not
for Profit Organizations (Cultural Functions Grant

Scheme)

3. Scheme for Building Grants to Cultural Organizations.
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4. Financial Assistance for Preservation and Develop-

ment of Cultural Heritage of Himalayas.

5. Financial Assistance for Promotion and Strengthening

of Regional and Local Museums.

6. Financial Assistance for Development of Buddhist/
Tibetan Culture and Art.

7. Grant in aid to Voluntary Organizations/Societies
for Development and Maintenance of National

Memorials.

8. Financial Assistance for Celebration of Centenaries/

Anniversaries of Important Personalities.

9. Scheme for Scholarship to Young Artists in different
Cultural Fields.

10. Scheme for Award of Fellowships to Outstanding

persons in the field of Culture.

Construction of Power Plants

1624. SHRI S.R. JEYADURAI: Wil the PRIME
MINISTER be pleased to state:

(a) the details of nuclear power plants in the country
which have been either shut down due to safety problems
or are functioning below their installed capacity due to

shortage of fuel;

(b) the details of reactors which are under
construction and the year from which these are under

construction; and

(c) the steps taken by the Government to fast track
construction of nuclear power plants in the country to

generate clean energy?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) While no nuclear
power plants have been shutdown due to safety problem’s,
nine reactors (2620 MW) are being operated at lower power
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levels due to shortage of fuel. The details are attached

as a Statement.

(b)  The details of reactors under construction are

as follows:—

Project and Capacity Commencement

of Construction

Present Status

Kaiga-4 (220 MW) March, 2002

Kudankulam 1&2 (2x1000 MW) March, 2002

PFBR (500 MW) October, 2004

Construction complete, awaiting fuel.

Physical progress 93.8%, expected completion 2011.

Physical progress 56%, expected completion 2012.

In addition, the work on four reactors (KAPP-3&4 — 2x700 MW) and (RAPP-7&8 — 2x700 MW) has recently commenced.

(c) Current capacity of 4560 MW is expected to
reach 7280 MW by end of XI Plan and 10080 MW by 2017
progressively. More projects, including setting up of reactors
in co-operation with foreign countries are also planned to

increase nuclear power.

Statement

No. Unit Rated Capacity Current
(MW) (July, 2010)
Operating
Capacity
1 2 3 4
Reactors fuelled by imported Uranium
1.  TAPS-1 160 160
2.  TAPS-2 160 160
3.  RAPS-2 200 200
4. RAPS-3 220 220
5.  RAPS-+4 220 220
6. RAPS-5 220 220

1 2 3 4
7. RAPP-6 220 220
Total 1400 1400

Reactors fuelled by domestic Uranium — Operated at max
70% of full power

8. TAPS-3 540 380
9. TAPS4 540 370
10. MAPS-1 220 140
11.  MAPS-2 220 130
12.  NAPS-1 220 140
13. KAPS-2 220 130
14.  KAIGA-1 220 150
15.  KAIGA-2 220 130
16. KAIGA-3 220 150

Total 2620 1720
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Reactors awaiting fuel after Renovation and Modern-

ization

17.  NAPS-2 220

18. KAPS-1 220
Total 440

Shut down for techno economic assessment on

continuation of operations

19. RAPS-1 100

Total Capacity 4560 3120

Issue of OCI Cards

1625. SHRI ANTO ANTONY: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(@) whether the Government is issuing Overseas

Citizen of India (OCI) cards to the people of Indian origin;

(b) if so, the details thereof;

(c) the salient features of OCI cards;

(d)  the number of applications received for issue of
OCI card and the number of OCI cards issued so far,

country-wise;

(e)  whether the Government has received com-

plaints regarding the delay in issuing OCI cards; and

(f) if so, the details thereof including the steps

taken by the Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Yes, Madam.

(b) and (c) Details and salient features are given in

Statement-I.
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(d)  The number of applications received for issue
of OCI cards as on 30.6.2010, is 648977. The number of
OCI cards issued till June 30, 2010 is 619603. Country-
wise break-up is given in Statement-Il.

(e) and (f) Normally OCI cards are issued with in the
stipulated period of one month. In some cases complaints
regarding delay are received which primarily includes
applicants who had registered online but had not submitted
the hard copies of their applications at concerned Indian
Mission/Post abroad/MHA, incomplete/ineligible applica-
tions, which may have been returned without processing
and applications which are at various stages of processing
etc. In some Indian Missions and Posts there is from time
to time an accumulation of pendency of OCI applications.
To ensure timely disposal the Ministry authorise such
Missions/Posts concerned to engage local staff for a

temporary period and ensure timely disposal.
Statement-|

Details and Salient Features of the OCI

Scheme are as follows

e The Scheme provides for registration of Persons of
Indian Origin (PIOs) who were citizens of India on or
after 26th January, 1950 or were eligible to become
citizens of India on 26th January, 1950 and who are
citizens of other countries, except Pakistan and

Bangladesh.

e The Scheme was introduced by an amendment of the
Citizenship Act, 1955 in August, 2005 and was made

operational from January, 2006.

e Registered OCls are issued an OCI registration
certificate and a life-long multiple entry, multi-purpose

visa for visiting India.

e Registered OCls are exempted from registration with
Foreigners Regional Registration Office for any length

of stay in India.

e Registered OCls are granted conceptual parity with
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Non-Resident Indians in respect of all facilities
available to them in economic, financial and educa-
tional fields except in matters relating to the acquisition
of agricultural or plantation properties’. However,
specific benefits have to be notified under section
7B(1) of the Act.

OCl is not to be construed as ‘dual citizenship’. It does

not confer political rights.

Statement-II

SI.  Name of Country OCI Cards Issued
No.

1 2 3
1. Angola 2
2. Argentina 5
3. Australia 55320
4. Austria 2116
5. Azerbeijan 38
6. Bahrain 901
7. Bangladesh 15
8. Belgium 3140
9. Botswana 277
10. Brazil 153
11. Cambodia 18
12. Canada 58182
13. Chile 48
14. China 2025
15. Colombia 13

SRAVANA 13, 1932 (Saka)

to Questions 102

1 2 3
16. Croatia 6
17. Cyprus 31
18. Czech 14
19. Dar-US-Salam 31
20. Denmark 191
21. Egypt 37
22. Ethiopia 4
23. Finland 370
24. France 13202
25. Germany 8118
26. Ghana 100
27. Greece 69
28. Hungary 9
29. Iceland 19
30. India 35448
31. Indonesia 250
32. Ireland 1767
33. Israel 590
34. Italy 1894
35. Ivory Coast 6
36. Jamaica 321
37. Japan 120
38. Kazakstan 14
39. Kenya 13820
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1 2 3 1 2 3
40. Korea (North) 1 63. Reunion Island 555
41. Korea (South) 58 64. Romania 24
42. Kuwait 329 65. Russia 94
43. Laos 14 66. Saudi Arabia 521
44. Madagascar 374 67. Senegal 30
45. Maldives 7 68. Serbia And Montegro 1
46. Mauritius 322 69. Seychelles 710
47. Mexico 266 70. Singapore 8063
48. Mongolia 1 71. Slovakia 7
49. Morocco 3 72. South Africa 5022
50. Namibia 8 73. Spain 1767
51. Nepal 6 74. Srilanka 15380
52. Netherlands 1377 75. Sudan 59
53. New Zealand 14950 76. Surinam 246
54. Nigeria 31 77. Sweden 1468
55. Oman 116 78. Switzerland 3809
56. Pakistan 1 79. Taiwan 11
57. Panama 246 80. Tajikistan 2
58. Peru 21 81. Tanzania 446
59. Philipines 280 82. Thailand 2621
60. Poland 129 83. Trinidad and Tobago 143
61. Portugal 1449 84. UAE 2290
62. Qatar 224 85. Uganda 74
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1 2 3
86. UK 96390
87. USA 260176
88. Venezuela 715
89. Yemen 6
90. Zambia 57
91. Zimbabwe 19
619603

Launch of Chandrayaan-l

1626. SHRI NARANBHAI KACHHADIA: Will the
PRIME MINISTER be pleased to state:

(@) whether the Chandrayaan-Il project, scheduled
to be launched in 2013, is being fabricated on the
cost-effective designs developed recently by ISRO
keeping in view the abrupt ending of Chandrayaan-I|

mission;

(b) if so, the details thereof;

(c)  whether the findings of Chandrayaan-I relating
to chemical, mineralogical and photo geological mapping,
have been analysed to confirm that the envisaged

objectives of this mission have been achieved;

(d) if so, the details thereof; and

(e) the details of the cost sharing between India and

Russia in the Chandrayaan-Il project?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
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STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam.

(b)  The Chandrayaan-Il project is being designed
and worked out based on the experience gained and
lessons learnt from the Chandrayaan-I project. The reasons
that caused the termination of the Chandrayaan-| project,
ahead of its originally planned life-span, are being

specifically addressed in the Chandrayaan-Il project.

(c) and (d) The data provided by the Moon Mineralogy
Mapper (M3) and Hyper-Spectral Imager (HySl) instru-
ments, carried on-board the Chandrayaan-l spacecraft,
have revealed large spans of crystalline feldspar on the
lunar surface. The data provided by the Chandrayaan-I|
X-ray Spectrometer (C1XS) has revealed the presence of
Magnesium, Aluminium, Silicon and Calcium on the lunar
surface. The analysis of the data provided by the Miniature
Synthetic Aperture Radar (Mini-SAR), the Terrain Mapping
Camera (TMC), and the Lunar Laser Ranging Instrument
(LLRI) has helped in photo-geological mapping of
considerable part of the lunar surface. These are in addition
to the discovery of the hydroxyl and water molecules near
the polar regions of the moon. Thus, the envisaged
objectives of the Chandrayaan-I project have been achieved

to a considerable extent.

(e)  The Chandrayaan-Il project is envisaged to have
an Indian Orbiter module with scientific instruments to go
round the moon and a Russian Lander module carrying
an Indian Rover and a few scientific instruments. The
Chandrayaan-II project will be launched using the Indian
Geostationary Launch Vehicle — GSLV. The costs towards
these components will be met by the Space Agencies of

the respective countries.

[Translation]

E-project for Universities

1627. SHRI BHOOPENDRA SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to

state:
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(@)  whether all the universities are being connected
to e-project by the Government for implementing uniform

syllabus across the country;
(b) if so, the details thereof;

(c) the names of the universities/colleges which

have introduced such scheme;

(d) the time by which the e-project is likely to be

introduced in the rest of the universities and colleges; and

(e) the allocation made for connecting Sagar

University, Madhya Pradesh to e-project?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) While the University Grants
Commission (UGC) has developed model curriculum in
various subjects, according to information furnished by
UGC, there is no policy to implement uniform syllabus
across the country. The UGC is trying to augment teaching
and learning through e-project with help of its Inter-
University Centre [Consortium for Educational Communi-
cation (CEC)].

(c) to (e) Do not arise.

[English]

Acquisition of Land

1628. SHRI M.B. RAJESH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@)  whether the Government of Kerala has submit-
ted a proposal for acquisition of land lying in the buffer
zone of silent Valley National Park under CAMPA Scheme;

(b) if so, the present position of the proposal
including the time since when the proposal is pending;

and

(c) the time by which the proposal is likely to be
cleared?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (c) The State Government of Kerala has reported
that a Scheme “Acquisition of ecologically fragile areas and
private enclosures for re-building the contiguity of forests
for the long term conservation of wildlife, for financial
assistance from Compensatory Afforestation Fund Manage-
ment and Planning Authority (CAMPA) was sent on
3rd January, 2008. The Scheme envisaged an outlay, at
2007-08 costs, of Rs. 76.55 crores.

Releases of funds to State CAMPA from Ad-hoc
CAMPA was permitted by the Supreme Court of India by
their Order dated 10th July, 2009, in terms of which
allocation of 10% of the funds in the respective principal
account was permitted. The funds in the CAMPA
Kerala account as on 30.06.2009 were of the order of
Rs. 17,50,90,762.58 out of which Rs. 1,75,09,000.00 was
allocated to the State CAMPA on 12.03.2010. The State
Government is required, inter-alia to formulate detailed
Annual Plan of Operation, and include the subject proposal
therein for funding out of the CAMPA.

Loan Guarantee Authority

1629. SHRI PRATAP SINGH BAJWA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@) whether any suggestions have been received
from the Planning Commission with regard to setting up
of a loan guarantee authority as a separate division within
the purview of the proposed National Education Finance
Corporation (NEFC); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) A Detailed Project Report
(DPR) prepared by EdCIL India Limited for a National
Educational Finance Corporation (NEFC), including a loan
guarantee component thereof, is awaiting Planning

Commission’s approval.
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Allocation of Alternate Coal Blocks

1630. SHRI SUSHIL KUMAR SINGH: Will the Minister
of COAL be pleased to state:

(@)  whether certain companies have approached
the Government for allocation of alternative coal block
in lieu of allocated coal block for their thermal power

projects;

(b) if so, the details thereof;

(c)  whether the existing guidelines strictly prohibit
allocation of alternative coal blocks for existing coal blocks;

and

(d) if so, the action taken by the Government in
ensuring that coal blocks would only be allotted through
competitive bidding process so that there is no loss to the

Government exchequer?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) to (d) Requests are
received from time to time from allocattee companies for
allocation of alternative coal blocks on various grounds.
However, there is no policy for allocation of alternative coal
blocks in lieu of allocated coal block for their linked end

use projects.
School Education Facilities

1631. SHRI S. PAKKIRAPPA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the Government has conducted review
of the existing facilities of Secondary and Higher Secondary

level education in Karnataka;

(b)  if so, the details thereof with particular reference
to the demographic feature, quantity and quality of school
education facilities, teacher-student ratio and the number
of Government and non- Government educational institu-

tions in each district;
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(c)  the details of funds provided to the State, year-
wise during the last three years for implementing the Sarva-
Shiksha Abhiyan and Mid-Day-Meal Scheme; and

(d)  the steps taken by the Government to reduce
drop out rate in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) As part of the Secondary
Education Management and Information System (SEMIS),
data is collected from all secondary and higher secondary
schools by State/lUT Governments every year to facilitate
planning for secondary education. This helps in diagnosis
of critical gaps in secondary education, which are
addressed through various schemes including the centrally
sponsored scheme of Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), meant for universalizing access to
secondary education and improvement of its quality. As per
the data collected in 2007-08, with reference date of
30.09.2007, status of secondary level education in

Karnataka is as a Statement.

(c)  The details of fund provided to Karnataka State
under Sarva Shiksha Abhiyan (SSA) and Mid-Day-Meal

(MDM) schemes during the last three years are as

under.—
(Rs. in crore)
Year SSA MDM
2007-08 406.05 338.51
2008-09 515.78 302.04
2009-10 442.20 335.38

(d) Centrally sponsored schemes like SSA &
MDM are being implemented at the elementary level to
reduce drop out rates. At secondary stage, RMSA has
been launched with an objective to enhance access to
secondary education and improve its quality while ensuring
equity.
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Statement

Status of secondary education in Karnataka as on 30.09.2007

General Indicators:

Gross Enrollment Ratio (GER) 69.50%
Pupil Classroom Ratio (PCR) 1:53
Transition Rate (from Class VIl to IX) 93.90 %
Teachers (Sanctioned) 39727
Teachers (Working) 33933
Secondary School per 1000 sq.km. 16
Secondary School per 1 lakh Child Population 352
No. of Government Secondary Schools in Karnataka 4142
No. of Government Secondary Schools with own Buildings 3347 (80.86%)
No. of Government Secondary Schools having Common Toilets 2497 (60.38 %)
No. of Government Secondary Schools having Girls Toilet 2292 (55.34 %)
No. of Government Secondary Schools having Electricity connection 2780 (67.16%)
No. of Government Secondary Schools having Play ground 2780 (67.16%)
No. of Government Secondary Schools having Computers 1581 (3.17%)
No. of Government Secondary Schools having Library 3295 (79.55 %)
No. of Government Secondary Schools having Laboratory 1099 (26.53 %)
Pupil Teachers Ratio (PTR)* 27:1
Source: SEMIS data for 2007-08.
*Statistics of School Education 2007-08 (provisional).
Admission of Foreign Nationals (@) whether the Government has decided to

1632. SHRI M. SREENIVASULU REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

promote admission of foreign nationals in centrally funded
institutions in the country and the Indian students in
abroad for

institutions undergraduate engineering

programmes;
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(b) if so, the details thereof; and

(c)  the funds earmarked and the response received
so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Supernumerary seats to the
extent of 15% of approved intake in All India Council
for Technical Education (AICTE) approved institutions/
University Departments offering technical courses leading
to Diploma, Degree and Post-Graduate Degree in
Engineering and Technology, Architecture and Town
Planning, Pharmacy, Applied Arts, MBA & MCA, Hotel
Management and Catering Technology are reserved for
foreign Nationals/Persons of Indian Origin (PIO)/Non-
Resident Indian (NRI) including children of workers in Gulf

countries.

According to information furnished by Ministry of
Overseas Indian Affairs under the scheme of “Scholarship
programme for Diaspora children (SPDC),” 100 scholarship
upto US$ 3600/- per annum are offered to PIO and NRI
students (preference being given to PIO students) for
Undergraduate courses in Engineering/Technology,
Humanities/Liberal Arts,

Commerce, Management,

Journalism, Hotel Management, Agriculture/Animal
Husbandry etc. The scheme is open to NRIs/PIOs
from 40 countries with substantial Indian Diaspora

population.

No separate information is available in respect of
Indian students pursuing undergraduate engineering
programme in institutions abroad. There are no restrictions
on cross-border students’ mobility and such mobility can
be owing to a variety of reasons such as affordability,
access to bank loans, exposure to foreign societies,
aptitude for particular branches of studies, inability to gain
admission to top Indian institutions due to capacity
limitation etc. Another reason could be the interest among
students to join some of the universities abroad which have
a long history of education and research spread over

centuries.
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Conservation of Wetlands

1633. PROF. RANJAN PRASAD YADAV: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(@)  whether the Government is planning to set up
a legally enforceable regulatory mechanism for the
conservation of wetland as envisaged in National

Environment Policy, 206;

(b) if so, the details thereof alongwith the time by

which it will come into force; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) Yes, Madam.

(b) and (c) Recognizing the value of wetlands and
taking cognizance of the facts that their does not yet exist
a formal system of wetland regulation, National Environ-
mental Policy, 2006 sought to set up a legally enforceable
mechanism for wetlands to prevent their degradation and
enhance their conservation. In pursuance of the policy
resolution, a multi-disciplinary expert group was constituted
and a draft regulatory framework on Wetland Conservation
has been put on the website (moef.nic.in) for wider

consultations.
UNESCO’s Nodal Centre

1634. SHRI K.R.G. REDDY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the Indira Gandhi National Open
University (IGNOU) media school has become UNESCO'’s

nodal centre for South Asia; and

(b) if so, the details thereof and the benefits likely

to accrue as a result thereof to the students in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) As per the information
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furnished by Indira Gandhi National
(IGNOU), the IGNOU Media School has been nominated

as UNESCO’s Nodal Centre for Journalism Education for

Open University

South-Asian cluster countries. The benefits envisaged to
the students include networking and collaborative content
creation and sharing, capacity building in community
multimedia popularisation and training in the form of
periodical regional workshops, upgrading and strengthen-
ing of the existing training programme on community multi-
media, developing UNESCO Model Journalism Curriculum
at Masters level and short-term training and workshops for

working media professionals in specialised areas.

[Translation]

SCs and STs in Forest Department

1635. SHRI MAHESHWAR HAZARI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

the number of scheduled castes and scheduled

(a)

AUGUST 04, 2010
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tribes employees working in Forest Department, State-
wise;

(b)

tribes employees in comparison to the total number of

the percentage of scheduled castes/scheduled

posts; and

(c)  the number of State-wise list of the assessment
studies undertaken by the Government regarding impact
on displaced tribes consequent upon projects implemented

in forest areas?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (c) Ministry of Environment and Forests is the cadre
Controlling Authority of the Forestry Personnel of the Indian
Forest Service (IFS) only. The information in respect of SCs
& STs appointed in the IFS is attached as Statement.

State-wise list of employees working in Forest

Departments, other than IFS, is not maintained centrally.

Statement

INDIAN FOREST SERVICE

Cadre-wise all IFS Officers Category Summary Report

Cadre Name SC ST OBC Others Total
1 2 3 4 5 6
AGMUT 6 22 19 94 141
Andhra Pradesh 20 4 5 112 141
Assam and Meghalaya 7 26 7 69 109
Bihar 8 0 4 34 46
Chhattisgarh 14 11 11 88 124
Gujarat 10 8 8 83 109
Haryana 8 4 4 43 59
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1 2 3 4 5 6
Himachal Pradesh 10 5 3 86 104
Jammu and Kashmir 6 5 9 72 92
Jharkhand 15 8 8 99 130
Karnataka 31 9 9 111 160
Kerala 10 2 9 68 89
Madhya Pradesh 31 21 6 221 279
Maharashtra 23 8 8 139 178
Manipur and Tripura 5 16 8 60 89
Nagaland 1 18 3 12 34
Odisha 19 6 6 87 118
Punjab 11 1 4 36 52
Rajasthan 15 10 9 70 104
Sikkim 3 3 3 17 26
Tamil Nadu 25 3 39 68 135
Uttar Pradesh 22 5 10 123 160
Uttarakhand 7 7 5 57 76
West Bengal 15 6 8 80 109
Total 322 208 205 1,929 2,664
Percentage in comparison 12.08% 7.8% 7.7% - -

to total number of posts

[English]

Upgrading Museum Infrastructures

1636. SHRI K.C. VENUGOPAL: Will the PRIME
MINISTER be pleased to state:

(@) whether the Government proposes to upgrade

infrastructural facilities and standards of various museums

in the country;

(b) if so, the details thereof, State-wise;

(c)  whether the Government proposes to augment/

increase the security system for various Government

museums in the country; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) and (b) Government operates a plan scheme for ‘Setting
up, Promotion and Strengthening of Regional and Local
Museums’ under which financial assistance is provided to
applicant Museums at regional and local level for
upgradation and modernization of their Infrastructure. A list
of museums that were provided financial assistance under

this scheme during last three years is at Statement.

In addition, under a separate plan scheme named
“Modernization of Museums in the Metro cities” during
Xl Plan period, Chhatrapati Shivaji Maharaj Vastu
Sangrahalaya, Mumbai and Government Museum, Egmore,
Chennai have also been provided grants for modernization

and improvement of their infrastructure.

Further, all national level museums are provided Plan
funds/Grants-in-aid for undertaking upgradation of their
infrastructure and other facilities. Funds allocated to these

Museums during last three years are at Statement.

(c) and (d) Augmentation of security systems in the
museums is a continuous and ongoing process. All
Government museums/Institutes are expected to ensure
adequacy of security systems as per their needs, and plan

funds are made available for augmentation, as required.
Statement-/

2007-2008
Andhra Pradesh

Potti Sreeramula Telugu University, Hyderabad
Assam

Assam State Museum Management Society, Guwahati
Delhi

Academy of Fine Arts Literature, Delhi

AUGUST 04, 2010

to Questions 120

Indraprastha Museum of Art and Archeology, Delhi

Sanskriti Pratishtan, Delhi

Goa

Museum of Christen Art, Goa

Gujarat

M.S. University in respect of Museum of Department

of Museology, Vadodara

Shri Lakshminajith Trust, Gujarat

Maharaja Fate Singh Museum Trust, Baroda, Gujarat

Gandhi Smarak Sangrahalaya, Ahmedabad, Gujarat

Gujarat museum Society, Ahmadabad, Gujarat

District of Archeological Museum, Rajnandgar

Haryana

SSB, (Haryana)

Himachal Pradesh

Himachal Pradesh State Museum, Shimla

Jammu and Kashmir

Museum of Stakana Cultural and Welfare Society’s

Stakana Gopna, Leh

Etho Botany Museum, Department of Botany, Islamia
College of Science and Commerce, Jammu and

Kashmir

Karnataka

Karnataka Janapada Parishad, Bangalore

Shivappa Nayaka Museum, Karnataka

Kerala

Picture Museum, Kerala
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Madhya Pradesh

Archeology, Archives Museums, Government of Madhya
Pradesh

Harisingh Gour Archeological Museum, Madhya Pradesh

Maharashtra

History Museum, Dr. Babasahib Ambedkar Mahatwada
University, Symbiosis Society’s Afro Asian Cultural
Museum, Pune, Maharashtra

Dr. Babasahib Ambedkar Museum, Pune

Manipur

Tribal

Manipur

Museum and Research, Imphal West

Three Mother Art Gallery, Manipur

Singhat Ethnological Museum, Manipur

Odisha

Odisha State Museum, Bhubaneswar

Balerore museum, Odisha State Museum

Odisha State Museum in respect of District Museum,
Manikyapuri

Odisha State Museum in respect of District Museum,
Jayadeva Museum

Odisha State Museum in respect of District Museum

Nuapada

Odisha State Museum in respect of District Museum,

Puri Museum

Odisha State Museum in respect of District Museum,
Bolangir

Odisha State Museum in respect of District Museum,

Bahampur

SRAVANA 13,

1932 (Saka) to Questions 122

Odisha State Museum in respect of District Museum,

Bagarh

Odisha State Museum in respect of District Museum,

Koraput
Kala Vikas Kendra Odisha
Rajasthan
Pratap Shoda Pratishan, Udaipur
Dr. Ramanath A. Podar Haveli Museum, Rajasthan
Tamil Nadu
Government Museum Egmore, Tamil Nadu
Uttar Pradesh
State Museum, Lucknow
West Bengal
Gurusaday Museum, West Bengal
Balughat College Museum, Dhakshin, West Bengal

Haripada Sahitya Mandir, (Zilla Sangrahalaya) West
Bengal

Folk and Tribal Cultural Centre, West Bengal
Nabadwip Parishad, West Bengal
Begun Ananda Mike Kirtishala, West Bengal
2008-09
Delhi
Academy of Fine Arts, Delhi

Begum Abida Ahmad Ghalib Museum, Ghalib Institute,
Aiwan-e-ghalib Marg, Delhi

Gujarat

Sardar Patel University, Gujarat
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Gujarat Museum Society N.C. Mehta Gallery, L.D.

Institute of ldeology Campus, Ahmadabad,

Haryana

SSB, (Haryana)

Jammu and Kashmir

Museum of Stakrimo Gonpa Cultural and Welfare
Society, Stakrimo Gonpa, Zanskar, Kargil,

Sani Kani Khar Gonpa Culture and Welfare
Society, Sani Gonpa, Zanskar, Kargil, Jammu and

Kashmir

Karnataka

Keladi Museum and Historical Research Bureau,
Kuvempu University, Karnataka

Mysore Rail Museum

Madhya Pradesh

Archeology, Archives and Museums, Government of
Madhya Pradesh in respect of Rani Damayanti

Museum, Damoh, Madhya Pradesh

Archeology Archives and Museum Banganga Road,
Bhopal, Madhya Pradesh, (Maharaja Chhtrasal
Museum) Devi Ahahaliya museum

Maharashtra

Raja Dinkar Kelkar Museum, Pune, Maharashtra

Manipur

Tribal Research Institute Museum, Imphal, Manipur

RKCS Museum of Arts and Crafts,
Manipur

Imphal,

Odisha

Palli Sanskriti Kala Parishad, Puri Odisha
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Punjab

Directorate of Archaeology and Museums and
Punjab Heritage and Tourism Promotion Board,

Punjab

Rajasthan

Government Museum, BRIJ Vilas, Kota (Rajasthan)

Government Museum, Jhalawar, Rajasthan

Government Museum, Bhilwara, Rajasthan

Government of Rajasthan, Baran Museum

Uttarakhand

The Kumaon Regiment Museum, Uttarakhand

Uttar Pradesh

Nagarjuna Buddhist Foundation, Gorakhpur, Uttar
Pradesh

High Court, Lucknow Bench, Uttar Pradesh in
respect of Museum and Archives, High Court,

Lucknow

Vrindavan Research Institute Uttar Pradesh

West Bengal

Bishnupur Achariya Jogesh Chandra Purakriti Bhawan,
West Bengal

Museum and Art Gallery, University of Burdwan, West

Bengal

Himalaya Mountaineering Institute, West Bengal

2009-10

Arunachal Pradesh

Tupen Welfare Society, Arunachal Pradesh
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Bihar

Patna Museum (in respect of 3 Museums, Patna and

other 2 Museums

Chandigarh

Chandigarh Nature and Health Society in respect of

museum of Historic and endangered trees, Chandigarh

Delhi

National Gandhi Museum, Rajghat, Delhi

Gujarat

Shri Laxminathji Trust, Vijay Palace Rajpipla, Gujarat

Natyakala Charitable Trust, Mysore (Dramatic Art

Museum) Morbi, Gujarat

Haryana

SSB, (Haryana)

Jammu and Kashmir

Museum of Hemis Gonpa Cultural and Welfare Society,

Hemis Gonpa, Leh-Ladakh, Jammu and Kashmir

Kerala

Madhavan Nayar Foundation, Edappally, Kochi-682
024, Kerala

Picture Museum, Kurisupally Road, Cochin-682015,

Kerala

Madhya Pradesh

Mannu Raje Trust, Gwalior, Madhya Pradesh, in
respect of H.H. Maharaja Sir Jiwajirao Scindia

Museum, Gwalior

Madhavarao Sapre Smriti Samachar Patra
Sangrahalaya Evam Shodh Sansthan, Bhopal, Madhya

Pradesh
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Madhya Pradesh Heritage Dev Trust in respect
of 3 Museum-State Museum, Bhopal, Gujari
Mahal

Museum, Gwalior, Local Archeological Museum,

Siroj

Manipur

Don Bosco Centre for Indigenous Cultures, Manipur

Zogam Art and Culture Development Association,

Manipur

Odisha

Palli Sanskriti Kala Kendra, Puri, Odisha

Rajasthan

Pratap Shodh Pratishan, Udaipur

Tamil Nadu

Vellalar College for women, Erode, Tamil Nadu

Gandhi Memorial Museum, Madurai, Tamil Nadu

Uttarakhand

Regiment Institute Account in respect of Kumaon

Regiment Museum, Ranikhet, Almora, Uttarakhand

West Bengal

Bagnan Ananda Niketan Kirtishala, Bagnan,

Howarah

Bhadrakali Socio Eco Cultural Centre for Dev of

Women and Children, Howarah

Paschim Rarh Ithas O. Sanskriti Charon Kendra, Lib

and Museum, West Bengal

Himalayan Mount ring Institute, Darjeeling, West

Bengal
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Statement-ll
Allocation of Plan Funds to Museums
(Rs. in lakhs)
SI.  Name of the organisation 2007-08 2003-09 2009-10 2010-11
No.
1. National Museum New Delhi 700.00 800.00 750.00 1000.00
2. NGMA New Delhi 400.00 450.00 530.00 700.00
3. Salar Jung Museum Hyderabad 711.00 800.00 1480.00 1000.00
4.  Allahabad Museum, Allahabad 100.00 146.00 245.00 250.00
5. Victoria Memorial Hall, Kolkata 670.00 615.00 650.00 1100.00
6. Indian Museum, Kolkata 398.00 1150.00 950.00 1200.00
[Translation] (@)  whether the consolidation work of Bannerghatta

NCC Training in KVs

1637. KUMARI SAROJ PANDEY: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@) whether the Government has any scheme to

make NCC compulsory in Kendriya Vidyalayas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) Does not arise.

[English]

Consolidating Work of Bannerghatta

1638. SHRI G.M. SIDDESHWARA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

National Park with the financial implication of Rs. 1862
lakhs has been sent to the Union Government for sanction
and release of funds for the implementation of this project;

(b) if so, whether the Union Government has

considered the request of the Karnataka Government;

(c) if so, the details thereof and if not, the reasons
therefor; and

(d)  the time by which a final decision in this regard
is likely to be taken?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (d) A proposal on consolidation work of Bannerghatta
National Park was received in the Ministry in 2004.
However, the State Government of Karnataka was
requested to resubmit a revised detailed proposal alongwith
map for consideration by the Committee on Rationalization
of Boundaries of National Parks and Sanctuaries. The
revised proposal from the Government of Karnataka is
awaited.
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Science Museum

1639. SHRI ANANTHA VENKATARAMI REDDY: Will
the PRIME MINISTER be pleased to state:

(@)  whether the National Council of Science Muse-
ums, Kolkata is vested with the authority to set up science
museums in the country for development of science

education among the school children in the country;
(b) if so, the details thereof;

(c) whether there is any proposal to set up more
such science museums in different parts of the country;

and

(d) if so, the details thereof, State-wise, including
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
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OF PARLIAMENTARY  AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) National Council of Science
Museums (NCSM), an autonomous: organization under the
Ministry of Culture, is engaged in establishment of Science
Museums and Science Centres throughout the country and
also to undertake programmes for popularization of science
and technology in cities, urban and rural areas for the
benefit of students and for the common man by organizing
exhibitions, seminars, popular lectures, science camps and

various other educational programmes.

(c) and (d) The setting up of Science Museums in the
form of Science Cities and Science Centres is a continuous
process. Proposal relating to setting up of a Science City/
Centre project is considered and approved on the basis
of the projects submitted by State Government from time
to time, alongwith their firm commitments. A list of the
projects which has been set up and are being developed

is attached as Statement.

Statement

(A) Science Cities/Centres already set up
Sl.No. Science Centres States/Union Territories
1 2 3
Science Centres and Planetarium
1. Science City, Kolkata West Bengal
2. Birla Industrial and Technological Museum, Kolkata West Bengal
3. Bardhaman Science Centre, Bardhaman West Bengal
4. Srikrishna Science Centre, Patna Bihar
5, Regional Science Centre, Bhubaneshwar Odisha
6. Dhenkanal Science Centre, Dhenkanal Odisha
7. Science Park, Kapilas Odisha
8. Regional Science Centre, Guwahati Assam
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1 2 3
9. National Science Centre, Delhi Delhi
10. Regional Science City, Lucknow Uttar Pradesh
11. Kurukshetra Panorama Science Centre, Kurukshetra Haryana
12. Nehru Science Centre, Mumbai Maharashtra
13. Regional Science Centre, Nagpur Maharashtra
14. Regional Science Centre, Bhopal Madhya Pradesh
15. District Science Centre, Dharampur Gujarat
16. Goa Science Centre, Panaiji Goa
17. Regional Science Centre, Calicut Kerala
18. Visvesvaraya Industrial and Technological Museum, Karnataka

Bangalore

19. Regional Science Centre, Tirupati Andhra Pradesh
20. District Science Centre, Gulbarga Karnataka
21. District Science Centre, Tirunelveli Tamil Nadu
22. North Bengal Science Centre, Siliguri West Bengal
23. District Science Centre, Purulia West Bengal
24, Digha Science Centre, Digha West Bengal
Total 24 Nos.

(B) Science Centres and Planetarium handed over to respective States and Union Territories:-

1.

3.

Science Centre, Port Blair

Mizoram Science Centre, Aizwal

Nagaland Science Centre, Dimapur

Andaman and Nicobar

Island

Mizoram

Nagaland
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1 2 3
4. Manipur Science Centre Manipur
5. Arunachal Pradesh Science Centre, Itanagar Arunachal Pradesh
6. Shillong Science Centre, Shillong Meghalaya
7. Sikkim Science Centre, Gangtok Sikkim
8. Sub-Regional Science Centre, Kalimpong West Bengal
9. National Agricultural Science Museum, New Delhi New Delhi
10. ONGC Golden Jubilee Museum, Dehradun Uttarakhand
11. Maharaja Ranijit Singh Panorama, Amritsar Punjab
12. Sub-Regional Science Centre, Solapur Maharashtra
13. Kalpana Chawla Haryana
Memorial Planetarium,
Kurukshetra
Total 12 Nos. 1 No
(C) Science Centres being developed
Sl. Name of the project Location State
No.
1 2 3 4
01. Regional Science Centre Ranchi Jharkhand
02. Regional Science Centre Raipur Chhattisgarh
03. Regional Science Centre Dharwad Karnataka
04. Regional Science Centre Coimbatore Tamil Nadu
05. Regional Science Centre Jaipur Rajasthan
06. Regional Science Centre Pilikula, Mangalore Karnataka
07. Regional Science Centre Pimpri, Chinchwad, Pune Maharashtra
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1 2 3 4
08 Regional Science Centre Jaipur
09 Sub-Regional Science Centre Jodhpur Rajasthan
09. Sub-Regional Science Centre Jorhat Assam
10. Sub-Regional Science Centre Solapur Maharashtra
11. Sub-Regional Science Centre Srinagar Jammu and Kashmir
12. Regional Science Centre Dehradun Uttarakhand
13. Sub-Regional Science Centre Puducherry Tamil Nadu

Research on Water Shortage

1640. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(@) whether the Government has constituted a
Expert-Committee on water solution to conduct study/

research to solve the water shortage in the country;
(b)  if so, the terms and reference of the Committee;

(c)  whether the Committee has submitted its

reports;

(d) if so, the details and the outcome thereof and
if not, the time by which the report is likely to be submitted;
and

(e) the action taken by the Government in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam.

(b) The terms of reference include finding of
technical solutions, test, validate and prove the feasibility
on implementation of these technical solutions in different

social contexts.

(c) The Committee has been submitting Progress

Reports to the Supreme Court as required.

(d) The final report is due to be submitted by
February 2012.

(e) Research and Technology solutions have been
initiated and preliminary results are expected only in
November, 2010.

Recognition of Historic Cities Heritages

1641. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the PRIME MINISTER be pleased to state:

(@)  whether the Government is planning measures
to devise the required steps to be taken to recognize the

historic cities as cultural heritage sites;

(b) if so, the details of the sites identified in this

regard, State-wise; and

(c) the steps being taken by the Government to

protect these historical sites?
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THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) There is no provision under the Ancient Monuments
and Archaeological Sites and Remains Act, 1958 and
Rules, 1959 either to declare or recognize any historic city

as a cultural heritage city.

(b) and (c) Do not arise.

Implementation of MPLAD Schemes

1642. SHRI M. RAJA MOHAN REDDY: Will the Minister
of STATISTICS AND PROGRAMME IMPLEMENTATION be

pleased to state:

(@) the details of physical monitoring of works
executed under MPLAD Schemes and the assessment on
the impact of the Scheme at the ground level, conducted
by NABARD Consultancy Services Agency (NABCONS)

during the last three years and the current year;

(b)  the details of shortcomings noticed in the
implementation of the scheme as per the NABCONS

assessment;

(c) the details of suggestions received from the
State Governments for proper utilisation and implementa-
tion of MPLAD Schemes; and

(d)  the reaction of the Union Government on the

suggestions in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWALY): (a) The Government has
engaged NABARD Consultancy Services (NABCONS), an
independent agency, to conduct physical monitoring of
works executed under MPLAD Scheme. NABCONS have
conducted physical monitoring of 50 randomly selected
works in each of the 133 districts in a phased manner
during the last three years. 75 more districts have been

selected for physical monitoring during the current year.
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The study by NABCONS has found that the MP LAD
Scheme is a unique Scheme, having the characteristic
features of decentralized development and has resulted in
creation of good quality assets, which have had a positive
impact on the local economy, social fabric and the physical

environment.

(b)  Some of the shortcomings found by NABCONS
in the implementation of MPLAD Scheme inter-alia include;
non-permissible works, diversion of usage of MPLADS
assets, encroachments of assets, poor-maintenance, poor
scrutiny of works relating to Trusts/Societies/NGOs, delay
in sanctioning and execution of works, non-erection of
plaques, lack of inspection of MPLADS assets by the

District Authorities, etc.

(c) Some suggestions such as NGOs/Trust not to
work as Implementing Agency, increase in time limit to
sanction recommended work, minimum limit of amount for
the recommended work, increase in contingency funds to
include items like monitoring, outsourcing of technical
estimate, manpower, etc. have been received from the

.State Governments.

(d)  After examination, some of the suggestions

could find place in the revision of MPLADS guidelines.
[Translation]
Expenditure on Higher Education

1643. SHRI GORAKH PRASAD JAISWAL:
DR. SANJAY SINGH:
DR. MANDA JAGANNATH:
SHRI R.K. SINGH PATEL:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the present expenditure on Higher education in
India out of the GDP;

(b)  whether the ratio is very less when compared
to the countries like Malaysia, Thailand, China, Pakistan,

etc.;
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(c) if so, the details thereof;

(d)  whether enrollment of students in the country
for higher education is also too low compared to the above

countries;

(e) if so, the details thereof; and

(f) the corrective measures taken by the Govern-

ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) As per the data available with
the Ministry, the expenditure on higher education (including
technical education) in India out of Gross Domestic Product
(GDP) was 1.12% (provisional) during 2008-09. Similar data

for other countries is not being maintained by this Ministry.

(d) and (e) Gross Enrolment Ratio (GER) in higher
education in the country is 12.4% (provisional) during
2006-07. The Gross Enrolment Ratio of China, Thailand
and Malaysia was 23, 48 and 30 per cent respectively in
2007 in tertiary (higher) education as per the figures
published by UNESCO Institute of Statistics (UIS) in its
publication titled “Global Education Digest 2009”.

(f) During Eleventh Five Year Plan, there has been
nearly nine times increase in the public outlays as
compared to Tenth Five Year Plan. Central Government
has launched several new schemes in the Eleventh Plan
such as Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Model Schools, ICT in Schools, National Mission in
Education through ICT, Technical Education Quality
Improvement Programme (TEQUIP) Phase-Il. Establish-
ment of new institutions and upgradation of existing
institutions, new scholarship scheme etc. These initiatives
are expected to lead to increased access while ensuring
quality and inclusiveness in education sector. This
substantial increase in central plan outlay for education
represents a very substantial effort on part of the Central
Government towards rising public spending on education.
Overall progress towards this goal would however, also
depend on the efforts made by the States.
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[English]
Most Polluted Cities

1644. SHRI SANJAY DHOTRE:
SHRI MADAN LAL SHARMA:
SHRI JAI PRAKASH AGARWAL:

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(@) whether the Government has conducted/pro-
poses to conduct any survey about the most polluted cities

in the country;

(b)  if so, the names of the cities as per their ranking
and their position in the list of the polluted cities of the

world; and

(c) the existing level of pollution in each of these
cities?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) The Central Pollution Control Board and the
State Pollution Control Boards are monitoring the ambient
air quality across the country under the National Ambient
Air Quality Monitoring Programme. Under this programme,
ambient air quality is being monitored at 424 stations
covering 175 cities in respect of Sulphur Dioxide (SO,),
Nitrogen Dioxide (NO,), Suspended Particulate Matter
(SPM) and Particulate Matter of (size less than 10 micro
metre (PM,,).

The air quality data for the year 2009 indicates that
the levels of SO, have remained within the National
Ambient Air Quality Standards in all the cities. However,
the levels of NO, were exceeding the norms in Howrah,
Asansol, Kolkata, Delhi, Jamshedpur, Raipur, Mumbai, Navi
Mumbai and Jharia. During the same period, 91 cities/
towns were found to be exceeding the standards in respect

of PM,,. The details may be referred at Statement-I.

As regards the rank of the list of the polluted cities

of the World, there is no standard methodology to rank
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the most polluted cities of the World. However, various
organizations have come out with their ranking of most

polluted cities of the World based on different parameters.

(c)  The existing levels of pollution in 35 metro cities

are provided at Statement-II.
Statement-|

Cities in decreasing order of NO, levels in 2009
(Annual average concentrations in micrograms

per cubic meter)

Sl Cities Name Annual Average in

No. ug/m?®
1. Howrah 81
2. Asansol 62
3. Kolkata 56
4, Delhi 49
5. Jamshedpur 49
6. Raipur 46
7. Mumbai 42
8. Navi Mumbai 42
9. Jharia 41

Cities in decreasing order of PM,, levels in 2009
(Annual average concentrations in micrograms

per cubic meter)

Sl.  Cities Name Annual Average in

No. ug/m?®
1 2 3

1. Jharia 261
2. Ludhiana 254
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1 2 3

3. Khanna 249
4, Delhi 243
5. Ghaziabad 236
6. Kanpur 211
7. Gobindgarh 206
8. Lucknow 197
9. Amritsar 190
10. Gwalior 187
11. Firozabad 187
12. Kolkata 187
13. Agra 185
14. Indore 183
15. Ranchi 182
16. Jamshedpur 172
17. Sindri 166
18. Jodhpur 164
19. Asansol 163
20. Allahabad 160
21. Alwar 153
22. Jaipur 151
23. Nahan 141
24. Jalandhar 140
25. Jabalpur 136
26. Anpara 134




143 Written Answers AUGUST 04, 2010 to Questions 144
1 2 3 1 2 3
27. Jhansi 127 50. Visakhapatnam 97
28. Bangalore 122 51. Ahmedabad 95
29. Paonta Sahib 118 52. Surat 91
30. Korba 117 53. Kota 91
31. Bhopal 115 54. Amravati 90
32. Angul 115 55. Chandrapur 90
33. Howrah 114 56. Sibsagar 89
34. Dewas 113 57. Anklesvar 89
35. Bhilai Nagar 112 58. Nashik 89
36. Navi Mumbai 111 59. Patencheru 87
37. Mumbai 109 60. Berhampur 87
38. Thoothukudi 108 61. Vadodara 86
39. Hubli-Dharwad 107 62. Aurangabad (MS) 86
40. Ramagundam 106 63. Ujjain 86
41. Jamnagar 106 64. Udaipur 85
42. Rourkela 106 65. Tezpur 83
43. Rajkot 105 66. Parwanoo 83
44. Nagda 105 67. Cuttack 83
45. Talcher 104 68. Kolhapur 82
46. Golaghat 103 69. Pune 82
47. Naya Nangal 101 70. Salem 82
48. Nagpur 99 71. Chandigarh 81
49. Nalgonda 98 72. Hydrabad 80
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1 2 3 Statement-II
Ambient Air Quality in Metro Cities
73. Vij . . . )
3 ljayawada 80 (Concentrations in Microgramme per Cubic Metre)
74. Bongaigaon 80
Sl.  Cities Name 2009
75.  Kurnool 79 No.
80, NO, PM,,
76. Vapi 78
1 2 3 4 5
77. Damtal 77
1. Agra 6 21 185
78. Shillong 77
2. Ahmedabad 16 21 95
79. Panaji 75
3.  Allahabad BDL 24 160
80. Bhubaneshwar 75
4. Amritsar 15 35 190
81. Gulbarga 74
5. Asansol 9 62 163
82. Coimbatore 74
6. Bangalore 16 40 122
83. Vasco 73
7. Bhopal 7 18 115
84. Silvassa 71 )
8. Chennai 9 17 70
. I 71
8 Solapur 9. Coimbatore 6 29 74
86.  Chennai 70 10. Dhanbad 17* 41 164
87. Mormugao 67 11.  Delhi 6 49 243
88. Trivandrum 65 12.  Faridabad _ _ _
89.  Shimla 64 13. Hyderabad 5 22 80
90.  Baddi 14.  Jaipur 6 36 151
91.  Nalagarh 63 15.  Jabalpur BDL 24 136
Note: Data of Agra is of sensitive areas. Data as reported 16.  Jamshedpur 36 49 172
in monthly summary sheet/Environmental Data Bank
17. Indore 9* 17* 183*
available as on date. National Ambient Air Quality
Standard November, 2009 for Residential, Industrial 18. Kanpur 8 31 211
and other areas (Annual average) for SO, = 50 ug/
19. Kochi BDL 12 40

m?, NO, = 40 ug/m® and RSPM = 60 ug/m?®.
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1 2 3 4 5
20. Kolkata 16 56 187
21.  Lucknow 8 36 197
22.  Ludhiana 9 37 254
23.  Madurai 10 25 42
24.  Meerut 8* 43* 118*
25. Mumbai 6 42 109
26. Nagpur 6 30 99
27.  Nashik 23 29 89
28. Patna 5 37 146
29. Pune 23 40 82
30. Rajkot 11 15 105
31.  Surat 19 26 91
32. Vadodara 16 30 86
33.  Varanasi 17 20 125
34. Vijayawada 5 14 80
35. Visakhapatnam 13 32 97

Source: Data as reported by CPCB/SPCBs/PCCs/NEERI.

Note: ‘= Data not available/inadequate. BDL — Below
Detection Limit (i.e. less than 4 micrograms per
cubicmeter for SO, and less than 9 micrograms per
cubicmeter for NO,). Data of Agra is of Taj Mahal
is of sensitive Area. Data as reported in monthly
summary sheet\Environmental Data Bank available
as on date. * — Data is inadequate for annual
average. Data for 2009 is average of data available
as on date. National Ambient Air Quality Standard
for Residential Areas (Annual average) for SO, = 50
microgramme per cubic metre, NO, = 40 microgramme
per cubic metre and PM,; = 60 microgramme per

cubic metre.
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Central Vigilance Commission

1645. SHRI BAL KUMAR PATEL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the Central Vigilance Commission
(CVC) has submitted a number of complaints for

investigation and report against the Ministry;

(b) if so, the details and the nature of complaints

thereof;

(c) the action taken by the Government to speed
up the investigation and report back to CVC on time bound

manner; and

(d)  the action taken by the Government against the

persons found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam. The complaints referred
to the Ministry by the Central Vigilance Commission relate
to the officials of autonomous institutions/organizations on

which the Ministry has administrative jurisdiction.

(b)  Around 43 complaints have been received
during 1.4.2009 to 31.3.2010.

(c) Chief Vigilance Officer, Ministry of Human
Resource Development monitors the complaints and
ensure time bound action and report back to the Central

Vigilance Commission.

(d)  Vigilance Wing of the Ministry take time bound
action to place the misconduct established in the enquiries
before the disciplinary authority of guilty officers in the light
of disciplinary rules applicable to them. In certain cases
the complaints are also referred to Central Bureau of

Investigation.
[Translation]
Study of Atmosphere

1646. SHRI ARJUN RAM MEGHWAL: Will the PRIME
MINISTER be pleased to state:
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(a) the details of the organizations involved in the

study of atmosphere;

(b)  whether there is any system for establishing co-
ordination between the organizations involved in the study

of atmosphere; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) The following Centres
and Units of Department of Space (DOS) are involved in

study of atmospheric sciences:—

(i) National Atmospheric Research Laboratory (NARL),
Gadanki near Tirupati (ii) Physical Research Labora-
tory (PRL), Ahmedabad (iii) Space Physics Laboratory
(SPL), Thiruvananthapuram (iv) Space Applications
Centre (SAC), Ahmedabad (v) National Remote
Sensing Centre (NRSC), Hyderabad and (vi) North
Eastern Space Applications Centre (NESAC), Shillong.

In addition, ISRO also has been sponsoring studies
addressing atmospheric science at selected institutions in

the country.

(b) and (c) The studies in atmospheric sciences are
coordinated through (i) the Scientific Advisory Committee
of NARL, (ii) Standing Committee on Ocean Resources and
Meteorology under the National Natural Resource Manage-
ment Systems and (iii) Atmospheric Science Programme
Office at ISRO HQ, Bangalore.

Ravi Beas Water to Rajasthan

1647. SHRI MAHESH JOSHI:
SHRI BHARAT RAM MEGHWAL:
SHRI RAM SINGH KASWAN:
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SHRI LALCHAND KATARIA:
SHRI TARA CHAND BHAGORA:

Will the Minister of WATER RESOURCES be pleased

to state:

(@) whether the Inter-State agreement of 1981
signed by Punjab, Haryana and Rajasthan and 1982
decision of the Government of India on release of Ravi

Beas water are binding on all the partner States;

(b)  if so, the details thereof and the salient features
of the agreements and the decisions of the Government

of India in this regard;

(c) whether due share of water is not being

released to Rajasthan;

(d) if so, the details thereof and the reasons

therefor;

(e) the action taken by the Government in this

regard;

(f) whether the Nohar and Sudhmukh Project has
been completed and the capacity of Bhakra Main Line

(BML) has also been restored; and

(g) if so, the details thereof and if not, the action
taken by the Government for completion of the Project and

also restoration of capacity of BML?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) Yes,

Madam.

(b) The 1981 agreement re-allocated a mean
supply of 17.17 Million Acre Feet (MAF) of surplus Ravi-
Beas waters amongst the States. It provided for Bhakra
Beas Management Board (BBMB) to take all necessary
observations and made its decision on the selection of
control points for this purpose binding. Regarding
Rajasthan’s claim to convey 0.57 MAF through Sutlej-
Yamuna Link-Bhakra system, it provided for discussions by

Secretary, Ministry of Irrigation, Government of India with
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Punjab, Haryana and Rajasthan for an acceptable solution.
If no mutually acceptable solution was reached, it provided
for the decision of the Secretary to be binding on all the
parties. After holding the meeting during 12-15 January
1982, the Secretary decided that the reasonable require-
ment of Rajasthan for irrigating Nohar and Sidhmukh areas
by flow is assessed as 0.47 MAF. The Bhakra areas being
served by Southern Ghaggar Canal and Jandwala
distributary should be transferred to Rajasthan Feeder and
the water thus saved be diverted to Nohar and Sidhmukh
area to convey 0.30 MAF. The remaining 0.17 MAF shall
be diverted to Rajasthan ex-Nangal via BML, after it is
restored to its original capacity. Taking immediate action
for restoration of BML to its original capacity had already
been decided in a meeting held on 7.11.1981.

(c) and (d) As per available information, Rajasthan
receives less water corresponding to 0.17 MAF with
Haryana holding the view that the capacity of BML has
not been restored as it does not receive its due share from
BML.

(e) to (g) Governments of Rajasthan and Punjab are
of the view that the capacity of BML has been restored,
though Government of Haryana is in disagreement. These
States have been discussing the issue in BBMB constituted
by the Central Government. According to Government of
Rajasthan, the Nohar and Sidhmukh Project has been

completed.
Forest Clearance to Hilly States

1648. SHRI ANURAG SINGH THAKUR:
SHRI VIRENDER KASHYAP:

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(@)  whether various projects including construction
of roads under Pradhan Mantri Gram Sadak Yojana of hilly
States including Himachal Pradesh under Forest (Conser-

vation) Act, 1980 are pending with the Government;

(b) if so, the details thereof, State-wise and the

reasons therefor;
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(c) whether clearance is not being given after
depositing the fund in compensatory Afforestation Fund
Management and Planning Authority (CAMPA); and

(d) if so, the reasons therefor and the steps taken/
proposed to be taken by the Government for early

clearance of these pending projects?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) 41 proposals, as on 30.07.2010, relating to
construction of Roads, Hydel projects, Transmission lines,
Schools, Mining, etc., involving diversion of forest land in
9 Hilly States including Himachal Pradesh are at different
stages of processing in the Government of India. Out of
these, only 3 proposals pertain to Pradhan Mantri Gram
Sadak Yojana (PMGSY). Majority of these 41 proposals
have been received in the year 2010 and are at different
stages of processing. The State-wise details are given in
Statement

(c) and (d) The project proponents, through the
respective State/lUT Governments, after the receipt of
approval from the Central Government for use of forest land
for non-forest purposes, are required to comply with certain
conditions stipulated to mitigate adverse impact of such
diversions of forest land. These stipulations include
payment towards Compensatory Afforestation, Net Present
Value, Catchment Area Treatment Plan, etc., to the Adhoc-
CAMPA. The project proponents are given 5 years to
comply with the conditions stipulated in the approval
accorded by the Central Government.

The Central Government, after the receipt of the
compliance report, grants prior approval for transfer of

forest land for non-forest purposes.

Statement
Sl State/UT No. of cases pending
No. with — Gol
1 2 3
1. Arunachal Pradesh 2
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1 2 3
2. Himachal Pradesh 14
3. Manipur 1
4.  Meghalaya 0
5. Mizoram 0
6. Nagaland 0
7. Sikkim 0
8. Uttarakhand 24
9.  West Bengal 0
Total 41

Rich Poor Divide

1649. SHRI BHUDEO CHOUDHARY:
SHRI C.R. PATIL:

Will the PRIME MINISTER be pleased to state:

(@)  whether the recently published report of World
Bank has stated that in India the poor became poorer and

the rich became richer during the recent times;

(b) if so, the reaction of the Government thereto;

and

(c) the concrete steps taken by the Government to
bridge the gap between the poor and the rich?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (c) The Government is aware of the latest report
released by the World Bank on World Development
Indicators 2010 whose data places the lowest 20%
population in India as sharing 8.1% of the total
consumption expenditure, and the highest 20% as sharing

45.3% of the total expenditure. This analysis is based on
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the data for the year 2004-05. Reduction of inequality has
been one of the objectives of the development planning.
The Government has taken various measures to reduce
poverty and inequality in the country through direct
interventions by implementing programmes such as:
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Swaranjayanti Gram Swarozgar
Yojana (SGSY), Swaranjayanti Shahri Rozgar Yojana
(SJSRY), National Social Assurance Programme (NSAP),
National Rural Health Mission (NRHM), Sarva Shiksha
Abhiyan (SSA), Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), Rajiv Gandhi Drinking Water Mission,
Indira Awas Yojana (IAY) and the Total Sanitation Campaign

etc.

Since 2004-05, many of the flagship programmes were
launched, and the results of the ongoing survey by National
Sample Survey Organisation (NSSO) on consumption
expenditure for the year 2009-10, expected to become
available by 2011, would help in revealing the quantitative

changes in the expenditure distribution.
[English]

Environmental Pollution by Nuclear
Power Plants

1650. SHRI SUVENDU ADHIKARI: Will the PRIME
MINISTER be pleased to state:

(@) whether the Government has received com-
plaints from various quarters in recent past regarding
environmental pollution caused by nuclear power plants in

the country;
(b) if so, the details of such complaints; and

(c) the remedial action taken by the Government

in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
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STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) No, Madam.

(b) and (c) Not applicable.

Polytechnic Institutes in Tribal Areas

1651. SHRI SANSUMA KHUNGGUR
BWISWMUTHIARY: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to state:

(@)  whether the Union Government has taken any
special initiatives to set up Polytechnic Institutes in the
tribal areas of the country particularly in Bodoland territory,

Assam;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d)  the corrective steps taken/being taken by the
Government to develop the potential of human resources

in the said region?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) This Ministry is implementing a
scheme on Sub-Mission of Polytechnics under

Coordinated Action for Skill Development during elev-
enth plan period for assisting the State Governments in
setting up of new polytechnics. Under the said scheme.
Government of India is providing one time financial
assistance of Rs. 12.3 crore per polytechnic to the States/
Union Territories for establishing new polytechnics in the un-
served and under-served districts of the Country including
tribal areas, subject to the respective State Governments/
Union Territories providing land free of cost and meeting the

recurring expenditure in running these polytechnics.

(b) to (d) In Assam, 21 districts have been identified
for being provided financial assistance to set up new

polytechnics. State Government of Assam can avail of
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assistance by providing land free of cost and agreeing to

meet the recurring expenditure.

CRZ Notification

1652. DR. KIRIT PREMJIBHAI SOLANKI:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(@)  whether the Union Government is not giving
clearance for expansion of existing ports and initiation of
new ports under Coastal Zone Regulation Notification and

Environment Impact Assessment Notification;

(b) if so, the details thereof and the reasons

therefor;

(c)  whether Hon'ble Chief Minister of Gujarat has
requested the Union Government to revise its policy so that

these development projects are not affected;

(d) if so, the details thereof; and

(e) the steps taken by the Government for early
clearance to expansion of existing and initiation of new

ports?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) No. The Ministry of Environment and Forests
has issued a policy framework to regulate the ports and
harbours development in the country based on the
shoreline changes and eco-sensitivity of the coast.

(c) and (d) A letter has been received from the Chief
Minister. Government of Gujarat requesting for relaxing the
policy on the ports and harbours and the stand of the

Ministry has been clarified.

(e) The Ministry of Environment and Forests has
already got the shoreline change maps of Gujarat prepared
on priority through Institute of Ocean Management, Anna

University, Chennai. The development of port and harbours
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in the State of Gujarat will be permitted based on the
shoreline change maps and in accordance with the norms
laid down in the Environmental Impact Assessment
Notification, 2006 and the Coastal

Notification, 1991.

Regulation Zone

Fire Accidents in Coal Mines

1653. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of COAL be pleased to state:

(@)  whether the fire and other accidents cases have

been on increase in various Mines in Coal India Limited

(CIL) and its subsidiaries during the last one year;

if so, the number of such incidents, company-

(b)
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whether fire and other accidents have occurred

(©)

due to shortage of technical staff in the said mines;

if so, the details thereof; and

(d)

the corrective steps taken by the Government

(e)

in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) The number
of fatal accidents due to fire and other causes in CIL during
the period January-June, 2010 have increased compared
to the number of accidents in the corresponding period of
2009. The details of accidents company-wise and year-wise
for the year 2009 and 2010 (upto June) are given below:—

wise;
Company Fatal Accidents Serious Accidents
2009 2009 2010 2009 2009 2010
(January to (January to (January to (January to
June) June) June) June)
ECL 9 4 6 74 39 23
BCCL 13 6 2 50 26 22
CCL 6 3 5 12 8 5
NCL 4 1 6 11 7 3
WCL 12 5 6 38 14 20
SECL 12 5 14 42 20 24
MCL 2 1 2 8 3 2
NEC 0 0 0 1 0 0
CIL 58 25 41 236 117 99

(c) and (d) No, Madam.
(e) In addition to compliance with the statutes

related to coal mine safety, Government has been

emphasizing for self regulation and the following safety

measures are being adopted by the coal companies in this

regard:—

1. Established a
Internal Safety Organization (ISO) to assist the

structured multi-disciplinary
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line management at various levels in matters

related to Safety.

Risk Assessment and Management, as a tool

for enhancement of safety.

Thrust on measures for reduction of roof and
side fall accidents in belowground mines

through:—

(@) Drawing up of Support Plans based on
Rock Moss Rating (RMR) and implemen-
tation of the same.

(b) Greater use of Roof Bolting for roof support

by quick setting cement/resin capsules.

(c) Introduction of mechanized drilling by roof

bolting machines thereby:

. Improving quality of roof bolting as

well as

. Reducing exposure of roof-bolting

crew, to hazard of roof fall.

(d) Introduction of Resin grouted roof bolts in

watery seams

(e) Establishment of strata control cell to

monitor strata movement.

(f)  Training of Support Personnel and Super-

visors.

(9) Reducing exposure of workmen by increas-
ing mechanization of operations in under-
ground mines, through the use of Side
Discharge Loaders (SDLs)/Load Haul
Dumpers (LHDs), Power Support Long
Wall Technology (PSLW) and Continuous
Miners.

Measures for reduction of accidents in opencast

mines are being pursued through:—
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(@) Implementation of various Codes of Prac-
tices for operation and maintenance of
HEMM, for Drilling and Blasting, for
transmission, distribution supply and use of
electricity, for deployment of Contractor’s
workers, for working in heights, etc., Traffic
Rules, checking of contractor’s vehicles/

equipment by company’s engineers.

(b) Training of Heavy Earth Moving Machinery

operators and contractor's workers

5. Thrust is being maintained on preparedness for

emergencies through—

(@) Reviewing Emergency Action Plans for
each and every working districts in

underground mines.

(b) Demarcating escape routes on plans, as

well as in working areas belowground.

(c) Conducting mock rehearsals and monitor-

ing failure points for further improvement.

(d) Enhancement of safety awareness through
publicity and propaganda, safety drives,
safety weeks etc.

Indo-US Strategic Dialogue

1654. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(@) whether in view of the improving Indo-US
relationships, a new momentum with strategic dialogue, it
makes no sense to keep vital research organizations like
ISRO and DRDO in the entities list;

(b) if so, the details thereof and the response of
the USA thereto;

(c)  whether the Union Government has invited US
companies to invest in defence sector in the country and

assured major liberalization in the FDI policy; and
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(d) if so, the extent to which the US has agreed

to enter in the defence sector in India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) During the recent India US Strategic
Dialogue, both Governments underlined the importance of
facilitating cooperation in strategic and high technology
sectors as a key instrument to achieve the full potential
of the strategic partnership. They confirmed the shared
objective of a strong 21st century partnership in high
technology and committed to approach the issue of export
controls in the spirit of the strategic partnership between
the two countries. The issue of removal of Indian entities,
including ISRO and DRDO centres, from the US entity list

is presently under discussion with the US Government.

(c) and (d) The FDI cap for foreign investments in
defence sector is 26%. No special dispensation has been

made for US Government or US companies.

Vacancies for Physically Challenged/Blind

1655. SHRI PURNMASI RAM: Wil the PRIME
MINISTER be pleased to state:

(@) whether large number of vacancies meant for
physically challenged/blind persons in various Ministries/

Departments have not been filled up;

(b) if so, the details thereof, Ministry-wise/Depart-

ment-wise;

(c)  whether the Government has any proposal to
undertake a special recruitment drive to clear the backlog

of reserved vacancies for physically challenged persons;

(d) if so, the details thereof; and

(e) the time by which the vacant posts are likely
to be filled up?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
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STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) As per
information received from 57 Ministries/Departments/
Organisations, there were 4845 backlog reserved vacan-
cies for persons with disabilities including the blind as on
15.11.2009. Ministry/Department/Organisation-wise details
of the backlog vacancies are given in the Statement.

(c) and (d) A Special Recruitment Drive has been
launched in November 2009 to fill up the backlog reserved

vacancies of persons with disabilities.

(e) It is not possible to fix any time line for filling

up of all the vacancies.

Statement

Number of Backlog Reserved Vacancies of Persons
with Disabilities as on 15.11.2009

Sl Name of Ministry/Department/ Backlog
No. Organisation
1 2 3
1. D/o Agriculture and Cooperation 41
2. D/o Animal Husbandry, Dairying and 1
Fisheries
3. D/o Atomic Energy 188
4. Cabinet Secretariat 5
5. D/o Fertilizers 111
6. D/o Chemicals and Petrochemicals 0
7. Mo Civil Aviation 124
8. M/o Coal 34
9. D/o Commerce 41
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1 2 3 1 2 3
10. D/o Industrial Policy and Promotion 32 32. Legislative Department 4
11. D/o Food and Public Distribution 17 33. M/o Micro, Small and Medium 53
Enterprises
12. D/o Consumer Affairs 12
34. M/o Mines 44
13. Department of Posts 323
35. M/o New and Renewable Energy 0
14. D/o Information Technology 14
36. M/o Panchayati Raj 0
15. D/o Telecommunications 297
37. Mo Parliamentary Affairs 0
16. M/o Corporate Affairs 9
38. D/o Administrative, Reforms and Public 0
17. D/o Defence 350 Grievances
18.  Dfo Defence Research and 39. Department of Personnel and Training 10
Development
40. M/o Petroleum and Natural Gas 378
19. Mo External Affairs 15
41. Planning Commission 1
20. D/o Financial Services 1530
42. Prime Minister's Office 0
21. D/o Economic Affairs 4
43. M/o Power 100
22. D/o Expenditure 11
44. M/o Railways 13
23. Dl/o Disinvestment 0
45. M/o Road Transport and Highways 1
24. M/o Environment and Forest 7
46. D/o Science and Technology 30
25. DJ/o Health Research 58
47. Dlo Scientific and Industrial Research 90
26. D/o Heavy Industry 105
48. M/o Statistics and Programme 0
27. M/o Home Affairs 69 Implementation
28. Mo Housing and Urban Poverty 0 49. Mo Social Justice and Empowerment 26
Alleviation
50. Mo Tourism 39
29. Dl/o Higher Education 138
51. Mo Tribal Affairs 0
30. Ministry of Information and 10
Broadcasting 52. Union Public Service Commission 0
31. M/o Labour and Employment 238 53. Mo Urban Development 228
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1 2 3
54. Vice President Secretariat 0
55. Ministry of Water Resources 39
56. M/o Women and Child Development 5
57. Mlo Overseas Indian Affairs 0
Total 4845
[Translation]

New Employment Opportunities

1656. SHRI JAI PRAKASH AGARWAL.: Will the PRIME
MINISTER be pleased to state:

(@) whether the special group, constituted by the
Planning Commission to give recommendations with regard
to creation of one crore new employment opportunities

every year, has submitted its report to the Government;

(b) if so, the details thereof; and

(c) the number of suggestions/recommendations
out of these implemented/proposed to be implemented by

the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(@) The special group constituted by the Planning
Commission on targeting 10 million employment opportu-
nities per year over the 10th plan period submitted its report

in May, 2002.

(b) The Report has emphasized the following:—

(1)  Nearly 90% of new jobs opportunities will come
from the growth of small and medium enter-

prises and self-employed.

(2)  To target the unorganized sector, including small
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and medium enterprises, which also cover a
large part of the services of the economy. The
report stressed that the unorganized sector
initially will need more support and incentives
from the Government as compared to the
organized sector.

Because of the limit in the absorbing capacity
for additional employment in the organized
sector, education and skills needs to be oriented
primarily towards the needs of the unorganized
sector like agriculture, small industry, services
and self-employed as also the new areas like

IT, tourism and financial sector.

Various schemes have been launched for

unorganized sector. The important ones are:—

‘Unorganized Workers’ Social Security Act,
2008 has to be enacted to provide social

security to the unorganized workers.

Five Welfare Funds for Beedi Workers, cine
workers and non-coal mine workers at the

Central Government level.

Various schemes/programmes for workers in
the unorganized sector such as Swarnajayanti
Gram Swarozgar Yojana, Swarna Jayanti Shahri
Rozgar Yojana, Prime Minister's Employment
Generation Programme, Mahatma Gandhi Na-
tional Rural Employment Guarantee Act, 2005,
Handloom Weavers’ comprehensive Welfare
Schemes, Handicraft Artisans’ comprehensive
to Mastercarft

Welfare Schemes, Pension

Persons, National Scheme for Welfare of
Fishermen and Training and Extension, Janani
Suraksha Yojana, Indira Gandhi National Old
Age Pension, National Family Benefits Scheme,
Janshree Bima Yojana, Aam Admi Bima Yojana,

etc. through various Ministries/Departments.

‘Rashtriya Swasthya Bima Yojana’ was

launched on 01.10.2007 to provide smart card
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based health
of Rs. 30000 to BPL families (a unit of five)

in the unorganized sector on family floater

cashless insurance cover

basis.

Skill Development initiative (SDI) Scheme for
addressing the skill development need of
Unorganised sector. Ministry of Labour and
Employment developed Skill Development Initia-
tive (SDI) scheme based on Modular Employ-
able Skills (MES) framework for early school
leaves and existing workers, especially in the
unorganized sector to improve their employabil-
ity by optimally utlizing the infrastructure
available in Government and private institutions

and the industry.

Kaushal Vikas Yojana: A project titled “Kaushal
Vikas Yojana” has been formulated to set up
1500 ITI s and 5000 Skill Development Centres
(SDCs) in PPP mode. These Institutes will
preferably be set up in un-serviced blocks i.e.,
5000 Skill

Development Centres (SDCs) under the scheme

in blocks where no ITl exists.
will mainly to address the skill development
need of unorganized sector. On an average one
SDC will be to set up for 10 to 12 villages at
a central place to cater to the skill development
needs in services/

of youth as per local

unorganized sector.

Prime Minister’'s Employment Generation
Programme (PMEGP) introduced in 2008-09,
the erstwhile PMRY and REGP
Schemes of the Ministry of Micro Small and

merging

Medium Enterprises.

Foreign Policy Regarding China

1657. SHRI GANESH SINGH:

SHRI PRALHAD JOSHI:

Will the Minister of EXTERNAL AFFAIRS be pleased

to state:
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(@) whether the Government has made any

changes in its foreign policy for China;

(b) if so, the details thereof;

(c)  whether India has recently reviewed its stand

towards Tibet; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (d) India’s relationship with China is one
of the priorities of India’s foreign policy. India and China
have established a Strategic and Cooperative Partnership
for Peace and Prosperity. There are regular high-level
political contacts between the two countries. External
visited China from 5-8 April, 2010.
President of India had a successful State visit to China
from 26-31 May, 2010. The two sides have established
a dialogue architecture to discuss the entire range of

Affairs Minister

bilateral relations. India’s position on Tibet has been
consistent; India recognizes that the Tibet Autonomous
Region is part of the territory of the People’s Republic

of China.

Payment of Salary to Teachers

1658. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of COAL be pleased to state:

(@) whether the teachers of schools owned and
assisted by the Coal India Limited (CIL) and its subsidiaries

are being paid monthly salaries regularly;

(b) if so, the details thereof and if not, the reasons

therefor;

(c) the details of facilities viz. books, notebooks,
cycles, school uniform, etc. being provided to students
studying in such schools vis-a-vis the facilities given in the

Centre and State run schools;

(d)  the composition of the Management Committee
of such Schools constituted before the year 1999 and the

reasons behind dissolving the same;
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(e)  whether the Ministry has issued any directives
to withdraw the terms and conditions imposed by Coal India

Management on these schools in the year 2008; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) to (c) The Coal India
Limited and its subsidiary companies do not run any
educational institution and provide only grant-in-aid to
privately managed schools. Schools are managed by
School Management Committees. The coal subsidiaries
have no direct role in running of the schools.

(d) Coal India Ltd. and its subsidiary companies
have no role in constituting or dissolving the school

management committees.

(e)  No such direction was issued by the Ministry

of Coal.

(f) In view of reply to part (c) above, question does

not arise.

Curriculum for Higher Education

1659. PROF. RAMSHANKAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@)  whether the Government proposes to introduce

uniform curriculum for higher education in the country;

(b) if so, the details thereof; and

(c)  the time by which the uniform curriculum is likely

to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam. University Grants
Commission has prepared model curriculum for different
subjects. However, Universities have autonomy in academic

matters and have the freedom to define their own
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curriculum to adopt or modify the same or to any course

or programme of study.

(b) and (c) Do not arise.

[English]

Drop out Rate among SCs/STs Students

1660. SHRIMATI J. SHANTHA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the drop-out rates in respect of SCs/

STs students are increasing;

(b) if so, the details thereof and the reasons

therefor; and

(c) the steps taken by the Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) As per data available with
the Ministry, the drop out rate of SC students in primary
(classes I-V), Upper Primary (classes I-VIIl) and Secondary
(classes I-X) stages, has decreased from 41.47%, 59.91%
and 71.92% in 2002-03 to 31.85%, 52.62% and 68.13%
respectively in 2007-08. Similarly, dropout rate of
ST students in primary (classes I1-V), Upper Primary
(classes I-VIll) and Secondary (classes |-X) stages
has decreased from 51.37%, 68.67% and 80.29% in
2002-03 to 32.23%, 63.36% and 76.49% respectively in
2007-08.

(c) A multi-pronged approach has been adopted
under Sarva Shiksha Abhiyan (SSA) for reducing drop out
rates. These include, inter-alia, strengthening of schools,
improving the quality of education through improvement in
school infrastructure, recruitment of additional teachers,
provision of annual school grants, regular training of
teachers and regular academic support of teachers etc. In
addition, interventions under SSA aim at building
community support, special provisions to promote educa-

tion of girls through Kasturba Gandhi Balika Vidyalayas
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(KGBVs) and National Programme for Education of Girls
for Elementary Level (NPEGEL) as well as children with
special needs. The Mid-day-Meal programme also comple-

ments the strategy to reduce dropout rates.

Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
envisages inter-alia, opening of new schools in SC/ST/
Minority concentration areas including upgradation of
Ashram Schools to secondary schools, special focus on
SC/ST/Minority during micro planning, etc. Under the
Centrally Sponsored Scheme of “Incentive to girls for
Secondary Education” a sum of Rs. 3000/- is deposited
in the name of all eligible girls belonging to SC/ST, who
enroll in class IX in Government, Government aided or local
bodies schools. Under the scheme of Girls’ Hostel 50 per
cent seats are meant for girls belonging to SC/ST/OBC/

minorities.

The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 provides for free and
compulsory education to all children in the age group of
six to fourteen years. The Act came into force from
1st April, 2010. Section 4 of the Act provides that
unenrolled and drop out children shall be admitted in age
appropriate class and provided Special Training. They shall
have the right to free education till completion of elementary
education even after fourteen years.

Setting up of Science Parks

1661. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased

to state:

(@)  whether the Government is providing assistance
to State Governments for setting up of Science Parks in
the States;

(b)  if so, the details thereof, Park-wise and State-

wise;

(c)  whether new Science Parks are also proposed
to be set up during the current year in the States including

Gujarat;
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(d) if so, the details thereof; and

(e) the time by which these parks are likely to be

set up?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) No, Madam.

(b) to (e) Do not arise.
Rates of Domestic Coal

1662. SHRI BADRUDDIN AJMAL:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of COAL be pleased to state:

(a)  whether the rates of different grades of domestic

coal are less than the imported coal;

(b) if so, the details thereof, grade-wise and the

reasons therefor;

(c)  the criteria adopted for revision of domestic coal
price and the steps taken/being taken to bring parity in

the prices of domestic and imported coal;

(d)  whether the coal prices in the country were

hiked frequently;

(e) if so, the reasons therefor and its impact on
the power generated from coal based power plants;

and

() the steps taken/being taken for uninterrupted
coal supply at cheaper prices particularly to the coal based
power plants?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
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OF STATISTICS AND PROGRAMME IMPLEMENTATION on Board (FOB) prices of imported coal, as on June, 2010,

(SHRI SHRIPRAKASH JAISWAL): (a) and (b) Yes, Madam. vis-a-vis the price of domestic coal on Freight on Rail
The details showing the comparative position of the Freight (FOR) ex-colliery basis in energy terms is as under.—
Coal Company Field Grade Price of Estimated FOB Price of imported coal in

domestic GCV energy terms (Rs./MK Cal.)
coal in K.Cal/
energy KG. Indonesian South Australian
terms on Coal African Coal
FOR Coal
ex-colliery
basis (Rs./
MK Cal)
Eastern Coalfields Ranigan;j B-Premium 462.67 6200 727.01 713.94 682.95
Limited ROM
Bharat Coking Coal Jharia W-IV 319.90 4700 609.28 - -
Limited ROM
South Eastern Coalfields Korba C-Premium 287.86 5500 662.63 - -
Limited ROM
Western Coalfields Umrer D-ROM 318.94 4700 609.28 - -
Limited
Mahanadi Coalfields Ib Valley F-ROM 175.58 3900 480.08 - -
Limited
While fixing the price of domestic coal, the interest of (5) Landed cost of imported coal.

the end-use consumers is taken into consideration so as

to minimize the impact on the national economy. (6) Requirement of fund for investment in upcoming
projects and modernization of existing mines for
(c) While revising the domestic coal price the augmentation of production.

following factors are taken into consideration:—
(7)  Financial viability of new coal projects.

(1) Increase in input cost for production of coal.
CIL does not at present have any plan for bringing

(2) The movement of AICPI and WPI. parity in the prices of domestic and imported coal.
(3)  Capacity of Coal India Ltd. (CIL) to absorb the (d) No, Madam. The revision in coal prices takes
impact of increase in cost to the extent possible. place after a gap of 2-3 years on an average.

(4) Demand and supply scenario. (e)  Coal prices are revised due to reasons detailed
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in the answer to Part (c) above. The impact of the last
price revision effective from 16.10.2009 on power
generation from coal based power units is estimated to be

about Rs. 0.05 (five paisa only) per KWH.

(f) The notified prices of coal produced by CIL are
cheaper than the market price and price of imported coal.
Coal is supplied uninterruptedly at notified price to the coal
based power plants in terms of Fuel Supply Agreement
except for the small portion of Grade A&B coal from
underground mines of Eastern Coalfields Ltd. (ECL) which
is being sold under MoU to the power utilities at a price
higher than the notified price.

[Translation]

Accidents in Coal Mines

1663. SHRI PASHUPATI NATH SINGH:
DR. CHARAN DAS MAHANT:

Will the Minister of COAL be pleased to state:

(@) the details of the number of accidents that
occurred in the coal mines of Coal India Limited during
the last three years and the current year and the reasons

therefor, State-wise, year-wise and company-wise;

(b)  the number of miners who died/injured in these
accidents during the said period, State-wise, year-wise and

company-wise;

(c)  the details of the compensation/employment and
other relief provided to the family of the deceased miners
and the pending claims, State-wise and company-wise;

and

(d) the effective measures taken by the Govern-

ment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) to (c) Coal India

Limited provides the following compensation/relief etc. to

AUGUST 04, 2010

to Questions 176

the next of kin of the employee who dies in any mine

accident arising out of and in course of employment.—

1. Payment of compensation under Workmen
Compensation Act, 1923.

2. Special Relief/Ex-gratia package of Rs. 5 lakhs,
which is in addition to the amount payable under
Workmen Compensation Act, 1923.

3. Immediate payment for funeral expenses and
transport etc. to the family of deceased.

4. Employment is offered to eligible kin of the
deceased. In case there is no eligible person
for employment, monetary compensation per

month is paid to the family of the deceased.

5. Gratuity on the basis of the length of service,
PF as per CMPF rule, encashment of EL and
Payment of Pension as per CMPS, 1998 are
paid in addition to the above compensations.

6. Life Cover Scheme of Rs. 60,000/- to the family
of the deceased.

Year-wise, State-wise. Company-wise details of the
compensation as per Workman’s Compensation Act, 1923
are given in Statement-Il.

(d)  The Government has been emphasizing adop-
tion of self regulation by the Coal Companies in addition
to strict compliance of the statutes relating to coal mine
safety and as result the coal companies have adopted the

following safety measures:—

1. Established a structured multi-disciplinary Inter-
nal Safety Organization (ISO) to assist the line
management at various levels in matters related

to Safety.

2. Risk Assessment and Management, as a tool

for enhancement of safety.

3. Thrust on measures for reduction of roof and
side fall accidents in belowground mines

through:—
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(a)

(b)

(c)

(d)

(e)

(f)

(9

Drawing up of Support Plans based on
Rock Moss Rating (RMR) and implemen-
tation of the same.

Greater use of Roof Bolting for roof support
by quick setting cement/resin capsules.

Introduction of mechanized drilling by roof

bolting machines thereby:—

. Improving quality of roof bolting as
well as
. Reducing exposure of roof-bolting

crew to hazard of roof fall.

Introduction of Resin grouted roof bolts in

watery seams

Establishment of strata control cell to

monitor strata movement.

Training of Support Personnel and Super-

visors.

Reducing exposure of workmen by in-
creasing mechanization of operations in
underground mines through the use of
Side Discharge Loaders (SDLs)/Load Haul
Dumpers (LHDs), Power Support Long
Wall Technology (PSLW) and Continuous

Miners.

Statement-I|
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Measures for reduction of accidents in opencast

mines are being pursued through:—

(a)

(b)

Implementation of various Codes of Prac-
tices for operation and maintenance of
HEMM, for Drilling and Blasting, for
transmission, distribution supply and use of
electricity, for deployment of Contractor’s
workers, for working in heights, etc., Traffic
Rules, checking of contractor's vehicles/

equipment by company’s engineers.

Training of Heavy Earth Moving Machinery

operators and contractor's workers

Thrust is being maintained on preparedness for

emergencies through:—

(@)

(b)

(d)

Reviewing Emergency Action Plans for
each and every working districts in

underground mines.

Demarcating escape routes on plans, as

well as in working areas belowground.

Conducting mock rehearsals and monitor-

ing failure points for further improvement.

Enhancement of safety awareness through
publicity and propaganda, safety drives,
safety weeks etc.

State-wise, Company-wise and Cause-wise details of Fatal Accidents of CIL in last three

years i.e. from 2007 to 2009 and Current year — 2010 (as on date)

Year-2007
State Company Accident Date Cause Died
1 2 3 4 5
Chhattisgarh SECL 27-Feb.-2007 Trucks 1
Chhattisgarh SECL 8-May-2007 Trucks 1
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1 2 3 4

Chhattisgarh SECL 30-May-2007 Non-Transport M/C

Chhattisgarh SECL 1-June-2007 Conveyor

Chhattisgarh SECL 11-June-2007 Gas, Dust, etc.

Chhattisgarh SECL 1-July-2007 Non-Transport M/C

Chhattisgarh SECL 2-Nov.-2007 Roof Fall

Chhattisgarh SECL 21-July-2007 Non-Transport M/C

Chhattisgarh SECL 13-Oct.-2007 Fall of Person/Object

Jharkhand BCCL 23-Jan.-2007 Dumpers

Jharkhand BCCL 17-Jan.-2007 Roof Fall

Jharkhand BCCL 20-Feb.-2007 Fall of Person/Object

Jharkhand BCCL 2-June-2007 Roof Fall

Jharkhand BCCL 4-July-2007 Roof Fall

Jharkhand BCCL 6-Sep.-2007 Electricity

Jharkhand BCCL 7-Nov.-2007 Dumpers

Jharkhand BCCL 10-Dec.-2007 Haulage

Jharkhand CCL 12-March-2007 Dumpers

Jharkhand CCL 25-April-2007 Fall of Person/Object

Jharkhand CCL 1-May-2007 Electricity

Jharkhand CCL 19-May-2007 Fall of Person/Object

Jharkhand CCL 24-May-2007 Fall of Person/Object

Jharkhand CCL 15-June-2007 Trucks

Jharkhand CCL 11-Sep.-2007 Miscellaneous

Jharkhand ECL 13-Jan.-2007 Trucks

Jharkhand ECL 31-Dec.-2007 Trucks

Maharashtra WCL 10-Jan.-2007 Dumpers

Maharashtra WCL 11-Feb.-2007 Haulage
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Maharashtra WCL 26-Feb.-2007 Non-Transport M/C

Maharashtra WCL 14-March-2007 Dumpers

Maharashtra WCL 21-March-2007 Fall of Person/Object

Maharashtra WCL 18-April-2007 Trucks

Maharashtra WCL 4-May-2007 Roof Fall

Maharashtra WCL 17-July-2007 Dumpers

Madhya Pradesh NCL 7-April-2007 Fall of Person/Object

Madhya Pradesh NCL 8-May-2007 Fall of Person/Object

Madhya Pradesh NCL 18-Sep.-2007 Non-Transport M/C

Madhya Pradesh NCL 10-Oct.-2007 Non-Transport M/C

Madhya Pradesh SECL 6-Feb.-2007 Roof Fall

Madhya Pradesh SECL 31-March-2007 Roof Fall

Madhya Pradesh SECL 31-July-2007 Roof Fall

Madhya Pradesh SECL 16-June-2007 Dumpers

Madhya Pradesh SECL 27-Oct.-2007 Non-Transport M/C

Madhya Pradesh WCL 5-March-2007 Roof Fall

Madhya Pradesh WCL 9-April-2007 Dumpers

Madhya Pradesh WCL 24-Nov.-2007 Roof Fall

Madhya Pradesh WCL 5-Oct.-2007 Roof Fall

Odisha MCL 3-Jan.-2007 Trucks

Odisha MCL 31-July-2007 Dumpers

Odisha MCL 15-Dec.-2007 Dumpers

Odisha MCL 14-Dec.-2007 Gas, Dust, etc.

Uttar Pradesh NCL 22-July-2007 Trucks

Uttar Pradesh NCL 4-Dec.-2007 Dumpers

West Bengal BCCL 24-March-2007 Electricity
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West Bengal ECL 17-Feb.-2007 Explosives
West Bengal ECL 6-July-2007 Haulage
West Bengal ECL 8-Aug.-2007 Roof Fall
West Bengal ECL 16-Sep.-2007 Roof Fall
West Bengal ECL 21-Dec.-2007 Side Fall
Year-2008
Assam NEC 23-April-2008 Electricity
Assam NEC 4-Nov.-2008 Gas, Dust, etc.
Chhattisgarh SECL 17-Feb.-2008 Non-Transport M/C
Chhattisgarh SECL 17-May-2008 Trucks
Chhattisgarh SECL 18-June-2008 Non-Transport M/C
Chhattisgarh SECL 4-Aug.-2008 Trucks
Chhattisgarh SECL 12-Sep.-2008 Trucks
Chhattisgarh SECL 3-Nov.-2008 Roof Fall
Chhattisgarh SECL 9-Nov.-2008 Roof Fall
Chhattisgarh SECL 10-Dec.-2008 Roof Fall
Jharkhand BCCL 14-Jan.-2008 Fall of Person/Object
Jharkhand BCCL 7-April-2008 Fall of Person/Object
Jharkhand BCCL 10-June-2008 Side Fall
Jharkhand BCCL 27-June-2008 Side Fall
Jharkhand BCCL 12-July-2008 Roof Fall
Jharkhand BCCL 16-July-2008 Side Fall
Jharkhand BCCL 25-Sep.-2008 Roof Fall
Jharkhand BCCL 3-Oct.-2008 Non-Transport M/C
Jharkhand BCCL 5-Nov.-2008 Roof Fall
Jharkhand BCCL 19-Nov.-2008 Haulage

to Questions
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Jharkhand BCCL 21-Nov.-2008 Dumpers
Jharkhand CCL 9-Feb.-2008 Miscellaneous
Jharkhand CCL 24-July-2008 Explosives
Jharkhand CCL 25-July-2008 Miscellaneous
Jharkhand CCL 7-Nov.-2008 Non-Transport M/C
Jharkhand ECL 4-Nov.-2008 Roof Fall
Maharashtra WCL 22-Jan.-2008 Side Fall
Maharashtra WCL 26-Feb.-2008 Side Fall
Maharashtra WCL 18-April-2008 Trucks
Maharashtra WCL 27-April-2008 Dumpers
Maharashtra WCL 22-May-2008 Dumpers
Maharashtra WCL 6-Oct.-2008 Non-Transport M/C
Maharashtra WCL 12-Nov.-2008 Trucks

Madhya Pradesh NCL 16-Jan.-2008 Trucks

Madhya Pradesh NCL 1-Feb.-2008 Fall of Person/Object
Madhya Pradesh NCL 20-June-2008 Trucks

Madhya Pradesh NCL 17-Dec.-2008 Slide of OB Dump
Madhya Pradesh SECL 25-Jan.-2008 Dumpers

Madhya Pradesh SECL 26-May-2008 Roof Fall

Madhya Pradesh SECL 5-June-2008 Dumpers

Madhya Pradesh SECL 1-July-2008 Roof Fall

Madhya Pradesh WCL 11-May-2008 Roof Fall

Madhya Pradesh WCL 19-May-2008 Roof Fall

Madhya Pradesh WCL 5-July-2008 Conveyor

Madhya Pradesh WCL 18-July-2008 Fall of Person/Object
Odisha MCL 28-Feb.-2008 Roof Fall
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Odisha MCL 30-March-2008 Non-Transport M/C

Odisha MCL 18-June-2008 Dumpers

Odisha MCL 24-Aug.-2008 Dumpers

Uttar Pradesh NCL 8-Sep.-2008 Fall of Person/Object

Uttar Pradesh NCL 27-Dec.-2008 Non-Transport M/C

West Bengal ECL 23-Jan.-2008 Dumpers

West Bengal ECL 17-Feb.-2008 Winding

West Bengal ECL 21-May-2008 Haulage

West Bengal ECL 7-June-2008 Trucks

West Bengal ECL 17-June-2008 Trucks

West Bengal ECL 20-June-2008 Electricity

West Bengal ECL 25-June-2008 Non-Transport M/C

West Bengal ECL 4-July-2008 Fall of Person/Object

West Bengal ECL 3-Oct.-2008 Fall of Person/Object

West Bengal ECL 22-Dec.-2008 Non-Transport M/C

Year-2009

Chhattisgarh SECL 3-Feb.-2009 Fall Of Person/Object

Chhattisgarh SECL 4-Feb.-2009 Non-Transport M/C

Chhattisgarh SECL 19-Feb.-2009 Dumpers

Chhattisgarh SECL 18-April-2009 Dumpers

Chhattisgarh SECL 8-June-2009 Non-Transport M/C

Chhattisgarh SECL 14-Oct.-2009 Miscellaneous

Chhattisgarh SECL 29-Oct.-2009 Trucks

Chhattisgarh SECL 30-Oct.-2009 Miscellaneous

Chhattisgarh SECL 25-Nov.-2009 Fall of Person/Object
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Chhattisgarh SECL 31-Dec.-2009 Miscellaneous

Jharkhand BCCL 5-Jan.-2009 Miscellaneous

Jharkhand BCCL 20-Jan.-2009 Roof Fall

Jharkhand BCCL 2-Feb.-2009 Roof Fall

Jharkhand BCCL 17-March-2009 Roof Fall

Jharkhand BCCL 16-April-2009 Dumpers

Jharkhand BCCL 5-May-2009 Non-Transport M/C

Jharkhand BCCL 23-May-2009 Dumpers

Jharkhand BCCL 9-July-2009 Dumpers

Jharkhand BCCL 15-July-2009 Miscellaneous

Jharkhand BCCL 24-July-2009 Side Fall

Jharkhand BCCL 28-July-2009 Fall of Person/Object

Jharkhand BCCL 19-Sep.-2009 Side Fall

Jharkhand BCCL 22-Oct.-2009 Trucks

Jharkhand CCL 13-March-2009 Dumpers

Jharkhand CCL 15-May-2009 Haulage

Jharkhand CCL 17-May-2009 Non-Transport M/C

Jharkhand CCL 24-July-2009 Trucks

Jharkhand CCL 3-Sep.-2009 Dumpers

Jharkhand CCL 18-Nov.-2009 Non-Transport M/C

Jharkhand ECL 28-Feb.-2009 Non-Transport M/C

Jharkhand ECL 10-Aug.-2009 Fall of Person/Object

Maharashtra WCL 9-Feb.-2009 Miscellaneous

Maharashtra WCL 25-April-2009 Trucks

Maharashtra WCL 3-May-2009 Side Fall
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Maharashtra WCL 4-June-2009 Slide of OB Dump

Maharashtra WCL 23-Dec.-2009 Conveyor

Maharashtra WCL 23-Dec.-2009 Trucks

Madhya Pradesh NCL 26-July-2009 Trucks

Madhya Pradesh NCL 2-Sep.-2009 Dumpers

Madhya Pradesh SECL 6-May-2009 Roof Fall

Madhya Pradesh SECL 2-Sep.-2009 Dumpers

Madhya Pradesh WCL 19-March-2009 Side Fall

Madhya Pradesh WCL 30-May-2009 Fall of Person/Object

Madhya Pradesh WCL 12-July-2009 Haulage

Madhya Pradesh WCL 15-July-2009 Roof Fall

Madhya Pradesh WCL 12-Nov.-2009 Roof Fall

Madhya Pradesh WCL 17-Dec.-2009 Side Fall

Odisha MCL 17-March-2009 Non-Transport M/C

Odisha MCL 22-Sep.-2009 Non-Transport M/C

Uttar Pradesh NCL 25-Jan.-2009 Trucks

Uttar Pradesh NCL 15-Dec.-2009 Dumpers

Madhya Pradesh WCL 23-April-2010 Roof Fall

Madhya Pradesh WCL 7-June-2010 Roof Fall

Odisha MCL 4-June-2010 Trucks

Uttar Pradesh NCL 20-Feb.-2010 Fall of Person/Object

West Bengal ECL 2-Jan.-2010 Roof Fall

West Bengal ECL 13-Feb.-2010 Trucks

West Bengal ECL 16-April-2010 Dumper

West Bengal ECL 22-April-2010 Fall of Person/Object
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Statement-II

SRAVANA 13, 1932 (Saka)

Year-wise, State-wise and Company-wise details of

compensation paid to the next of kin of deceased

as per Workman Compensation Act, 1923 in

last three years and current year

State Company Compensation
Paid (in Rs.)
1 2 3
Year-2007
Chhattisgarh SECL 24,37,584
Jharkhand BCCL 28,87,937
Jharkhand CCL 22,09,673
Jharkhand ECL 8,31,290
Maharashtra WCL 26,15,746
Madhya Pradesh NCL 16,45,936
Madhya Pradesh SECL 9,30,920
Madhya Pradesh WCL 12,38,360
Odisha MCL 14,60,200
Uttar Pradesh NCL 3,84,649
West Bengal ECL 24,36,315
Year-2008
Assam NEC 22,60,220
Chhattisgarh SECL 22,04,600
Jharkhand BCCL 25,26,400
Jharkhand CCL 13,37,191
Jharkhand ECL 2,71,120

to Questions 198
1 2 3
Maharashtra WCL 30,62,816
Madhya Pradesh NCL 27,10,360
Madhya Pradesh SECL 12,77,380
Madhya Pradesh WCL 19,84,240
Odisha MCL 14,85,760
Uttar Pradesh NCL 3,26,140
West Bengal ECL 20,20,460
Year-2009
Chhattisgarh SECL 26,46,040
Jharkhand BCCL 41,68,852
Jharkhand CCL 22,32,222
Jharkhand ECL 3,08,925
Maharashtra WCL 21,71,300
Madhya Pradesh NCL 2,90,000
Madhya Pradesh SECL 5,40,020
Madhya Pradesh WCL 19,37,987
Odisha MCL 5,66,505
Uttar Pradesh NCL 10,86,490
West Bengal BCCL 3,19,600
West Bengal ECL 28,56,788
Year-2010
Chhattisgarh SECL 55,46,620
Jharkhand BCCL 3,05,000
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Jharkhand CCL 18,68,009 Madhya Pradesh WCL 9,94,860

Maharashtra WCL 6,94,820 Odisha MCL 7,55,340

Madhya Pradesh NCL 14,60,360 Uttar Pradesh NCL 7,08,880

Madhya Pradesh SECL 11,27,200 West Bengal ECL 17,45,348

Pending cases of compensation on account of Fatal Accidents

Old cases (As per report received from subsidiary as on 01.04.2010)

State Company Date of Fatal Name of Mine Name of deceased
Accidents
1 2 3 4 5
West Bengal ECL 17.02.2008 Chora 7 & 9 Pit Bhupen Ghosh*

Following two cases are pending due to sub-judice
Madhya Pradesh SECL 16.06.2007 Govinda Colliery

Madhya Pradesh SECL 05.06.2008 Bijuri Colliery

Ram Milon

Chunnilal

*Pending due to dispute in between DGMS & ECL regarding classification of accident category as well as non receipt

of claim from the dependent

Pending cases for the year 2010

Madhya Pradesh NCL 09.02.2010 Block-B

Madhya Pradesh NCL 14.03.2010 Nigahi

Madhya Pradesh NCL 30.04.2010 Nigahi

Madhya Pradesh NCL 11.07.2010 Nigahi

Madhya Pradesh WCL 07.06.2010 Pathakhera Mine-2
Madhya Pradesh WCL 07.06.2010 Pathakhera Mine-2
Chhattisgarh SECL 19.05.2010 Dipka OC (1A)

Chhattisgarh SECL 22.06.2010 Bartunga Hill

Md. Hakimuddin

V.K. Singh

K.N. Giri

S. Yadav

P.S. Swami

Paras Ram

Sant Ram

Karimullah
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Uttar Pradesh NCL 22.02.2010 Kakri Gore

Uttar Pradesh NCL 20.07.2010 Bina B.K. Yadav

Uttar Pradesh NCL 21.07.2010 Dudhichua K. Harijan

Maharashtra WCL 20.07.2010 Umrer OC Mandeokar

Jharkhand ECL 05.06.2010 Rajmahal OC M. Marandi

Note: Most of the above cases are under process for ascertaining the genuinity of claimants etc.

[English]

Evaluation of Grading System

1664. SHRI ANANTH KUMAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(@)  whether the Government has recently evaluated
the working of grading system introduced for CBSE
Class X Board Examination, 2010;

(b) if so, the outcome thereof;

(c)  whether the Government has received several

complaints from parents of Class X students;

(d) if so, the nature of these complaints; and

(e) the corrective measures taken by the Govern-

ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The grading system for class 10
Board Examination was introduced by Central Board of
Secondary Education (CBSE) in 2010. No formal evaluation
has been done by CBSE.

(b)  Does not arise.

(c) to (e) Though sporadic complaints have been

received mainly on the ground of inter-comparability with
other Boards, the response to the grading system has been
by and large positive. CBSE has devised methods for
conversion of grade points into indicative percentages and

for inter-Board comparability.

Admission in Navodaya Vidyalayas

1665. SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI MADHU GOUD YASKHI:
SHRI EKNATH M. GAIKWAD:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@)  whether reports have been received that the
Jawahar Navodaya Vidyalayas (JNVs) have violated the
RTE Act's provisions;

(b) if so, the details thereof and the reasons
therefor;

(c) whether the Government has issued any
directions to the authorities of Jawahar Navodaya
Vidyalayas in this regard;

(d) if so, the details thereof;

(e)  whether such type of violation of the RTE Act
by other Government/public schools have also come to the
notice of the Government;
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(f) if so, the details thereof, State-wise; and

(g) the action taken by the Government against

such schools, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Navodaya Vidyalaya Samiti
has received a letter dated 22.6.2010 from National
Commission for Protection of Child Rights (NCPCR) asking
them to withdraw their Admission test, on the ground that

screening procedure is not permissible under RTE Act.
(c) No, Madam.
(d) Does not arise.

(e) to (g) This Ministry has received information from
NCPCR that 59 complaints relating to RTE Act have
been received by them. This Ministry has also received
3 complaints on alleged violation of provisions of RTE Act
by some schools in Delhi, and those have been sent to

Government of NCT of Delhi for appropriate action.
[Translation]

Employment to the Dependents of Deceased

Government Employees

1666. DR. BALIRAM: Will the PRIME MINISTER be

pleased to state:

(@) whether the dependents of the deceased
Government employees are not getting employment due
to ban on the vacancies for the posts of Group-C and
Group-D in various Ministries/Departments/Undertakings of

the Government;
(b) if so, the details thereof;

(c)  whether the Government proposes to issue an
order for amending the rules in this regard to provide

employment to the dependents of the deceased;

(d) if so, the time by which it is likely to be issued;

and
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(e) if not, the steps being taken by the Government
for providing the facilities like source of livelihood,
education, housing, etc. to the families of the deceased

Government employees?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) There is no ban
on compassionate appointment. A Scheme for appointment
on compassionate grounds of dependent family members
of deceased or medically retired Central Government
employees for appointment in Central Government Depart-
ments/Ministries has been laid down by the Department of
Personnel and Training vide O.M. No. 14014/6/94-Estt.(D)
dated 09.10.1998 as amended from time to time, for
implementation by the respective Administrative Depart-
ments. This scheme is not applicable to Public Sector

Undertakings.

(c) to (e) Does not arise.

[English]

Passport Office in each State

1667. DR. THOKCHOM MEINYA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@)  whether there is any proposal to open at least

one Passport Office each in all the State Capitals;

(b) if so, the details thereof;

(c)  whether in the entire North Eastern region, there

is only one Passport Office; and

(d)  if so, the reasons therefor and the details of the
proposal to increase the number of Passport Offices in the

region?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) No.

(b)  Does not arise.

(c) Yes.

(d)  Satisfactory passport service is currently avail-
able through Regional Passport Office, Guwahati and
Regional Passport Office, Kolkata and seven Passport
Application Collection Centres at Agartala, Aizwal, Gangtok,
Imphal, Kohima, Shillong and Siliguri for these States. The
criteria for identifying places to set up new Passport Office
or Passports Collection Centres is on the basis of number
of passport applications received from the respective
regions. Government has embarked on Passport Seva
Project (PSP) to comprehensively transform Passport
Service Delivery under the network of existing Passport
Offices. Under the Project’s existing scope, 77 (seventy
seven) Passport Seva Kendras (PSKs) and 15 (fifteen) Mini
PSKs are being established across the country. The seven
existing Passport Application Collection Centres would be
upgraded as Mini PSKs under the Passport Seva Project
in the above States.

Research at NLC

1668. SHRI GADHVI MUKESH BHAIRAVDANJI: Will
the Minister of COAL be pleased to state:

(@) whether Centre for Applied Research and
Development (CARD) of Neyveli Lignite Corporation Ltd.

has been conducting research activities;

(b) if so, the achievements made by this Centre

during each of the last three years; and

(c)  the amount allocated and utilised by this Centre

during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) Yes, Madam.

SRAVANA 13, 1932 (Saka)
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The research studies carried out during last three years

are given below:—
2007-08

1. Development of a process for the production of
activated carbon from lignite.

2. Transforming mined out land into productive
agricultural lands through eco-friendly Integrated

Farming System (IFS)

3. Pilot studies on the stabilization, re-vegetation

and restoration of ecology in mine slopes.

4. Studies on the use of Bottom Slag in crop
production.

2008-09

1. Commercialization of patented process for the

production of potassium humate.

2 Studies on synthesis of Zeolites from lignite fly-
ash and its efficiency in cooling water treatment.

2009-10

1. Survey and Ecological conservation of environ-

ment through bioremediation.
2. Corrosion studies in SME structures of Mine-Il.
3. Corrosion studies in SWC pumps of mines.

(c) The amount allocated and spent under Plan

scheme for Science and Technology during the last three

years is:i—
Year Amount allotted Amount spent
(Rs. in lakhs) (Rs. in lakhs)
2007-08 134 35
2008-09 225 71
2009-10 72 42
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Illegal Mining

1669. SHRI S. SEMMALAI:
SHRI MANOHAR TIRKEY:
SHRI YASHBANT LAGURI:
SHRI PRASANTA KUMAR MAJUMDAR:
SHRI BHAKTA CHARAN DAS:
SHRI IJYARAJ SINGH:
SHRI J.M. AARON RASHID:
PROF. RANJAN PRASAD YADAV:

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(@)  whether illegal mining has been increasing in
the reserve forest areas of the country including in

Balphakran National Sanctuary, Meghalaya;

(b) if so, the details of the case that have come
to notice during the last three years, and the current year,
State-wise;

(c) whether the concerns of people of the area,
where permission for mining is given, will be taken into

consideration before giving clearance;

(d) if so, whether the Government proposes to
conduct any survey regarding impact of illegal mining on

environment, wildlife and forest;

(e) if so, the details thereof; and

(f) the action taken/proposed to be taken by the
Government to check the illegal mining in reserve forest

areas?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) Few incidents of illegal mining in Reserved
Forests, including in the forest land in Chitmang Gangrot
Aking and Halwa Atong Aking adjoining Balpakram National
Park have been brought to notice of the Ministry of

Environment and Forests.

All the State Governments have been requested to
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submit reports on incidents of illegal mining in Reserved
Forests during the last three years and the current year.
On receipt of the information from States, it will be placed
on floor of the Lok Sabha.

(c) To ensure settlement of rights, if any, in
accordance with Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006
on the forest land proposed to be diverted for mining
purposes, consent of the Gram Sabha of each village in
the vicinity of such forest land is obtained. Such consent
is in the form of a resolution passed in a meeting of the
Gram Sabha attended by not less than 50% of its members
clearly stating that all formalities/processes under the
Act have been carried out and they have given their
consent to the proposed diversion and the compensatory/
ameliorative measures, if any, having understood the

purpose and details of the proposed diversion.

Similarly, as per the EIA Notification, 2006, Public
Consultation is an integral component of the environment
clearance process by which the concerns of local affected
persons and others who have plausible stake in the
environmental impacts of the project or activity are
ascertained with a view to taking into account all the
material concerns in the project or activity design as

appropriate.

(d) to (f) Ministry of Environment and Forests till date,
has not taken any decision to conduct a survey, specifically
to ascertain impact of illegal mining on environment, wildlife
and forests. Ministry of Environment and Forests however,
provides funds under various schemes to upgrade and
strengthen State Forest Departments to conserve and
protect forests, by effective prevention and control of forest

offences, including illegal mining in forest area.
Refund of Admission Fee

1670. SHRI YASHWANT SINHA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether the Government has issued any

guidelines to the UGC/respective education institutions to
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refund the admission fee of the student opts out before
a course has started and the vacancies goes to another

students;
(b) if so, the details thereof;

(c) whether some education institutions are not

implementing these guidelines;

(d) if so, the details of the number of such cases

reported during the last three years, institution-wise; and

(e) the action taken by the Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Madam. Government,
vide its OM dated 26/4/2007, issued necessary directions
to University Grants Commission (UGC) and All India
Council for Technical Education (AICTE) to instruct
institutions including universities to maintain a waitlist of
prospective students/candidates, in the public interest, who
should be given admission against the vacant seat(s) in
the event of a student/candidate withdrawing before
commencement of the course. The entire fees collected
from the student, after deduction of the processing fee of
not more than Rs. 1000/- (Rupees One thousand only) shall
be refunded and returned by the institution (including a
university) to the student/candidate withdrawing from the
academic programme. UGC has been further directed to
take ail necessary steps, either suo moto or on receipt of
specific complaints from those affected to enforce these

directions.

(c) to (e) All complaints regarding non-receipt of refund
of fees in respect of institutions coming under the purview
of UGC are handled by the Commission with the respective
institution/university. However, it is informed by the UGC

that no centralized data is maintained in this regard.
Yamuna Water to Rajasthan

1671. SHRI BHARAT RAM MEGHWAL: Will the
Minister of WATER RESOURCES be pleased to state:
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(@)  whether the control of head works of distribution
of Yamuna water has been taken by Upper Yamuna River
Board (UYRB) for supply of allocated share of water to

each beneficiary State;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c)  the action taken by the Government to ensure
release of full share of water to Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) No,
Madam.

(b) Ministry of Water Resources Resolution dated
11.3.1995, provides that the operation and maintenance of
the control structures shall remain with the respective
States as per the agreements in respect of each structure.
Should, at any time, there be a dispute regarding regulation
of flows at any of the structures, the Board shall take over
the operation and control of that structure till the dispute
is resolved; provided such take over shall take place with
the approval of the Review Committee; provided further that
if the review committee could not meet within 15 days, the
Chairman, review committee shall take a decision in this
regard. Since no such dispute has arisen, the UYRB has
not taken over operation and control of any of the head
works so far.

(c) The issue has been discussed in various
meetings of UYRB, UYRB has been issuing directions from
time to time to the concerned authorities of Uttar Pradesh
and Haryana to supply due share of Rajasthan at its border.
In this regard, Member Secretary, UYRB had inspected the
Gurgoan Canal alongwith the officers of Uttar Pradesh,
Haryana and Rajasthan on 6.3.10 and convened a meeting
of Chief Engineers from Uttar Pradesh, Rajasthan and
Haryana on 22.6.10 to resolve the issue.

[Translation]
Setting up of Polytechnic Colleges

1672. SHRI UDAY PRATAP SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:
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(@) the procedure adopted in the selection of
locations for setting up of polytechnic colleges in the

country;

(b)  whether the local representatives/parliamentar-

ians are consulted in this regard,;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Under the scheme of Sub-
Mission on Polytechnics, financial assistance is provided
for establishment of new polytechnics in un-served and
under-served districts of the country. The location of the
polytechnic in a particular district is to be decided by the
State Government as the land and recurring expenditure
is to be provided by them.

[English]

Air Pollution around Taj Mahal

1673. SHRI M. ANANDAN: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@) whether air pollution levels around the Taj
Mahal are rising despite the Government having spent

huge amount to reduce pollution;

(b) if so, the details and the reasons therefor;

(c)  whether the National Environmental Engineering
Research Institute (NEERI), Nagpur has submitted any

report in this regard,;

(d) if so, the details of the report; and

(e) the steps taken by the Government in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) The Central Pollution Control Board (CPCB)
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has been monitoring ambient air quality at Taj Mahal
in terms of Suspended Particulate Matter (SPM), Par-
ticulate Matter of size less than 10 microns (PM,),
Sulphur Dioxide (SO,) and Nitrogen Dioxide (NO,). The
analysis of the data of CPCB for the last eight years
from 2002 to 2009 indicates that the annual concentration
of SPM, PM
trend. However, the levels of SPM and PM, are

1 80, and NO, is not showing any increasing
exceeding the permissible limits. The details are provided
in the Statement. The high particulate levels are mainly
due to the background arid and dusty conditions prevailing
in the region.

(c) to (e) The final report on the post evaluation of
the eight selected projects under Taj Trapezium Zone (TTZ)
undertaken by the National Environmental Engineering
Research Institute (NEERI), Nagpur has been accepted by
the Ministry. As per the report, the road and electricity
related projects have been found to make a substantial
impact on the environmental quality in Agra whereas the
solid waste and storm water drainage related projects have
had a limited impact. The State Government of Uttar
Pradesh has been requested to formulate and submit fresh
proposals based on the Environment Management Plan

(EMP) given in the report.

Statement
Pollutants Tajmahal

Years

80, NO, RSPM SPM

1 2 3 4 5

2002 5 22 147 376
2003 4 22 145 352
2004 5 18 133 309
2005 9 22 147 306
2006 6 22 133 316
2007 6 23 167 296
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1 2 3 4 5
2008 7 22 167 304
2009 6 20 157 334
Permissible 20 30 60 70
levels
(sensitive)

All values are in cubic per metre.

[Translation]

Flood Affected Areas

1674. SHRI VISHWA MOHAN KUMAR:
SHRI PURNMASI RAM:
SHRI R.K. SINGH PATEL:
SHRI RAM SUNDAR DAS:
SHRI BHISMA SHANKAR ALI/AS KUSHAL
TIWARI:
SHRI P.L. PUNIA:

Will the Minister of WATER RESOURCES be pleased

to state:

(@)  whether the Union Government has constituted
any central team to visit the flood affected areas to report

on the recent flood condition;

(b) if so, the details and the outcome thereof;

(c)  the status of the flood management and control
projects undertaken by various State Governments by

Central assistance, project-wise;

(d)  whether the Government proposes to review the
ongoing and pending flood control projects of various State

Governments; and

(e) if so, the details thereof and the action taken

by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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WATER RESOURCES (SHRI VINCENT H. PALA): (a) Yes,
Madam.

(b)  As per the information available, the Ministry of
Home Affairs has constituted six central teams to visit flood
affected areas for on the spot assessment of the situation
in Andhra Pradesh, Bihar, Mizoram, West Bengal,
Puducherry, Haryana and Punjab respectively after the

recent floods.

(c) The project-wise status of flood management
and erosion control works undertaken by various
State Governments during XI Plan with central assistance
under “Flood Management Programme” is given at

Statement-I.

In addition, 42 new flood management schemes have
been approved recently during the 6 Meeting of the
Empowered Committee held on 12th July, 2010, the details

of which are given at Statement-Il.

(d)  Water being a State subject; the responsibility
of review of on-going and pending flood control projects
rests with the concerned State Governments. In addition,
Central Organizations namely, Central Water Commission
(CWC), Ganga Flood Control Commission (GFCC) and
Brahmaputra Board (BB) are also monitoring the progress
of on-going works under “Flood Management Programme”
(FMP) by undertaking field visits to each work, at least once
in a financial year. Further, the review meetings are being
held at the level of Secretary (WR) and Commissioner in

the Ministry of Water Resources, as well.

(e) During the current financial year, Commissioner
(Ganga), MoWR has taken two review meetings in May,
2010 with the concerned Chief Engineers of State
Governments. In addition, Annual Conference was also held
with the Principal Secretaries of Irrigation/Water Resources/
Flood Control Departments of the State Governments on
14th July, 2010; in which the State Governments
representatives are advised to take necessary steps for
early completion of the on-going flood management works,

in their respective States.
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State-wise status of on-going schemes and Funds Released under “Flood Management

AUGUST 04, 2010

Statement-I|
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(Rs. in crore)

Sl. State On-going Schemes Approved under FMP Funds Works
No Released completed
as on as on
No. Total Cost Central Share 30.07.2010 30.06.2010

1 2 3 4 5 6 7
1. Arunachal Pradesh 11 67.80 61.02 29.33 1
2. Assam 82 708.59 637.73 320.73 31
3.  Bihar 34 840.52 630.39 374.83 26
4. Goa 1 8.84 6.63 4.22 -
5.  Haryana 1 173.75 130.31 46.91 -
6.  Himachal Pradesh 2 218.94 197.04 76.95 -
7. Jammu and Kashmir 19 211.33 190.20 77.95 -
8.  Jharkhand 1 20.12 15.09 10.53 -
9.  Manipur 12 39.64 35.68 24.32 12
10. Mizoram 2 9.13 8.22 - -
11.  Nagaland 5 13.90 12.51 9.68 3
12. Odisha 69 164.02 123.02 71.77 39
13.  Punjab 4 142.38 106.78 34.59 -
14.  Sikkim 24 86.21 77.59 4572 6
15.  Tamil Nadu 1 12.41 9.31 1.11 -
16. Tripura 11 26.57 23.92 7.98 -
17. Uttar Pradesh 13 302.56 226.93 134.19 3




217 Written Answers SRAVANA 13, 1932 (Saka) to Questions 218
1 2 3 5 6 7
18. Uttarakhand 4 24.02 16.39 1
19. West Bengal + For 15 157.38 118.04 44.98 6
‘AlLA’ Project 187.50
Total 311 3232.77 2634.43 1519.66 128
Spilled over works of 85.15 85.15
X Plan
Grand Total 2719.58 1604.81
Statement-ll 1 2 3 4 5
State-wise new schemes approved during 6th meeting
11. Uttarakhand 1 14.24 12.82
of Empowered Committee held on 12.07.2010 under
Flood Management Programme’ 12, Uttar Pradesh 8 25463  190.97
(Rs. in crore) 13.  West Bengal 2 1664.70  1248.53
SI. Name of State New Estimated Central Total 42 356417 2716.72
No. Schemes Cost Share
1 2 3 4 5 [English]
1. Assam 3 109.20 98.28 Indo-Pak Intelligence Meet
5 Bihar 7 385.99 289 49 1675. DR. MANDA JAGANNATH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:
3. Goa 1 13.89 10.42
(@) whether the chiefs of intelligence agencies of
4. Gujarat 1 7.94 5.96 India and Pakistan held a meeting in Pakistan as part
of cooperation to fight terrorism and deal with security
5. Jammu and Kashmir 1 97.46 87.71 )
issues;
6. Kerala 2 143.61 107.71
(b) if so, the details thereof; and
7. Manipur 10 69.70 62.73
(c) the outcome of the meeting?
8. Odisha 1 40.00 30.00
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
9. Puducherry 1 139.67 104.75 KRISHNA): (a) to (c) The Indian delegation to the 8th
SAARC Conference on Cooperation in Police Matters held
10 Tamil Nadu 4 623.13 467.35

in Islamabad on June 24, 2010 was led by the Head of
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the Intelligence Bureau of India. On the sidelines of the
said conference, he held a meeting with his Pakistani

counterpart.

Conversion of RECs status as NIT

1676. SHRIMATI J. HELEN DAVIDSON: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(@) the details of Regional Engineering Colleges
(REC
(NITs

converted into National Institutes of Technology

~ ~

alongwith their location;

(b) the details of REC likely to be converted into

NITs in near future;

(c) whether the Government has reviewed the

working of NITs during the recent past;

(d) if so, the outcome thereof, NIT-wise;

(e) the future plans of NIT’s during the next five

years; and

(f) the funds earmarked by the Government for this

purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Government of India decided to
takes over 17 Institutions formerly known as Regional
Engineering Colleges (RECs) located at Allahabad (Uttar
Pradesh), Bhopal (Madhya Pradesh), Calicut (Kerala),
Durgapur (West Bengal) Hamirpur (Himachal Pradesh),
Jaipur (Rajasthan), Jalandhar (Punjab), Jamshedpur
(Jharkhand), Kurukshetra (Haryana), Nagpur (Maharashtra),
Rourkela (Odisha), Silchar (Assam), Srinagar (Jammu and
Surathkal (Karnataka),
Tiruchirappalli (Tamil Nadu) and Warangal (Andhra

Kashmir), Surat (Gujarat),

Pradesh) into National Institutes of Technology with
the status of Deemed to be University and structural
changes in governance, as per the notification dated 14th
May, 2003.
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(b)  The 11 Five Year Plan provides for setting up
of 10 new National Institutes of Technology (NITs) so as
to have one each in all the major States/UTs. As such,
the conversion of REC into NITs in near future does not

arise.

(c) and (d) NITs form a very important segment among
the premier Technical Institutions in the country to promote
Quality Technical Education and Research. Considering
their role in providing high quality technical manpower for
regional and national requirements, these Institutions have
been given the status of ‘Institutions of National
Importance’. At present, these 20 NITs have an intake
capacity of 13321 undergraduate and 6690 postgraduate
students per year. The NITs also contribute to Ph.D. and
research studies with nearly 923 students involved in
research during 2009-2010.

(e) and (f) To continue to impart Quality Technical
Education to the students through 30 National Institutes
of Technology (NITs) in Engineering and related subjects.
To provide infrastructure facilities to the students by
construction of Messes, Hostels, upgradation of laborato-
ries and Workshops, Modernization of Library and
Computer Centres etc. During the current financial year,
the Budget allocation at B.E. (2010-2011) stage has been
kept as Rs. 809.98 crore for existing 20 NITs and Rs. 60.00

crore for 10 new NITs.

Swift Environment Clearance

1677. SHRI J.M. AARON RASHID: Wil the PRIME
MINISTER be pleased to state:

(@)  whether the Planning Commission has received
an advisory from the Prime Minister's Office to evolve a
mechanism for swift environment clearances for infrastruc-

ture projects;

(b) if so, the details thereof;

(c)  whether the Planning Commission has sought
Ministry of Environment's comments on the proposal;

and
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(d) if so, the details in this regard and the time by
which the report on new process of early clearance will

be completed?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) In pursuance of recommen-
dations of the 54th Meeting of the National Development
Council (NDC) in December, 2007, an Expert Group was
constituted in the Department of Economic Affairs (DEA)
to examine the system of statutory clearances including
forests/environment clearances for industrial and infra-
structure projects and suggest concrete ways of speeding
these up. Based on the recommendations of the said
Expert Group, the Government decided in December,
2008 to set up a High Powered Committee (HPC) under
the Chairmanship of Secretary, Planning Commission to
look into the detailed recommendations of the Report of
the Expert Group in respect of various legislations under
the ambit of Ministry of Environment and Forests (MOEF).
Subsequently, as per minutes enclosed with D.O. No.
212/9/1/2008-CA.IV dated 6th February, 2009, the MOEF
in consultation with Planning Commission reconstituted the

HPC to include the following:—

1. Special Chief Secretary (Environment, Forest
and Science and Technology), Government of
Andhra Pradesh

2. Principal Secretary (Environment), Government

of West Bengal

3. Principal Chief Conservator of Forests,
Odisha

4. Principal Chief Conservator of Forests, Madhya
Pradesh

The Report of the HPC has been finalized on 1st July,
2010 and the Ministry of Environment and Forests is seized

of the matter.
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[Translation]
Recognition by AICTE

1678. SHRI R.K. SINGH PATEL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@) the number of Engineering, Management, B.
Architecture and Pharmacy institutes given recognition by
All India Council for Technical Education (AICTE) during
the last three years, State-wise;

(b)  whether special inspection of the basic infra-
structure of such institutes is conducted at the time of

awarding recognition by the Government;

(c) if so, whether trained teachers have been

recruited in these institutes;

(d) if so, whether evaluation of the quality of
education imparted in recognised institutes is done from

time to time by the Government; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The State-wise list of number of
Engineering, Management, B. Architecture and Pharmacy
institutes given recognition by All India Council for
Technical Education (AICTE) during the last three years

is at Statement.

(b) to (e) The Approval Process Handbook of the All
India Council for Technical Education provides for the
inspection of the institution proposed for grant of approval
to ascertain the availability of basic infrastructure. As per
reports of inspection of the institutes, the institutes
approved before August, 2009 were having teachers as
per qualifications prescribed by AICTE. In terms of new
Approval Process Handbook 2010, the institutes approved
for academic year 2010-11 are required to appoint teachers
as per qualifications prescribed by AICTE before admitting
the students.
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[English]
Mid-Day-Meal Scheme

1679. SHRI P. LINGAM:
SHRI GURUDAS DASGUPTA:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@)  whether the Planning Commission had con-
ducted a survey to evaluate the implementation of Mid-Day-
Meal (MDM) Scheme of the Government across 17 States
and 48 Districts;

(b) if so, the details and the findings thereof;

and

(c)  the measures being taken to make the scheme

more beneficial and fruitful?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Madam. The findings
of the Report include inter-alia that majority of States are
implementing the scheme in all institutions, meal provided
is adequate, the objectives of social equity and eliminating
classroom hunger are being achieved, Steering-cum-
Monitoring Committee at various levels are constituted but
meetings are not being held regularly, lack of toilet facilities,
poor functional condition of kitchen sheds, shortage of
cooks, teachers precious teaching time being spent on

activities relating to Mid-Day-Meal (MDM) Scheme.

(c) It has been the continuous endeavour of the
Government to improve the coverage and quality of
implementation of the MDM. The scheme was launched as
a Centrally Sponsored Scheme on 15 August, 1995, in
2408 blocks in the country as a dry ration scheme for
children of classes |-V in Government, Local body and
Government aided schools. Today it is a hot cooked meal
scheme for children studying in classes I-VIIl in
Government, Local body and Government aided schools,

and centres run under Education Guarantee Scheme
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(EGS)/Alternative and Innovative Education (AIE) and
Madarsas/Magtabs supported under Sarva Shiksha Abhiyan
(SSA) all over the country.

With a view to make the Scheme more beneficial and
fruitful the Government has revised the Scheme in
November 2009. Food norms for upper primary children
and cooking cost (excluding the labour and administrative
charges) for both, the primary and upper primary children
were revised. The cooking cost has further been increased
by 7.5% with effect from 1.4.2010. A separate component
for payment of honorarium of Rs. 1000 per month to cook-
cum-helper and a norm for engaging cook-cum-helper have
been introduced. MDM Project Approval Board has
approved sufficient number of cook-cum-helper as per the
demand of the States/UTs. Instructions have been
reiterated in October 2009 not to engage teachers in the
implementation of the scheme except ensuring that good
quality, wholesome food is served to children, the actual
serving and eating is undertaken in a spirit of togetherness,
under hygienic conditions and in orderly manner during the
lunch break of 30-40 minutes. Transportation assistance in
the 11 Special Category States (viz. Assam, Arunachal
Pradesh, Himachal Pradesh, Jammu and Kashmir, Manipur,
Meghalaya, Mizoram, Nagaland, Sikkim, Uttarakhand and
Tripura) has been made at par with the Public Distribution
System (PDS) rates prevalent in these States. Till
30.11.2009, 746558 kitchen-cum-store were sanctioned
@ Rs. 60,000/- per unit. States/UTs were finding it difficult
to get the kitchen-cum-store constructed with this
assistance, so from 1.12.2009 instead of a flat rate, the
cost of construction of kitchen-cum-store is being
determined on the basis of State Schedule of Rates and
the plinth area norm laid down by the Department of School
Education and Literacy. On the revised rates 103555
kitchen-cum-store have been sanctioned between 1.12.2009
to 31.3.2010. For the year 2010-11, 167582 kitchen-cum-
store have been approved. Till March 2009, 87.6% and
66.47% schools have drinking water and toilet facilities
respectively. Secretary, School Education and Literacy and
Secretary, Drinking Water, Government of India have jointly

written to all the State/UT Governments to provide
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adequate drinking water and toilet facilities in all the
schools. The Right To Education Act (RTE), which has
become effective from 1.4.2010, provides for kitchen-cum-
store, drinking water and separate toilet facility for boys

and girls in every school.
Supply of Nuclear Equipments

1680. SHRI P.R. NATARAJAN: Will the PRIME
MINISTER be pleased to state:

(@) the names of member countries of Nuclear
Suppliers Group (NSG);

(b)  whether the Government has signed any
Agreement with the NSG countries for nuclear supply to

India;
(c) if so, the details of conditionalities, country-wise;

(d)  whether any ban has been imposed by G-8
countries for sale of enrichment and reprocessing (ENR)

technology and equipments to India;
(e) if so, the details thereof; and

(f) the action taken by the Government in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) As per the
information available in the public domain the current
participating Governments of the Nuclear Suppliers Group
(NSG) are — Argentina, Australia, Austria, Belarus,
Belgium, Brazil, Bulgaria, Canada, China, Croatia, Cyprus,
Czech Republic, Denmark, Estonia, Finland, France,
Germany, Greece, Hungary, Iceland, Ireland, Italy, Japan,
Kazakhstan, Republic of Korea, Latvia, Lithuania, Luxem-

bourg, Malta, Netherlands, New Zealand, Norway, Poland,

SRAVANA 13, 1932 (Saka)

to Questions 234

Portugal, Romania, Russian Federation, Slovakia, Slovenia,
South Africa, Spain, Sweden, Switzerland, Turkey, Ukraine,
United Kingdom and United States.

(b)  Government of India has signed the following
bilateral Civil Nuclear Energy Cooperation Agreements with
the NSG participating Governments:—

(i) Cooperation Agreement between the Govern-
ment of the Republic of India and the
Government of the French Republic on the
Development of Peaceful Uses of Nuclear
Energy was signed on 30 September 2008. This
Agreement has since been ratified.

(i)  Agreement for Cooperation between the
Government of India and the Government of the
United States of America Concerning Peaceful
Uses of Nuclear Energy was Signed on
10 October, 2008. This Agreement has since
been ratified.

(i)  Agreement between the Government of the
Republic of India and the Government of the
Russian Federation on Cooperation in the
Construction of Additional Nuclear Power Plants
Units at Kudankulam site as well as in the
Construction of Russian designed Nuclear
Power Plants at new sites in the Republic of

India was signed on 05 December, 2008.

(iv)  Agreement between the Government of the
Republic of India and the Government of the
Russian Federation on Cooperation in the Use
of Atomic Energy for Peaceful Purposes was
signed on 12 March, 2010.

(v)  Agreement between the Government of the
Republic of India and the Government of
Canada for Cooperation in Peaceful Uses
of Nuclear Energy was signed on 27 June,
2010.

(c) Agreement with France and US have been
ratified and the highlights are indicated below. The
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Agreement dated 5 December, 2008 with Russia is
specific on cooperation in the Construction of Additional
Nuclear Power Plants at Kudankulam Site as well as

in the construction of Russian Designed Nuclear Power
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Plants at New Sites in the Republic of India. The
agreement dated 12 March, 2010 with Russia and the
Agreement dated 27 June, 2010 with Canada have not

yet entered into force.

Agreement with France

Agreement with USA

A general agreement covering wide areas including nuclear
reactors, nuclear fuel and nuclear fuel cycle management;
to be followed by specific agreements between the Parties

or persons designated by the Parties.

Provides for technology transfer on industrial or commercial

scale between the Parties or designated persons.

Provides for progressive localization in the territory of the

recipient Party.

Specifically provides for non-hindrance.

Provides for facilitating fuel supplies for the lifetime
operation of supplied nuclear power plants, establishment
of long-term contracts between designated entities of the
Parties, developing a strategic reserve of nuclear fuel,
Termination of cooperation is without prejudice to the

implementation of fuel supply commitments.

Provides for |IAEA safeguards and linkage of safeguards
to fuel supplies. Provides for verification measures in case

application of |IAEA safeguards is not possible.

Provides for reprocessing consent, reprocessing to be done

in a national nuclear facility under IAEA safeguards.

Provides for termination. Termination of cooperation to be
without prejudice to the implementation of contracts,
ongoing projects and fuel supply commitments made prior

to termination.

A general agreement covering wide areas including nuclear
reactors and aspects of associated nuclear fuel cycle; to

be followed by contracts pursuant to the agreement.

Provides for technology transfer on an industrial or
commercial scale between the Parties or authorized

persons.

No specific mention of these issues, however, provides for
transfer of Information for the design and construction of

reactors.

Specifically provides for non-hindrance.

Provides for fuel supply throughout the operational period
of the reactors on contractual basis at prices to be

negotiated.

Provides for |IAEA safeguards and linkage of safeguards
to fuel supplies. Provides for verification measures in case

application of IAEA safeguards is not possible.

Provides consent for reprocessing, but in a new national
reprocessing facility dedicated to reprocessing safeguarded
nuclear material under |AEA safeguards following the

Parties agreeing on arrangements and procedures.

Provides for termination including right of return; no
commitment made with regard to honouring ongoing

contracts and projects.




237 Written Answers

(d) to (f) At the L’Aquila Summit held on July 8-10,
2009, the G-8 countries adopted a Statement on Non-
Proliferation. The Statement details positions of G-8
countries in several areas such as obligations of NPT
States, IAEA safeguards, multilateral approaches to
the nuclear fuel cycle and the proliferation risks associated
with Enrichment and Reprocessing (ENR) items and

technology.

Attack on Flotilla

1681. SHRI BASU DEB ACHARIA: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(@) the stand of the Indian Government on the

Israel-Palestine issue;

(b)  whether the Government is aware about the UN
Resolution 1860 of January, 2009 demanding to end the

blockade to open Gaza; and

(c) if so, the steps taken by the Government to

settle the contentious issue between the two countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) India’s commitment to the Palestinian cause
is an important component of our long established foreign
policy. We share the perception that the conflict in West
Asia is essentially political in nature and cannot be resolved
by force. In line with our support for UN Security Council
Resolutions 242 and 338, India supports a negotiated
solution resulting in a sovereign, independent, viable and
united State of Palestine living within secure and
recognized borders, side by side at peace with Israel as
endorsed in the Quartet Roadmap and UNSC Resolutions
1397 and 1515. India has supported the Arab Peace Plan,
which calls for withdrawal of Israel to pre-1967 borders,
alongwith recognition of Israel and the establishment
of the State of Palestine with East Jerusalem as its

capital.

(b)  Yes.

(c) India has called for an early and significant
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easing of restrictions on the free movement of persons and
goods within Palestine. During the visit of President
Mahmoud Abbas of Palestine National Authority on
11 February, 2010, Prime Minister had reiterated India’s
commitment to the Palestinian cause and urged concerted
action for achieving a durable, just and comprehensive
settlement of the Middle East conflict. During the India-
Brazil-South Africa Summit (IBSA) in Brasilia, the Ministers
of IBSA issued a joint communique on 15 April, 2010 on
the situation in the Middle East that, inter alia, stated that
concerned by the continuing deterioration of the humani-
tarian situation in Gaza, the Ministers called on lIsrael to
alleviate circulation restrictions on the movement of people
and goods, both in Gaza and in the West Bank. It is our
firm conviction that lasting peace and security in the region
can be achieved only through peaceful dialogue and not

through use of force.

Education Development Programme
for SC Girls

1682. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(@) the present status of Special Education Devel-
opment Programme for Scheduled Caste Girls in the

Country;

(b)  whether the Government propose to include

Scheduled Tribe Girls in the programme; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) While most of the Schemes/
Programmes of the Ministry of Human Resource Develop-
ment, promoting education development, are general in
nature aimed of benefiting all the sections of the society
including SC Girls. However, some schemes have special
or exclusive focus on education development of SCs/STs

including girls are as under—
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School Education

Sarva Shiksha Abhiyan Promotes diverse strategies,
targeting SC/ST children. Some of the features of SSA

are as follows:—

(i) Education Guarantee scheme in remote, sparsely

populated region.

(ii) Back to school camps, bridge courses and other

alternative schooling facilities.
(i)  Free-text book from class | to VI

(iv)  Provision of Rs. 15 lakhs to each district in
special innovative activities to promote the

education.

(v) Special coaching/remedial class for improving

learning out-comes of the children.

(vi)  Statutory representation in Village Education

Committee.
(vii)  Recruitment of local tribal teachers.
Higher Education

(i) Relaxation in the minimum qualifying marks for

admission.

(i) Creation of equal opportunity Cell for SC/ST and
financial assistance of Rs. 3.00 lakh per
University for it.

(i)  Remedial coaching at UG/PG level.

(iv)  Coaching classes for preparation for National
Eligibility Test (NET).

(v) Post Graduate scholarship.

(vi) Exemption of tuition fees for students of
B.Tech., M.Tech., M.Sc, M.S. and Ph.D.

programmes.

(c) Does not arise.
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[Translation]

Lake Conservation

1683. SHRI RAM SUNDAR DAS:
SHRI D.B. CHANDRE GOWDA:
SHRIMATI HARSIMRAT KAUR BADAL:
SHRI NARANBHAI KACHHADIA:

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(@) whether the Union Government has received
proposals from various State Governments for conservation
of those lakes which are not under National Lake

Conservation Programme (NLCP);

(b) if so, the details thereof including the names of

lakes, State/UT-wise;

(c)  whether the Government proposes to include

those lakes under NLCP for their conservation;

(d) if so, the details thereof including the funds

sanctioned/released for those lakes;
(e) if not, the reasons therefor;

() whether any target has been fixed under NLCP;

and

(g) if so, the details of the achievements made so
far including the funds released during the Tenth and

Eleventh Five Year Plans?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(@) to (e) The Ministry is implementing a Centrally
Sponsored Scheme of National Lake Conservation Plan
(NLCP) for conservation and management of polluted and
degraded lakes in urban and semi-urban areas of the
country on 70:30 cost sharing basis between the Central

Government and the State Governments.

Based on proposals received from different States,

projects for conservation of lakes are considered for
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sanction, subject to their admissibility as per NLCP
guidelines, pollution status, prioritization and availability of
funds under the Plan. The Ministry upto March, 2010 has
sanctioned projects for conservation of 59 lakes in 14
States, at a total cost of Rs. 1008.26 crore. A State-wise
list of projects sanctioned under NLCP is at Statement-I.

The Proposals received from the States, which did not meet
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the guidelines of NLCP are at Statement-II.

(f) and (g) Rs. 164.50 crore during X Plan and
Rs. 152.16 crore during Xl Plan (upto March, 2010), have
been released to various State Governments for implemen-
tation of sanctioned projects. So far works in 18 lakes have

been completed.

Statement-I

State-wise List of projects sanctioned under NLCP

Sl. State Lake Date of Approved Total funds
No. sanction cost released
till March,
2010
1 2 3 4 5 6
1. Andhra Pradesh Banjara Lake, Hyderabad Feb., 2005/ 4.30 0.80
May, 2009
Sub total 4.30 0.80
1. Jammu and Kashmir Dal Lake, Sri Nagar Sep., 2005 298.76 142.01 +
(18.55 ACA)
Sub total 298.76 142.01
1. Karnataka 3 Lakes of Bangalore, Vengaiahkere, Feb., 2002 11.48 6.83
Nagavara and Jarganahalli
2. Karnataka Bellandur Lake, Bangalore Jan., 2003 5.54 2.63
3. Karnataka Kotekere Lake, Belgaum Jan., 2003 5.64 3.95
4. Karnataka Bhishma Lake, Gadag Sep., 2003 2.50 1.58
5. Karnataka Lal Bagh, Bangalore Dec., 2003 1.66 1.16
6. Karnataka Channapatna Lake, Hasan Jan., 2005 4.97 2.97
7. Karnataka Sharanbhasveshwara Lake, Gulbarga March, 2005 4.89 3.25

8. Karnataka

Akkamahadevi Lake, Haveri

March, 2005 2.64 1.624
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1 2 3 4 5 6
9. Karnataka Kundawada Lake, Davangere June, 2006 3.41 2.35
10. Karnataka Kote Tavarekere Lake, Chikmagalur June, 2006 3.64 0.637
11. Karnataka Tripuranthkeshwar Lake, Bidar Mar., 2007 4.67 2.50
12. Karnataka Gowramma and Hombalamma Lakes, Jan., 2008 4.77 0.84
Magadi Town, Bangalore Rural
13. Karnataka Amanikere Lake, Tumkur Sep., 2008 13.37 2.34
Sub total 69.18 32.661
1. Kerala Veli Akkulum Lake, Thiruvananthpuram Sep., 2005 24.56 4.30
Sub total 24.56 4.30
1. Madhya Pradesh Rani Talab, Rewa June, 2006 3.31 2.18
2. Madhya Pradesh Sagar Lake, Sagar Mar., 2007 21.33 4.00
3. Madhya Pradesh Shivpuri Lakes, Shivpuri Aug., 2007 51.99 7.75
Sub total 76.63 13.93
1. Maharashtra Powai Lake, Mumbai June, 2001 6.62 4.70
2. Maharashtra 9 Lakes in Thane Dec., 2002 2.53 1.77
3. Maharashtra Mahalaxmi Lake, Vadagaon 1.85 1.00
4, Maharashtra Rankala Lake, Kolhapur Oct., 2006 8.65 2.50
5. Maharashtra Varhala Devi Lake, Bhiwandi 2006-07 4.60 2.80
6. Maharashtra Siddheshwar Lake, Solapur Aug., 2008 4.32 2.255
Sub total 28.57 15.025
1. Nagaland Twin Lakes in Mokokchung Oct., 2009 25.83 5.81
Sub total 25.83 5.81
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1 2 3 4 5 6
1. Odisha Bindu Sagar Lake, Bhubaneshwar Mar., 2006 3.50 2.21

Sub total 3.50 2.21
1. Rajasthan Mansagar lake, Jaipur Dec., 2002 24.72 17.30
2. Rajasthan Anasagar lake, Ajmer Nov., 2007 15.28 2.675
3. Rajasthan Pushkar Sarovar, Ajmer Feb., 2008 48.37 13.10
4. Rajasthan Fatehsagar Lake, Udaipur Aug., 2008 41.86 7.325
5. Rajasthan Pichola Lake System, Udaipur Jan./Feb., 84.75 6.22

2009

Sub total 214.98 46.62
1. Tamil Nadu Ooty Lake June, 2001 1.75 1.732
2. Tamil Nadu Kodaikanal Lake, Dindigul Dec., 2001/ 10.42 2.00

Jan., 2007

Sub total 12.17 3.73
1. Tripura 3 Lakes of Agartala Mar., 2005 2.02 0.50

Sub total 2.02 0.50
1. Uttarakhand 4 Lakes in Nainital June, 2003 16.85 11.175
2. Uttarakhand Nainital Lake, Nainital Aug., 2003 47.97 27.93

Sub total 64.82 39.105
1. Uttar Pradesh Mansi Ganga Lake, Govardhan Mar., 2007 22.71 9.22
2. Uttar Pradesh Ramgarh Tal, Gorakhpur April, 2010 124.32

Sub total 147.03 9.22
1. West Bengal Rabindra Sarovar Oct., 2002 6.96 4.00
2. West Bengal Mirik Lake, Darjeeling Aug., 2004 4.01 1.00
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1 2 3 4 5 6

3. West Bengal Adi Ganga, South 24 Paraganas May, 2008 24.94 4.00

Sub total 35.91 9.00
Grand total 1008.26 324.92
Statement-lI
State/UT-wise Lake conservation proposals not covered under NLCP

Sl. State Proposals Cost as per DPR

No. (in Rs. crore)

1. Bihar Motijheel Lake, Motihari 3.81

2. Chhattisgarh Khamhardih Tank, Raipur 1.00

3. Gujarat Conservation on 5 Lakes (Malek Saban, Naroda 11.71
Urban, Asarva Urban, Ghodasar Talao and Bibi
Talao) in Ahmedabad Municipal area
Conservation of 6 Lakes, namely Gota, Makarba, 31.85
Thaltej, Sola, Ambali and Bodakdev cluster (all
located in AUDA area)

4. Jharkhand Topchanchi Lake, Dhanbad 6.09

5. Karnataka Muchakandi Lake, Bagalkot 19.00
Bellakki Tank, Shimoga 4.90
Begum Talab, Bijapur 5.23
Doddakere Tank, Sakleshpur, Hasan 0.90
Arasanakere Tank, Chitradurga 4.30
Ganapathikere Lake, Sagar, Shimoga 9.09

6. Madhya Pradesh Govindgarh Lake, Rewa 51.30
Goulaowa Tal, Jabalpur 1.79

7. Puducherry Bahour Tank and Ossudu Tank 51.00

8. Nagaland Pfutsero Lake, Phek 473

Lowho Lake, Phek 4.524
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World Bank Funded Projects Pending

for Clearances

1684. SHRI MAROTRAO SAINUJI KOWASE: Will the
PRIME MINISTER be pleased to state:

(@) whether Maharashtra and other States have
requested the Union Government to clear the World Bank
funded Integrated Child Development Scheme (ICDS)
pending for the last three years with the Planning

Commission;

(b) if so, the details thereof and the reasons for

delay in giving clearance to the projects; and

(c) the time by which the Union Government is likely

to clear the same?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (c) No, Madam. Maharashtra and other States have
not made any specific request to the Planning Commission
regarding the WB funded ICDS. The Ministry of Women
and Child Development had initiated formulating a project
on ICDS for seeking financial assistance from the
International Development Association (IDA). The proposed
project is envisaged to focus on systems strengthening and
improving service delivery in ICDS by bringing in necessary
technical and managerial support and nutrition focus in the
selected States/districts including some of those in
Maharashtra. The Department of Economic Affairs (DEA)
has earmarked an amount of USD 450 million for the
project. The in-Principle approval of the Planning Commis-
sion for the same has already granted and accordingly
budgetary allocation of Rs. 126.00 crore has also been
made for 2010-11.

Navodaya Vidyalayas

1685. SHRI KAUSHALENDRA KUMAR: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
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(@)  whether the National Commission for Protection
of Child Rights (NCPCR) has enquired about the admission
procedure in Navodaya Vidyalaya Samiti in order to

implement the Right to Education Act;

(b) if so, the details thereof;

(c)  whether the Navodaya Vidyalaya Samiti has
categorically denied implementation of Right to Education

Act in schools under their control;

(d) if so, the details thereof and the reasons

therefor; and

(e) the remedial measures being taken by the

Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The National Commission
for Protection of Child Rights has written to Navodaya
Vidyalaya Samiti on 22.6.2010 to withdraw the admission
test proposed to be conducted in February, 2011, for
admission of students in Class-VI in various JNVs, for the

academic session 2011-12.

(c) to (e) Navodaya Vidyalaya Samiti has written to the
Government pointing out the difficulty in admitting students
without screening in view of the specific purpose for which

these Vidyalaya are set up.

[English]

Foreign Secretary’s Visit to Pakistan

1686. SHRIMATI SUPRIYA SULE:
SHRI RAYAPATI SAMBASIVA RAO:
DR. SANJEEV GANESH NAIK:
SHRI FRANCISCO COSME SARDINHA:
SHRI HANSRAJ G. AHIR:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of EXTERNAL AFFAIRS be pleased

to state:
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(@)  whether the Foreign Secretary of India visited

Pakistan in the recent past;

(b) if so, the details of the issues discussed and

the agreements signed on the occasion;

(c)  whether it is a fact that Pakistan’s main agenda

was about settlement of Kashmir issue;

(d) if so, the details thereof; and

(e) the extent to which the Foreign Secretary’s visit
has succeeded in improving the bilateral relations with

Pakistan?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (e) Pursuant to the mandate given by
Prime Minister and the Prime Minister of Pakistan after their
meeting on the sidelines of SAARC Summit in Thimphu
on April, 29, 2010, Foreign Secretary visited Islamabad to
hold discussions with Pakistan Foreign Secretary on June,
24, 2010. During the talks, ground was prepared for the
visit of External Affairs Minister to Pakistan from 14-16 July,
2010. The two Foreign Secretaries also discussed the
modalities for restoring trust and confidence in the
relationship and thus paving the way for a comprehensive,
sustained and meaningful dialogue on all issues of mutual

interest and concern.

AUGUST 04, 2010

to Questions 252

Excavation of Buddhist Relics

1687. SHRI MOHAN JENA: Will the PRIME MINISTER
be pleased to state:

(a) the details of places where excavation work has
been undertaken where Buddhist relics in caskets have

been found; State-wise;

(b)  the nature of the Buddhist relics unearthed/

excavated;

(c) the details of places where these relics are

preserved at present;

(d)  whether the Government proposes to construct
museums at various places of excavation where relics were

found; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (c) Details are at Statement-l.

(d)  Yes, Madam.

(e) Details are at Statement-II.

Statement-I|

Sl State Details of the site and nature of Present location of the
No. Buddhist relics relics casket
1 2 3 4
1. Andhra 1. Nagarjunakona  Relic casket stone 1. Nagarjunakona Museum,
Pradesh 2. Amaravati crystal, terracotta, Nagarjunakona and Mulagandhakuti
3. Kotturu silver, gold and nor- Vihara, Sarnath
4. Pandavulakonda mally contain gold
and silver flowers, 2. Amaravati Museum, Amaravati

semiprecious stones,

pearls an

also a

3. & Hyderabad Circle Hyderabad

piece of bone 4.
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1 2 3 4
2. Haryana Adi Badri District Yamunnagar (2001-2003;
bones and teeth) Thaneswar Museum, Kurukshetra, Haryana
3. Jammu and Ambaran, District Jammu (1999-2001; copper,
Kashmir gold and silver caskets with thin sheets of Srinagar Circle, Jammu
gold, micro-beads of pearl and semi precious
stones, 3, encrusted copper coins)
4. Madhya 1. Sanchi (1818; Stupa no. 2 & 3: relic
Pradesh caskets) 1. Victoria and Albert Museum and British
2. Satdhara (19th Century AD; Stupa 2 & Museum, London
8; relic caskets), 2. Sri Lanka Mahabodhi Society at
3. Sonari (1851; Stupa 1 & 2; relic caskets, Sanchi
reliquary, bone, caskets) British Museum, London
4. Murel Khurd (1847 and 1852; Stupa 2, 4. Victoria and Albert Museum London
4,7, 8, 9; relic caskets, bones, bits and British Museum London
flakes of gold, stone (crystal, steatite
etc.) ware and earthen ware)
5. Andher (19th Century AD; Stupa 1, 2 &
3; relic caskets, black ashes, bones, nut
shells, relics of monks
5. Maharashtra Nalasopara, Mardes, District Thane (1881;
eight copper images) Royal Astatic Society, Kolaba, Mumbai
6. Odisha 1. Ratnagiri, District Cuttack (1958-1961;
relics caskets) 1. Ratnagiri Museum, Orissa
2. Udayagiri-1l, District Cuttack (2001-2002; 2. Bhubaneswar Circle, ASI
two empty relics caskets) 3. Bhubaneswar Circle, ASI
3. Lalitgiri, District Cuttack (1985-86; three
empty relic caskets of stone, silver and
gold)
7. Uttar Pradesh Piprahwa, District Basti (1898, 1971-76;

three relic caskets with charred bones and
seven granulate stars in gold having six
petalled flowers and gold circulars frames
attached to them and several tiny beads in

paste)

National Museum, New Delhi
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Statement-Il

The following museums are proposed to be constructed
by the Archaeological Survey of India at various places of
excavations where relics were found:—

1. Piprahwa, Distt. Siddharthanagar, Uttar Pradesh

Archaeological Survey of India carried excavations at
Piprahwa (ancient Kapilvastu), District Siddarthnagar,
Uttar Pradesh between 1971-76. It has yielded two relic
caskets of soap stone from the main stupa which is
believed to have been erected by the people of Sakya
clan over their share of relics of Lord Buddha. Apart
from that, a relic casket was also recovered by W.C.
Peppe from the same stupa in the year 1898.

Both the relic caskets found during the excavation
by the Archaeological Survey of India are now under
the possession of National Museum, New Delhi. The
inscribed relic casket recovered by W.C. Peppe is
presently housed in the Indian Museum, Kolkota.

The Government of Uttar Pradesh constructed a
building at Piprahwa which has been handed over to
ASI for developing a museum in accordance with
Memorandum of Understanding signed on 24.9.2009
between Archaeological Survey of India and Govern-
ment of Uttar Pradesh.

2. Lalitgiri, District Cuttack, Odisha

The archaeological excavation at Lalitgiri had yielded
three sets of relic caskets. These relics at present are
kept under safe custody in the Bhubaneswar Circle
office of Archaeological Survey of India.

In order to display the archaeological remains
unearthed during excavation a museum is to be
developed at the site. The preparation of plan/elevation
drawings, design of museum building and other codal
formalities are being initiated.

3. Buddha Samyak Darshan Sangrahalaya, Distt.
Vaishali, Bihar

During excavations at Vaishali in the year 1957-58 a
relic casket was found in the centre of a stupa by K.P.
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Jayaswal Research Institute, Patna under the guidance
of Dr. A.S. Altekar. The site has been notified as
Centrally Protected in the year 1964 and presently is
under the control of Archaeological Survey of India.

The relic casket is presently kept on display at Patna
Museum, Patna. The State Government has proposed
to establish a museum at Vaishali named Buddha
Samyak Darshan Sangrahalaya, Distt. Vaishali,
Bihar. The museum will be constructed within 2.5 acre
of Rayati land for which the State Government has
already sanctioned a sum of Rs. 33 lacs to the District
Magistrate, Vaishali for acquiring the land. A separate
notification also been issued by the State Government
to construct museum in which a Smriti Stupa will be
designed to display the relic casket. The matter is
subjudiced in the Hon’ble High Court, Patna.

[Translation]
Withdrawal of Recognition

1688. DR. SANJAY SINGH:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(@)  whether the CBSE has withdrawn its recognition
to some of its affiliated schools across the country for
varied reasons;

(b) if so, the details thereof, State-wise; and

(c) the status of the students studying in these
schools?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam, the Central Board of
Secondary Education (CBSE) has withdrawn affiliation
granted to some schools due to violation of provisions of
its Affiliation and Examination Bye-Laws as well as non
fulfilment of conditions of affiliation.

(b)  The State-wise list of schools for which affiliation
has been withdrawn by CBSE during 2009-10 is annexed

as Statement.
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(c) The existing students in classes 9-10 and
11-12 of such schools are allowed to appear in the class
10 and class 12 examinations of the Board respectively.
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Students who pass Class VIl may have to take transfer
certificate for taking admission in any other affiliated school

of any recognized Board.

Statement

List of School Disaffiliated/Downgraded by CBSE during the Academic Session 2009-10

Sl.No. State/UT Name of the School

Remark

1. Rajasthan

St. Luke’s School, Bharatnagar, Rajasthan

Disaffiliated

Bihar Holy Mission High School, Samastipur, Downgraded from Sr. Sec. to Secondary
Bihar level
3. Chandigarh Shivalik Public School, Sector-41B, Disaffiliated

Chandigarh

4, Andhra Pradesh
Andhra Pradesh

5. Gujarat
Gandhi Nagar, Gujarat

6. Haryana

B.V. Reddy Sr. Sec. School, Chittoor,

Shree Swami Narayan Public School,

Swami Vivekanand Public Sr. Sec. School,

Downgraded from Sr. Secondary to Sec.
level

Downgraded from Sr. Secondary to Sec.
level

Disaffiliated

Thapar Colony, Workshop Road, Yamuna

Nagar, Jagadhari-135001, Haryana

[English]
Production of Uranium

1689. SHRI KHAGEN DAS:
SHRI MANOHAR TIRKEY:
SHRI PRASANTA KUMAR MAJUMDAR:

Will the PRIME MINISTER be pleased to state:

(@) the status of uranium mining by the Uranium
Corporation of India Limited (UCIL) in Andhra Pradesh and
Meghalaya;

(b)  the estimated uranium reserves in these areas

separately; and

(c) the constraints, if any, in starting, uranium
mining in these areas and the steps taken by the
Government to address the issue?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Uranium Corporation of
India Limited (UCIL) a Public Sector Undertaking (PSU) of
Department of Atomic Energy is constructing a new mine
and processing plant at Tummalapalle in Kadappa District
of Andhra Pradesh (AP). It is also proposed to set up mines
and processing plant at Lambapur-Peddagattu in the
Nalgonda District of Andhra Pradesh and a mine and mill
at Kylleng Pyndengsohiong Mawthabah in the West Khasi
Hills district of Meghalaya. Various pre-project activities are
being carried out and project will commence only after
receipt of all statutory clearances from State and Central
Governments.
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(b)  Atomic Minerals Directorate for Exploration and
Research (AMD) of the Department of Atomic Energy (DAE)
has so far established uranium reserves amounts to 66,205
tonnes in Andhra Pradesh and 17,252 tonnes in Meghalaya.

(c) In Meghalaya the major constraint for the Project
has been environment, economic and health concerns
perceived by some NGOs and local people. The DAE and
UCIL have for the last five years been regularly conducting
Awareness Programme to clear the misconceptions
regarding uranium mining in West Khasi Hills of Meghalaya
and also addressing the economic and environmental
concerns. Visits to the operating units of UCIL in Jaduguda
were also arranged to provide assurance on safety and
best environment management practices adopted by UCIL.

Setting up of NEPA

1690. SHRI P.T. THOMAS:
SHRI MILIND DEORA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(@) whether the Union Government has set up
National Environment Protection Authority (NEPA);

(b)  if so, the details thereof including the functions
and composition of the Authority; and

(c)  the time by which the Authority is likely to be
constituted?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (c) A proposal to set up a National Environment
Protection Authority to strengthen enforcement and
monitoring of compliance of environmental statutes and to
improve environmental planning and management is in a
conceptual stage. The details and time schedule for setting
up of the Authority are yet to be formalised.

Abduction of Scientists

1691. SHRI C. RAJENDRAN: Wil the PRIME
MINISTER be pleased to state:

(@)  whether the Government is aware that scientists
from Kalpakkam Atomic Power Plant have been abducted
and killed in the recent past;
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(b) if so, the details thereof and the reasons
therefor; and

(c) the steps taken/proposed to be taken by the
Government to protect the scientists?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) There is no
incident of abduction or killing any scientist of Madras
Atomic Power Station, Kalpakkam.

(c) Adequate security arrangements have been
provided both at the plant site and in the residential
township at Kalpakkam.

Safe Disposal of CFL

1692. SHRIMATI PRIYA DUTT: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@) whether the Compact Fluorescent Lamps
(CFLs) are health hazards;

(b) if so, the details thereof and the reasons
therefor;

(c)  whether the Government has fixed any norms
for manufacturing of CFL;

(d) if so, the details thereof and the action taken
against those violating the norms; and

(e) the steps taken by the Government for safe
disposal of CFL?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (e) Fluorescent lamps, having mercury as a vital
component for their functioning, can cause health related
problems, if disposed of indiscriminately at the end of their
life. Bureau of Indian Standards (BIS) has notified
standards for safety and performance related requirements
of fluorescent lamps. As per Central Pollution Control Board
(CPCB)'s estimates, there is an average of 30 mg. of



261 Written Answers

mercury in a Fluorescent Tube Light (FTL) and 5 mg. of
mercury in a compact fluorescent lamp (CFL), indicating
that CFLs are less hazardous than FTLs.

CPCB has issued technical guidelines for environmen-
tally sound mercury management in fluorescent lamp
sector, including CFLs. These guidelines prescribe best
practices at various levels, such as at manufacturer’s level,
that include mercury consumption, process technology, raw
mercury distillation, on-site storage, treatment, recycling
and disposal of mercury bearing wastes, mercury spill
management; and at consumer’s level which includes
handling of used/broken lamps, consumer awareness
pertaining to collection, transport, treatment and disposal
of used fluorescent lamps.

Radioactive Leak in Mayapuri

1693. SHRI D.B. CHANDRE GOWDA: Will the PRIME
MINISTER be pleased to state:

(@)  whether the International Atomic Energy Agency
has sought more information on the radioactive waste
incident which occurred at Mayapuri area;

(b) if so, the details thereof;

(c)  whether the Atomic Energy Regulatory Board
has investigated the matter; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam.

(b)  Atomic Energy Regulatory Board (AERB)
informed the International Atomic Energy Agency (IAEA),
about the incident that occurred at Mayapuri in the specified
reporting format, assigning a rating of Level 4 in the
International Nuclear and Radiological Event Scale (INES).
Events are rated in this scale as per the ascending order
of severity from 1 to 7. AERB has also provided information
on this incident to the lllicit Trafficking Data Base (ITDB)
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of the IAEA. In addition, a senior official from AERB
presented the incident in a meeting at IAEA. No additional
information was sought by IAEA on this matter.

(c) Yes, Madam.

(d)  The incident was investigated by AERB and
Delhi police. Based on the investigations, it was established
that the radioactive Co-60 sources recovered from the
Mayapuri scrap market in Delhi were part of an old gamma
cell belonging to the Chemistry Department of Delhi
University. This cell was procured by the Chemistry
Department of Delhi University in 1969 from Atomic Energy
Canada Ltd. and was being used by a Chemistry professor
till he retired. Since then it remained disused for more than
15 years till it was auctioned by the Delhi University in
February, 2010 and reached the hands of the scrap dealer
who purchased it through this auction.

Dismantling of the gamma cell by local workers at the
metal scrap shop led to the highly radioactive Co-60 pencil
sources coming out of its cage. The extended stay near
the sources by the workers unknowingly, caused unwar-
ranted high exposure to 7 persons with radiation induced
symptoms of whom one succumbed to radiation sickness.

The unauthorized disposal of the gamma cell by the
Delhi University as a scrap was in violation of the Atomic
Energy (Safe Disposal of Radioactive Waste) Rules, 1987
and the Atomic Energy (Radiation Protection) Rules, 2004.
In view of this, AERB issued a show cause notice to the
Delhi University and in the interim, advised the university
to suspend forthwith all activities involving the use of
radiation sources. The preliminary response submitted by
the University needs review by AERB.

China-Pak Currency Deal

1694. SHRI ANAND PRAKASH PARANJPE: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(@)  whether the Government is aware of the fact that
China and Pakistan are entering into cross border trade
in Chinese currency as reported in the media;

(b) if so, the details thereof; and

(c) the repercussion of this development on India
and the reaction of the Government thereto?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Government has seen media reports
stating that China has decided to allow Pakistan to
participate in cross-border trade using the Chinese Yuan
as the base currency in dealing with the western Xinjiang
Uyghur Autonomous Region of China.

(c) Government keeps a constant watch on all
developments having a bearing on India’s national interest
and takes all necessary measures to safeguard it.

Environmental Impact of Athirappalli
Power Project

1695. SHRI E.T. MOHAMMED BASHEER: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(@) whether the Government has conducted an
environmental impact study of proposed Athirappalli Power
Project in Kerala;

(b) if so, the outcome thereof; and

(c)  the final decision taken by the Government on
the implementation of the project?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) As required by the Environmental Impact Assessment
(EIA) Notification, 1994 the EIA Report was prepared by
the project proponent, namely the Kerala State Electricity
Board (KSEB).

(b)  Does not arise, in view of the reply to part (a)
above.

(c) On the basis of representation received from
Shri Rajendra Singh regarding the impact of the project
on biodiversity and local tribals, a showcause notice was
issued on 04.01.2010 to the KSEB which is under
examination by the Expert Appraisal Committee for River
Valley and Hydroelectric projects.

Implementation of Flagship Programmes

1696. SHRI NISHIKANT DUBEY: Will the PRIME
MINISTER be pleased to state:

(@) the details of flagship programmes/schemes
under implementation alongwith the status of their imple-
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mentation as on date, State-wise and programme-wise;

(b) the targets fixed and achieved as on date,
programme-wise/State-wise;

(c)  whether any survey has been carried out to find
out the progress of these programmes;

(d) if so, the details thereof, programme-wise; and

(e) the specific measures initiated/likely to initiate
to improve the functioning of these programmes?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(@) As per Union Finance Minister's Budget Speech of
2008-09, there are 8 flagship programmes, namely:—

° National Rural Employment Guarantee
Programme (NREGP)

° The Jawaharlal Nehru National Urban Renewal
Mission (JNNURM)

J Rajiv Gandhi Drinking Water Mission

. Total Sanitation Campaign (TSC)

. Sarva Shiksha Abhiyan (SSA)

. Mid-Day-Meal Scheme (MDM)

. Integrated Child Development Scheme (ICDS)

J National Rural Health Mission (NRHM).

(b) The details in regard to launch of these
programmes alongwith the financial targets and perfor-
mance during last three years are given at Statement. The
State-wise/programme-wise targets and achievements are
available in the public domain on the web-sites of the
respective Ministries.

(c) to (e) These Programmes are being implemented
by the State/lUT Governments and their agencies and their
progress is being constantly monitored by the respective
Ministries in the Central Government. In addition, Planning
Commission conducts half -yearly review of all the sectors.
Officers of the Planning Commission also visit States/UTs
for on the spot review of the implementation of the
programmes in the States/UTs.
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Earthquake Prone Zone

1697. SHRIMATI BIJOYA CHAKRAVARTY: Will the
Minister of EARTH SCIENCES be pleased to state:

(@)  whether the North Eastern (NE) Region is an
earthquake prone zone;

(b) if so, whether the Government had definite
proposal for creating a base for Real Time Seismic
Monitoring Network in different parts of N.E. Region;
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) Yes, Madam.

(c) A VSAT based Real Time Seismic Monitoring
Network over NE Region consisting of 20 stations with
two Central Receiving Stations (CRS) at Shillong and New
Delhi is currently under commissioning. State-wise distribu-

tion of the seismic monitoring network is as follows:—

Sl.  State Location of the Seismic

No. Observatory

1 2 3

1.  Assam Guwabhati, Tezpur, Dibrugarh,
Dhubri, Silchar, Jorhat and
Lekhapani

2. Arunachal Yupia, Tawang, Pashighat and Ziro

Pradesh
3. Meghalaya Tura and Shillong (CRS)
4. Nagaland Mokokchung and Kohima
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5. Mizoram Aizawl and Saiha

6. Tripura Agartala and Belonio
7.  Manipur Imphal
8. Sikkim Tadong

Involvement of NGOs in Mid-Day-Meal

Scheme

1698. SHRI RAVNEET SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@)  whether there is a proposal to involve Non-
Governmental Organisations (NGOs) in the preparation of
Mid-Day-Meal in the schools;

(b) if so, the details thereof alongwith the funds

allocated to Punjab under the said scheme; and

(c) the action taken by the Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Under the Mid-Day-Meal (MDM)
guidelines the responsibility of cooking mid day meal may
be assigned by the State/lUT governments to Voluntary
Organisations (NGOs) fulfilling the conditions laid down
under the guidelines.

(b) and (c) The Government of Punjab has reported
that they have engaged 2 Non-Government Organisations
(NGOs) viz. Stree Shakti and IND CARE in 3 districts viz.
Ferozepur, Tarn Taran and Nawanshahar to provide mid
day meal to 139317 children through Centralized kitchens
in 2250 schools on pilot basis. The Central Government
does not allocate funds directly to NGOs or earmark funds
for their use. It is for the State Government to engage
NGOs for cooking rneal and make payments to them. For
implementation of Mid-Day-Meal programme during
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2010-11 for the State of Punjab, Rs. 16,52,9.45 lakh has
been allocated as Central Assistance of which Rs. 4132.36

lakh has been released to the State Government.

Archaeological Excavations

1699. SHRI VILAS MUTTEMWAR: Will the PRIME
MINISTER be pleased to refer to reply given to USQ
No. 5374 dated 28.4.2010 and state:

(@)  whether any further research study has been
undertaken on the objects excavated and excavations
made in the regions in Ahichhatra, Ramnagar, District of
Bareilly, Uttar Pradesh and Kondapur, District Medak in
Andhra Pradesh for throwing further light on ancient

civilization; and

(b)  if so, the details thereof, and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Madam. The
Archaeological Survey of India (ASIl) has carried out
excavation at (i) Ahichhatra, District Bareilly, Uttar Pradesh
and (ii) Kondapur, District Medak, Andhra Pradesh.

The details of the excavations carried but by the
Archaeological Survey of India (ASl) are enclosed as a

Statement.

Statement

I. Excavation at Ahichhatra, District Bareilly, Uttar
Pradesh:

The excavation at the Ahichhatra has been carried out
in 2007-08 and 2008-09 sessions by the Agra Circle
of the Survey. The site has yielded fresh evidence of
the Painted Grey Ware (PGW) to the Early Medieval
period. A fresh light has been thrown on the extension
of the settlement beyond the fortification wall. Apart

from the structures belonging to various periods, the
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excavation has also yielded a variety of antiquities
important amongst which are the coins of Achyu (ta),
the king mentioned in the Prayag Prashasti of
Samudragupta. Other important coins are of
Phalgunimitra, Bhanumitra, Agnimitra, etc. Other finds
include tubular amulets, antimony rods, inscribed
object of copper, beads of semiprecious stones
including carnelian, quartz, amethyst, garnet, chert,
etc., spools/ear-studs of lead, and a few punch-marked

coins of silver and copper-silver alloy.

Painted Grey Ware (PGW) sherds were recovered in
association with red ware, plain or mica dusted and
basket or chord impressed pottery. A lot of animal
bones were found within the cultural deposit. A
considerable amount of charred grains of different
varieties are also present at the site. The excavation

yielded a total deposit of 3.4m so far.

Excavation work at Kondapur, District Medak,
Andhra Pradesh

The Archaeological Survey of India (ASl) has carried
out excavations at Kondapur, Sangareddy Taluk,
District Medak, Andhra Pradesh in the field season of
2009-2010 which yielded important evidence of the
material culture of the early Satavahana period.
Though the previous excavation gave glimpses of
material culture but did not enlighten the other aspects
of the stratigraphical context. The present excavation
revealed that this was a thriving urban city of the
Satavahanas and also proved to be an important
kshetra of Brahmanical faith particularly Sakti cult of
that time which was clearly shown through the exposed
structures and other associated findings such as coins
and sealings. The excavation yielded a large number
of glass vessels indicating Roman influence that
indicate the existence of a separate settlement of
Romans in Kondapur who had brisk contact and trade
with India. On the basis of the material evidence
Kondapur site can be tentatively datable to 200
BC — 1st Century AD.
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Reforms in Secondary Education

1700. SHRI JOSE K. MANI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@) whether the Central Board of Secondary
Education (CBSE) has decided to reform the secondary

education examination in the country;

(b) if so, the details thereof;

(c)  whether the Government has sought the opinion
of the State Governments about the reforms suggested by
CBSE;

(d) if so, the response of the State Governments

thereto; and

(e) the final decision of the Union Government

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) In consonance with the
National Policy on Education, 1986 (as modified in 1992),
and the National Curriculum Framework-2005, Central
Board of Secondary Education has taken up the following
reform measures to raise the educational standard in the

schools affiliated to it:—

(i) There will no class X Board examination w.e.f.
2011 for students in the senior secondary
school affiliated to CBSE who do not wish to
move out of the CBSE system after class X.
However, students studying in the secondary
schools affiliated to CBSE will be required to
appear in the Board examination as they will

be leaving the school after class X.

(i) Continuous and Comprehensive Evaluation
(CCE) has been strengthened for class 9 in the
affiliated schools w.e.f. 2009-10 and is being
done for class 10 in 2010-11.
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(i)  Grading system has been introduced at the
secondary level (for classes IX and X) effective

from 2009-10 academic session.

(c) to (e) These reforms have been introduced only
in the schools affiliated to CBSE, and hence there was

no occasion to consult the States.
Permission for Uranium Mining

1701. SHRI MANOHAR TIRKEY: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@)  whether permission has been given for uranium
mining in Balphakran National Sanctuary in South Garo Hill

District, Meghalaya;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d)  whether the Government proposes to reconsider
the proposal of clearance of uranium mining in the said

area; and

(e) if so, the details thereof and the time by which

clearance is likely to be given?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) No, Madam.

(b)  Does not arise.

(c) A proposal for exploratory drilling for Uranium
in Rongcheng Plateau, Balphakran National Park, South
Garo Hills District, Meghalaya was considered by the
Standing Committee of the National Board for Wildlife in
its meeting held on 14th of May 2010, wherein it was
decided not to permit the mining activity as Balphakran
National Park is an ecological hot spot and home to rare
and endangered species like Slow loris, Hoolock gibbons
and Elephants and is also considered a sacred place for

the indigenous Garo Community in Meghalaya.

(d)  There is no such proposal.
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(e) Does not arise.

Failing to Enforce CAT Decision

[Translation]

1702. SHRI YASHBANT LAGURI:
SHRI ADHI SANKAR:

Will the PRIME MINISTER be pleased to state:

(@)  whether the senior officers in certain Govern-
ment Ministries/Departments of the Union Government do

not enforce the decision of the CAT;

(b) if so, the details thereof, Ministry/Department-

wise;

(c)  the number of CAT decisions Ministry/Depart-
ment-wise at present which have not been complied with
during the last two years;

(d)  whether the Government has taken any action
against such officials who have failed to comply with the

decisions;

(e) if so, the details thereof; and

(f) the fixed norms and provisions in this regard

which should be made in the wake of the CAT decision?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) The
judgments of the Central Administrative Tribunal are
implemented by the respondent Ministries/Departments/
State Governments/Organisations concerned in the respec-
tive cases. If the judgment in a case can not be
implemented for any reason then the respective respon-

dents go for appeal in the Higher Courts.
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(c) to (e) The data regarding CAT decisions that are
not complied with is not maintained centrally.

(f) Instructions have been issued from time to time
that the judgments of the Central Administrative Tribunal
should be complied with promptly within the time limit
prescribed by the Tribunal itself or within six months, where

no time limit has been prescribed by the Tribunal.

Pending Approval for Filing Charge-Sheet

1703. SHRI P.L. PUNIA: Will the PRIME MINISTER

be pleased to state:

(@) whether approval to file chargesheet against
many officers regarding corruption cases is pending with

the Government;

(b) if so, the number of officers against whom the

said approval is pending, Ministry/Department-wise; and

(c)  the time since when the approval is pending and
the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) As per
information received from the CBI, a total number of
prosecution sanctions of 390 officials/public servants (as
on 15.07.2010) have been pending with different prosecu-
tion sanctioning authorities. The details are given in

Statement.

(c) The delay is often caused due to detailed
analysis of the available evidence, consultation with CVC,
State Governments and other agencies, and sometimes
non-availability of relevant documentary evidence. However,
Government has issued detailed guidelines for processing

of the proposal of prosecution sanction prescribing a time
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limit of three months. It is the responsibility of the the prescribed timeframe. In the event of any delay, the CVC
Administrative Ministries to take decision in the matter within reviews such cases from time to time.

Statement

Details of Officials/Public servants against whom sanction for prosecution is awaited as on 15.7.2010

dt. 21.09.2006

Sl. Case No. and date of No. of Organization/Department to Date since
No. registration requests which belongs which sanction
has been
sought
2 4 5
RC-22(S)/2005-Hyderabad, The then Vice-Chairman and 24.10.2008
03.08.05 Managing Director, Andhra Pradesh
Industrial Infrastructure Corporation,
Government of Andhra Pradesh,
Hyderabad
RC-05(A)/09-Hyderabad, Central Social Welfare Board, 30.06.2010
dt. 30.04.09 U/s 120-B, 420, Hyderabad
471 IPC and Sec. 13(2) r/w
13(1)(d) of PC Act, 1988
RC-6(S)/2005 SHG 17 Assam Rifles (on deputation 06.08.2008
dt. 21.9.2005 from Army)
RC-21/2009-ACB/Delhi Government of Bihar (NHAI) 25.05.2010
RC-AC1 2007 A0005 DP&T, New Delhi (CBI) 16.10.2009
dt. 31.12.2007
RC-1(A)/07-ACU-IX IAS (AGMUT-78) DoP&T, New
dt. 23.04.2007 Delhi
RC-3(A)/06/ACU-IX Addl. Supdt. of Police CBI/SCB/
dt. 11.8.2006 Mumbai/
DoP&T, New
Delhi
RC-9(S)/06/SCR-III/MDMA Cooperative Societies, Government 02.09.2008
21.09.2006 of NCT, Delhi
RC-7(S)/2006/SCR-IJI/ND GNCT Delhi 31.12.2007
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10. RC-11(S)/2006/SCB-II/ND GNCT Delhi 04.01.2008
dt. 14.09.2006 (Lok Priya
Vihar OGHS)

11.  RC-13(S)/2006/SCB-II/ND GNCT Delhi 04.01.2008
dt 14.09.2008 (Gushan-e-Igbal
CGHS)

12.  RC-2(A)/2009 ACU(IV)/AC-II CBI 28.01.2010
dt. 20.1.2009

13. RC-AC-2 2008 A0004 Punjab and Haryana High Court 16.06.2010
dt. 28.8.2008

14. RC-3(A)/08/ACU-IX Government of Haryana/Haryana 31.12.2009
dt. 29.9.2008 Prathmik Shiksha Pariyojana

Parishad (HPSPP)
15. Department of Home, Government 14.06.2010
of Karnataka

16. RC-10/S/07-SCB/Chennai Police Department, Government of 26.11.2009
dt. 16.11.2007 Kerala

17. RC-5/S/08-SCB/Chennai Police Department, Government of 26.11.2009
dt. 22.08.2008 Kerala

18. RC-3/2010-ACB/Kol SEBI 30.04.2010
dt. 30.1.2010

19. RC-20/09-ACB/Chennai Regional Passport Office 14.05.2010
dt. 24.04.2009

20. RC-56/2008-ACB/Delhi MHA 10.06.2010

21. RC-37/2009-ACB/Delhi BSF 17.06.2010

22. RC-4/2006/EQU.IX National Informatics Centre 23.03.2010
dt. 19.07.2008

23. RC-9(A)/08-GNR FCI 30.10.2009

dt. 19.06.2008
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24. RC JDH 2008 A-009 Ministry of Agriculture Central Wool 30.03.2010
dt. 26.09.2008 Development Board, Jodhpur
25. RC JDH 2008 A-014 Ministry of Agriculture 31.05.2010
dt. 08.12.2008
26. RC-015 2010 A-0001-BBS Mahanadi Coalfields Ltd., 16.06.2010
dt. 04.01.10 Sundargarh
27. RC-4(A)/2009-Dhanbad Bharat Coking Coal Ltd. 12.07.2010
dt. 28.02.09
28. RC-2(A)/2009-Nagpur Western Coalfields Ltd. 28.05.2010
dt. 28.02.2009
29. RC-8(A)/2009-Nagpur Western Coalfields Ltd. 06.04.2010
dt. 12.06.2009
30. RC-AC-1 2006 A0003 Ministry of Defence, New Delhi 15.07.2009
dt. 28.6.2006 D/o Defence
D/o Defence
31. RC-01(A)/09-VSP Director General Naval Projects, 22.04.2010
dt. 5.1.2009 Vishakhapatnarn
32. RC-12(A)/09-Mumbai O/o. Co. Circle 10(1)(4), Income 30.04.2010
dt. 24.02.2009 Tax, Aaykar Bhavan, Churchgate,
Mumbai
33. RC-11(A)/10-Mumbai 1. O/o. DRT-lll, Mumbai 11.06.2010
dt. 20.03.2010 2. Kopri Colony, Thane
34. RCCHG/2009 A0019-ACB/ CFS Ludhiana (under suspension) 07.06.2010
Chandigarh
35. RC-0072010 A0002-Dehradun Income Tax 06.07.2010
Customs and Central Excise
36. RC-4/E/2005-EOW/Mumbai Customs and Central Excise 31.08.2007 and
dt. 25.06.2005 28.02.2009
37. 17(A)/05-GNR dt. 13.09.2005 Central Excise 02.11.2007
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38. RC-1(A)/2008 — Goa 9 Customs and Central Excise 29.06.2009
39. RC-8(A)/2009 — Goa 2 Customs and Central Excise 14.06.2010
dt. 24.12.2009
40. RC-3(A)/2005-SCU.I DOR 1 Income Tax ITAT Department,
dt. 12.04.2005 Ahmedabad
41. RC-20/06-VSP dt. 30.11.2006 3 Central Excise, Sullurpet, Nellore 11.11.2008
42. RC-8/2010-ACB/Kol 15 Income Tax 25.06.2010
dt. 29.03.2010
Customs and Central Excise 23.03.2010
43. RC-1/10-ACB/Chennai 2 Customs 31.03.2010
Customs
44. RC-15/09-ACB/Chennai 2 Debt Recovery Tribunal, Madurai 16.06.2010
dt. 30.03.2009
Debt Recovery Tribunal, Madurai
RC-4(E)/2008-BS&FC/Kol 1 State Bank of India 07.09.2009
dt. 29.07.2008
45. RC-4/2009-BS&FC/Kol 2 Central Bank of India 16.07.2010
46. RC-4(E)/2008-BS&FC/Kol 2 Central Bank of India 16.07.2010
47. RC-0152009A0005-BBS 1 State Bank of Hyderabad 26.02.2010
dt. 23.03.2009
48. RC-0152009S0010-BBS 1 Indian Bank 02.04.2010
dt. 18.05.2009
49. RC-0152009A0007-BBS 2 Small Industrial Development Bank 06.07.2010
dt. 31.03.2009 of India
50. RC-0152009A0015-BBS 1 Small Industrial Development Bank 17.07.2010
dt. 29.06.2009 of India
51. RC-5/E/2009-BS&FC/BLR 2 State Bank of India, Himavaram 11.06.2010

10.06.2009

Branch, Distt. West Godavari,
Andhra Pradesh
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52. RC-6/E/2009-BS&FC/BLR Punjab National Bank, Edara 29.06.2010
dt. 10.06.2009 Branch, Distt. Prakasham, Andhra

Pradesh

53. RC-BD1/2009/E/0008-BS&FC/ UCO Bank 02.06.2010
Delhi

54. RC-9/E/2008-BS&FC/MUM Canara Bank 30.10.2009

55. RC-11/E/2009-BS&FC/MUM Bank of India 19.07.2010
dt. 15.4.2009

56. RC-1(E)/2009/EQU-III Union Bank of India 23.06.2010
dt. 22.01.2009

57. RC-8/E/2008-EOW/Mumbai CVO State Bank of India 24.08.2009
dt. 30.09.2008

58. RC-17(A)/07-GNR Vijaya bank 09.02.2009
dt. 31.12.2007

59. RC-0092010A0005-Jabalpur Union Bank of India, Branch 05.07.2010
dt. 04.03.2010 Gurh Duwari, Rewa, Madhya

Pradesh

60. RC-0042009A0009-Jammu State Bank of India, Jammu Cantt. 23.06.2010
dt. 21.08.2009. Jammu

61. RC-0042009A0010-Jammu State Bank of India, Jammu Cantt. 23.06.2010
dt. 21.08.2009 Jammu

62. RC-0062007A0008-ACB/LKO Bank 28.04.2009
dt. 23.03.2007

63. RC-0062007A0023-ACB/LKO Bank 14.12.2009
dt. 13.12.2007

64. RC-18/07-VSP Union Bank of India, Kakinada 06.07.2009
dt. 14.11.2007

65. RC-3(E)/2009-EOU.I Vijaya Bank 17.07.2010

66.

RC-14/2006-ACB/Delhi

Punjab National Bank




285 Written Answers SRAVANA 13, 1932 (Saka) to Questions 286

1 2 4 5

67. RC-06/2010-Jaipur OICL 09.07.2010
dt. 06.01.2010

68. RC-4/09-ACB/Chennai New India Assurance Company 18.06.2010
dt. 30.01.09 Ltd., Nagapattinam

69. RC-09(A)/2009-ACB/BLR Department of Health and Family 14.06.2010
dt. 30.04.2009 Welfare Government, of Karnataka

70. RC-11/2007-ACB/Delhi M/o Health and Family Welter 30.01.2010

71. RC-6(E)/2009/EQU-III AICTE 21.05.2010
dt. 16.07.2009 21.05.2010

72. RC-12(A)/10-Mumbai O/o. Film Division, Mumbai 12.07.2010
dt. 23.03.2010

73. RC-15(A)/08-GWH Indian Institute of Enterpreneurship 24.11.2009

74. RC-17(A)/10-Mumbai O/o. E.P.F.O., Vapi 15.07.2010
dt. 22.04.2010

75. RC-0152010A0008-BBS Employees Provident Fund 17.06.2010
dt. 29.03.2010 Organsiation, Sambalpur

76. RCCHG2004 A0023-ACB/ Ministry of Labour and Employment, 30.04.2010
Chandigarh dt. 28.09.2004 Kendriya Sadan, Chandigarh

77. RC-30/2009-ACB/Delhi M/o Overseas 09.07.2010

78. RC-19/2009-Jaipur HPCL 30.06.2010
dt. 25.08.2009 IOCL

79. RC-4(A)/2008/ACU-IX Ministry of Railway/Chief Engineer, 06.07.2010
dt 18.12.2008 Bangalore Metro Rail Corporation,

Bangalore

80. RC-0152010A0009-BBS South Eastern Railway, FBWP, 03.07.2010
dt. 07.04.2010 Jharsuguda

81. RC-17(A)/08-KER Railway 08.09.2009
dt. 29.08.2008

82. RC-24(A)/08-KER Railway 31.03.2010

dt. 28.11.2008
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83. RC-1(A)/2009-GWH Railway (N.F. Railway) 11.06.2010

84. RC-0062009A0019-ACB/LKO Railway 23.09.2009
dt. 18.05.2009

85. RC-0062009A0033-ACB/LKO Railway 20.02.2010
dt. 30.10.2009

86. RC-0062010A0001-ACB/LKO Railway 20.05.2010
dt. 05.01.2010

87. RC-5(A)/2009-TVPM Indian Railways 12.03.2010
dt. 31.08.2009

88. RC-15(A)/09-VSP Railway Protection Force, SC 13.07.2010
dt. 10.08.2009 Railway, Bapatla

89. RC-11/09-ACB/Chennai Southern Railway 31.12.2009
dt. 28.02.2009

90. RC-18/09-ACB/Chennai Southern Railway 22.03.2010
dt. 31.03.2009

91. RC-33/09-ACB/Chennai Railway Protection Force, Chennai 14.07.2010

92. RC-9/08-VSP dt. 02.04.2008 Rashtriya Ispat Nigam Limited, 19.10.2009

Vishakhapatnam

93. RC-7(A)/2009-Ranchi ISCO, SAIL 29.06.2010

94. RC-2(A)08-ACU-VII CVO KPT (Kandla Port Trust) 11.01.2010
dt. 31.12.2008 Gandidham, Gujarat

95. RC-29/09-ACB/Chennai Mercantile Marine Department 24.05.2010
dt. 31.05.2009

96. RC-3/09-ACB/Chennai Port Health Organisation, Chennai 08.06.2010
dt. 29.01.2009

97. RC-18(A)/2008-ACB/Bangalore BSNL 22.09.2009
dt. 14.10.2008

98. RC-2(A)/2009-Bhopal Ministry of Communication 27.07.2009

dt. 12.02.2009

Department of BSNL
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99. RCCHG2009 A0014-ACB/ 1 BSNL, Ludhiana 30.04.2010
Chandigarh, dt. 14.05.2009

100. RC-0072008A0014-Dehradun 10 BSNL 13.11.2009
dt. 29.08.2008

101. RC-0072009A0006-Dehradun 1 BSNL 14.07.2010
dt. 26.06.2009

102. RC-1202008A0004-Ghazibabad 14 BSNL 31.03.2010

103. RC-13(A)/07-GNR 1 CPWD 30.04.2010
dt. 24.12.2007

104. RC-42/09-ACB/Kol 1 CPWD 07.07.2010
dt. 17.11.2009

105. RC-59/2008-ACB/Delhi 2 CPWD 26.11.2009

106. RC-64/2008-ACB/Delhi 2 CPWD 26.11.2009

107. RC-60/2008-ACB/Delhi 2 CPWD 30.11.2009

108. RC-61/2008-ACB/Delhi 2 CPWD 30.11.2009

109. RC-63/2008-ACB/Delhi 2 CPWD 04.12.2009

110. RC-62/2008-ACB/Delhi 2 CPWD 07.12.2009

111. RC-18(A)/09-ACB/Patna 1 Nehru Yuga Kendra (Ministry of 15.03.2010
dt. 26.03.2010 Youth Affairs and Sports), Bettiah

112. RC-15(S)/2006-SIU.I * RCS Office, Government of NCT 27.03.2008
DOR dt. 26.10.2006 of Delhi, Parliament Street, New

Delhi

113. RC-41/2009-ACB/Delhi 1 MCD 10.06.2010

114. RC-60/2009-ACB/Delhi 1 Delhi Police 11.06.2010

115. RC-33/2009-ACB/Delhi 4 DJB 06.07.2010

DJB

NAC High School (ST), Rourkla,
Government of Odisha
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116. RC-20/2000-Jaipur 3 MHFW 21.11.2002
dt. 21.02.2002
Awas Vikas
RCHO
117. RC-09/2009-ACB/Delhi 3 Supreme Court of India 04.05.2010
Thanjavur Medical College, Thanjavur 22.06.2010
118. RC-1(A)/2008-CBI, GZB 47 Civil Court, Ghaziabad 28.06.2010
119. RC-0062008A0021-ACB/LKO 1 Food and Civil Supply 23.02.2010
dt. 31.10.2008
120. RC-0062008A0022-ACB/LKO 1 Food and Civil Supply 09.03.2010
dt. 31.10.2008
121. RC-0062008A0027-ACB/LKO 2 Food and Civil Supply 16.03.2010
dt. 31.10.2008
122. RC-0062008A0026-ACB/LKO 1 Food and Civil Supply 30.03.2010
dt. 31.10.2008
123. RC-0062008A0024-ACB/LKO 1 Food and Civil Supply 31.03.2010
dt. 31.10.2008
124. RC-0062009A0007-ACB/LKO 1 Social Welfare 29.06.2010
dt. 11.02.2009
125. RC-7(S)/2008-SCB/Lucknow 6 Police Department, Government 26.02.2010
of Uttar Pradesh
126. RCCHG2009 A0018-ACB/ 6 PH Division No. 1, UT, Chandigarh 23.03.2010

Chandigarh, dated 10.06.2009

Sewerage Sub-Division No. 1

Sewerage, Sub-Division No. 1, UT,
Chandigarh

Sub-Division, No. 1 UT, Chandigarh

Sewerage Infrastructure Sub-Division
No. 2, UT, Chandigarh
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Water Supply Sub-Division No. 3,
UT, Chandigarh
127. RCCHG2009 A0024-ACB/ 1 NCB, Chandigarh 30.04.2010
Chandigarh, dt. 05.09.2009
128. RC-5(A)/09-KER 2 Lakshadweep Public Work 07.10.2009
dt. 29.04.2009 Department
129. RC-6(A)/09-Cochin dt.15.5.09 1 UT of Lakshadweep. 31.03.2010
130. RC-3/09/CBl/Port Blair 3 Zilla Parishad, Andaman and 30.06.2010
dt. 27.07.2009 Nicobar Islands
131. RC-27/09-ACB/Chennai 1 Police Department, Puducherry 31.03.2010
dt. 30.05.2009
132. RC-27/09-ACB/Chennai 1 Police Department Puduchery 31.03.2010
dt. 30.05.2009
133. RC-31/09-ACB/Chennai 5 Puducherry Police, Puducherry 31.03.2010
dt. 09.06.2009
Office of the Director, Public
Health Department, Puducherry
Co-operative Department,
Puducherry
134. RC-13/2010-ACB/Chennai 1 Public Works Department, 23.06.2010
dt. 24.03.2010 Puducherry
135. RC-65/08-ACB/Chennai 4 Puducherry Engineering College, 02.07.2010
Puducherry
136. RC-21/10-ACB/Chennai 1 Puducherry 16.07.2010
dt. 18.05.2010
Total 390
Note: *The accused is repeated in 5 RCs.

**The accused is repeated in 2 RCs.
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Indians Attacked in Foreign Countries

1704. SHRI C. SIVASAMI:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(@) whether it is a fact that more than hundred
cases of attacks on Indians in foreign countries are mostly

racial;

(b) if so, the details thereof during the last three

years, country-wise, till date;

(c) the details of number of victims of such racial
attacks and the steps taken by those foreign countries to

book the culprits; and

(d)  the action so far taken by the Government to

safeguard the Indians in foreign countries?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (d) The requisite details are
being collected from Indian Mission/Posts abroad and will

be laid on the Table of the House when complied.

Cryogenic Launch Vehicle

1705. SHRI PRABODH PANDA:
SHRI L. RAJAGOPAL:

Will the PRIME MINISTER be pleased to state:

(@) whether India has recently tried cryogenic
launch vehicle to send its satellites into space that ended

in failure;

(b) if so, the details thereof;

(c)  whether any enquiry has been conducted into

the failure;

(d) if so, the details thereof;
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(e)  whether the Government has decided any next
flight of the launch vehicle after rectifying the defects

determined through the enquiry; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam.

(b) India has conducted the flight test of the first
indigenous Cryogenic Upper Stage in the Geosynchronous
Satellite Launch Vehicle GSLV-D3 on April 15, 2010. The
flight test was not successful.

(c)  Yes, Madam.

(d) A two-tier process of Failure Analysis and
Review of the flight by (i) the Failure Analysis Committee
(FAC) comprising multi-disciplinary experts, and (i) a
National Group of Eminent Experts has brought out that
the primary cause of the failure is due to the anomalous
stopping of the Fuel Booster Turbo Pump of the indigenous

Cryogenic Upper Stage.

(e) Yes, Madam.

() The next flight of the launch vehicle after
rectifying the defects is expected in about one year’s

time.

Water on Moon

1706. SHRI L. RAJAGOPAL:
SHRI AMBICA BANERJEE:

Will the PRIME MINISTER be pleased to state:

(@)  whether water on Moon was first discovered by

Indian Payload onboard Chandrayaan-I;
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(b) if so, whether ISRO has failed to publish the
above discovery in the international journals as a result

of which it delayed the announcement;
(c) if so, the reasons therefor;

(d)  whether similar discovery was also made by
American Payloads after Chandrayaan-l and published it

much before the Indian paper;

(e) if so, the reaction of the Government thereto;

and

(f) the steps taken/being taken by the Government
to ensure that the ISRO gets its due credit?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTERS OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) The
Chandrayaan-| spacecraft carried Indian as well as foreign
instruments. Two instruments from NASA, USA namely,
the Moon Mineralogy Mapper (M3) and Miniature Synthetic
Aperture Radar (Mini-SAR) were the primary instruments
that found water on Moon.

For the instruments carried on board the
Chandrayaan-|, there were investigators identified from
India as well as the other countries. As regards detecting
water molecules on the moon, a joint paper was written
by the American and the Indian investigators/scientists
together. However, the first press statement was issued
in USA, and then in India. In fact, this was in accordance
with the understanding between the two agencies namely
ISRO and NASA of USA.

Further, analysis of the data from the Moon Mineralogy
Mapper (M3), collected over a period of three months,
helped detecting unambiguous signal of water molecules
on the lunar surface. The result of this study was

subsequently brought out as a joint Indo-US publication.
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(e) Does not arise.

(f) It is the Chandrayaan-| project in general, and
the joint India-USA team who designed the scientific
experiments that resulted into detecting water on the moon
that gets the credit.

[Translation]

Facelift of Monuments

1707. SHRI ARVIND KUMAR CHAUDHARY:
SHRI SANJAY SINGH CHAUHAN:
SHRI NEERAJ SHEKHAR:

Will the PRIME MINISTER be pleased to state:

(@) whether the Government has incurred huge
expenditure on repair, upkeep and renovation of important
monuments in the country in view of the forthcoming

Commonwealth Games;

(b)  if so, the progress made in providing facelift to
each of these monuments, State-wise;

(c) the expenditure incurred on each of these
monuments during each of the last three years, State-wise;

and

(d) the measures taken by the Government to
ensure cleanliness and all facilities to the tourists at these
monuments before commencement of the Commonwealth

Games in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) No, Madam. Conservation and
maintenance work of monuments is a continuous process
and it is being done in a normal way through out the
country including at Delhi, where 46 monuments have been
identified for conservation and development in a specific

manner, in view of the forthcoming Commonwealth Games.

(b) and (c) Out of 46 identified protected monuments

at Delhi, the targeted work has been completed at
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28 monuments and for the remaining ones it will be over (d)

by middle of September, 2010. The details of expenditure
incurred during the last three years and upto July, 2010

on each of these monuments, are at Statement.

provided.

Statement

to Questions 300

The maintenance and upkeep work is attended

tourist facilities at all

regularly at these monuments to ensure cleanliness. Basic

major monuments have been

Details of expenditure incurred upto July, 2010 on the 46 identified monuments in Delhi taken

up for conservation and development for the Commonwealth Games, 2010

Sl Name of Work Expenditure
No.
2007-08 2008-09 2009-10 2010-11
upto July,
2010
1 2 3 3 4 5
1. SR to Tughlagabad — 96,410 1,11,54,258 49,42,216
2. SR to Uggar Sain ki Baoli — 6,51,288 4,22,222 —
3. SR to Jantar Mantar Complex — 11,29,618 7,32,649 —
4. SR to Sakri and Choti Gumti — 8,66,116 11,68,373 —
5. SR to Bara Khamba Hauz Khas — 5,15,659 7,26,011 —
6. SR to Biran ka Gumbad — 6,01,196 7,45,994 —
7. SR to City Wall, Darya Ganj — 36,625 6,08,578 —
8. SR to Khairul Munaijil Mosque — 65,187 19,97,657 —
9. SR to Jamali Kamali — 6,37,375 15,63,993 —
10. SR to Gyasuddin Tughlagabad Tomb — 6,14,389 23,25,516 —
11. SR to Delhi Gate — 90,325 13,22,786 6,98,149
12. SR to Dadi Poti — — 14,39,299 —
13. SR to Qila Rai Pithora Wall (M) — — 75,49,745 19,24,105
14. SR to Sher Shah Gate — — 45,18,285 —
15. SR to Najaf Khan Tomb — — 63,48,257 2,71,493




301 Written Answers SRAVANA 13, 1932 (Saka) to Questions 302

1 2 3 3 4 5

16. SR to Adilabad Fort — — 92,51,989 14,18,442
17. SR to Siri Fort Wall — — 1,73,44,717 26,57,327
18. SR to Satpula — — 22,57,676 —
19. SR to Saleem Garh Fort — — 3,26,927 3,91,929
20. SR to Safdarjung Tomb Complex — — 31,46,703 6,66,857
21. SR to City Wall, Kashmere Gate — — 13,60,046 4,71,030
22. SR to Lal Gumbad, Malviya Nagar — — 2,14,508 2,85,779
23. SR to Muhammadpur Teen Burjee — — 8,20,978 —
24. SR to Qutub Complex — 8,61,924 94,38,122 46,82,811
25. SR to Purana Qila Complex — — 75,89,812 41,81,263
26. SR to Hauz Khas Complex — 1,15,557 9,56,738 8,71,73
27. SR to Ajmere Gate — — 2,74,862 17,40,5071
28. SR to Ashoken Rock Edict — — 5,29,887 —
29. SR to Balban’s Tomb and Ruins — — 24,62,839 —
30. SR to Jahanpanah Wall — — 24,70,995 —
31. SR to Wazirabad Bridge, Tomb and Mosque — — 90,706 —
32. SR to Khooni Darwaja — — — 5,88,829
33. SR to Ajim Khan’s Tomb — — 9,15,554 —
34. SR to Khan-i-Khana Tomb — — 22,89,855 1,10,285
35. SR to Red Fort Complex — — 53,32,710 9,03,670
36. SR to Ferozshah Kotla — — 3,90,192 4,57,185
37. SR to Lal Bangla — — 6,30,744 —
38. SR to Muhamadi Wali Mosque — — 22,82,782 15,000

39. Humayun’'s Tomb Complex — — 2,47,947 6,97,740
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40. Subj-Burj 1,14,427 6,68,381 2,23,913
41. Neela Gumbad — — —

42. Bu-Halima tomb — — —

43. Arab ki Sarai — 3,34,436 1,87,716
44  Bara Khamba, Nizamuddin 1,76,417 4,34,303 —

45. Group of Monuments Hazrat Nizamuddin

Complex

46. Lodhi Garden Monuments:

(i)  Muhamad Shah Tomb
(i) Bada Gumbad Mosque

(i) Sheesh Gumbad

Work being executed 6,300

Work being executed by Aga Khan Trust for Culture

25,03,000
under NCF

[English]

Legislation for Matrimonial Issues

1708. SHRI AMBICA BANERJEE:
SHRI ASADUDDIN OWAISI:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(@) whether there is any legislation for Non-
Resident Indians (NRIs) which will address matrimonial
issues, maintenance of spouse and children, child custody,
adoption, settlement of matrimonial property and transfer
of property;

(b) if so, the details thereof;

(c)  whether the Government is aware about the
problem of increasing cases of abandonment and divorce

to women married to Overseas Indians;

(d) if so, whether the Government has received

complaints from such women against their NRI husbands;

(e) if so, the details of the last three years and the

current year; and

(f) the steps taken by the Government to solve/

address these cases/issues?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) and (b) No, Madam. These
matters are in the realm of private International Law and

are governed by the Hague Conference.
(c) and (d) Yes, Madam.
(e) and (f) The details are attached as Statement.
Statement

The complaints received regarding Indian women
deserted/harassed/divorced by their Overseas Indian
husbands during the last three years and current year are

as underi—
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Year Ministry of Overseas National Commission
Indian Affairs for Women
2007 138 —
2008 55 44
2009 56 165
2010 (upto 9 203
June)

The approach of the Ministry in addressing these
issues has been to create awareness amongst prospective
brides and their families on the precautions to be taken
before entering into marriages with overseas Indians.
Accordingly, Ministry of Overseas Indian Affairs has issued
guidelines and launched awareness cum publicity cam-
paign through print and electronic media. The Ministry has
published guidance booklet on Marriages to Overseas
Indians, distributed multi-lingual pamphlets, conducted
seminars, telecast scrolls on TV, audio-visual spots on TV
etc. in addition the Ministry extends financial/legal
assistance to Indian women in distress through credible
NGOs in certain countries and an assistance of US $ 1,500
is provided per case to enable NGOs empanelled with
Indian Missions/Posts concerned abroad for taking steps
to assist the woman in documentation and preparatory work

for filing the case abroad.

National Commission for Women (NCW) was nomi-
nated by Government as a coordinating agency at the
National level for dealing with issues pertaining to NRI
marriages. The NRI Cell of the NCW helps in facilitating
effective action on the complaints of NRI deserters by
coordinating with the relevant agencies, spreading aware-
ness regarding risks and legal safeguards, publishing a
report on the “Nowhere Brides”, networking with foreign
NGOs to give better support system to the deserted women
and coordination with Indian Embassies and High
Commissions in foreign countries for relief to the deserted

women.

SRAVANA 13, 1932 (Saka)

to Questions 306

Core Areas of Tiger Reserves

1709. SHRI K.C. SINGH ‘BABA’: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@) whether the Government proposes to increase

the Core Areas and Buffer Zones in the Tiger Reserves;

(b) if so, the details thereof;

(c) the details of present Core Areas and Buffer
Zone Areas in the Tiger Reserve, square kilometre-wise,

with special reference to the Corbett Tiger Reserve;

(d)  the role and participation of Tiger Conservation

Foundation in the Tiger Reserves; and

(e) the details of the Tiger Conservation Foundation

in the Corbett Tiger Reserve?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (c) Under the provisions of the Wildlife (Protection)
Act, 1972, as amended in 2006, a tiger reserve consists
of core or critical tiger habitat and buffer or peripheral area.
An area of 31207.11 sq.km. has been notified by 16 tiger
range States (out of 17) as core or critical tiger habitat
including the Corbett Tiger Reserve. Besides, ‘in-principle’
approval has been accorded for creation of three new tiger
reserves namely, Ratapani in Madhya Pradesh, Sunabeda
in Odisha and Pilibhit in Uttar Pradesh. The details of

notified core and buffer areas are at Statement.

(d)  The reserve specific Tiger Conservation Foun-
dations are constituted under the enabling provisions
contained in the Wildlife (Protection) Act, 1972, to facilitate
and support the management of reserves for conservation
of tiger and biodiversity, and to take initiatives in
ecodevelopment, by involvement of people in such

development process.

(e) As reported by the State, Tiger Conservation
Foundation has not been constituted in the Corbett Tiger

Reserve.
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Statement

to Questions 308

List of core and Buffer areas of Tiger Reserves in India

(Area in Sq. Kms.)

Sl.  Name of Tiger State Area of the core/ Area of the buffer/peripheral
No. Reserve critical tiger
habitat

1 2 3 4 5

1. Bandipur Karnataka 872.24 118.27*

2. Corbett Uttarakhand 821.99 466.32

3. Kanha Madhya Pradesh 917.43 Notification awaited

4.  Manas Assam 840.04 2310.88

5. Melghat Maharashtra 1500.49 Notification awaited

6. Palamau Jharkhand 414.08 -do-

7. Ranthambore Rajasthan 1113.364 Notification awaited

8.  Similipal Odisha 1194.75 1555.25

9. Sunderbans West Bengal 1699.62 885.27

10. Periyar Kerala 881 Notification awaited

11. Sariska Rajasthan 681.1124 -do-

12. Buxa West Bengal 390.5813 367.3225

13. Indravati Chhattisgarh 1258.37 1540.70

14. Nagarjunsagar Andhra Pradesh 2527 Notification awaited

15. Namdapha Arunachal Pradesh 1807.82 -do-

16. Dudhwa Uttar Pradesh 693.70 -do-
Katerniaghat- 400.09 -do-
(extension)

17. Kalakad-Mundanthurai Tamil Nadu 895 -do-
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1 2 3 4 5

18. Valmiki Bihar 840" -do-

19. Pench Madhya Pradesh 411.33 -do-

20. Tadoba-Andheri Maharashtra 625.82 -do-

21. Bandhavgarh Madhya Pradesh 716.903 -do-

22. Panna Madhya Pradesh 576.13 -do-

23. Dampa Mizoram 500 -do-

24. Bhadra Karnataka 492.46 -do-

25. Pench Maharashtra 257.26 -do-

26. Pakke Arunachal Pradesh 683.45 -do-

27. Nameri Assam 200 144

28. Satpura Madhya Pradesh 1339.264 Notification awaited

29.  Anamalai Tamil Nadu 958 Notification awaited

30. Udanti-Sita Nadi Chhattisgarh 851.09 991.45

31. Satkosia Odisha 523.61 453.25*

32. Kaziranga Assam 625.58 548

33. Achanakmar Chhattis